
LOX SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, February 20, 1970lPhaiguna 1, 1891 (Saka) 

No. 351 
1. President's Addres ....... Laid on the Table 

Secretary laid on the Table a copy of the President's Address to both 
Houses of Parliament assembled together on the 20th February, 1970. 
2. Obituary References 

The Speaker; Shrimati Indira Gandhi; Dr. RamSubhag Siitgh, 
Earvashri N. G. Ranga, Atal Bihari Vajpayee, H. N. Mukerjee,A. K. 
Gopalan, Rabi Ray, Suren~ranath Dwivedy,Prakash Vir Sh,astri, Dr. 
Karni Singh and Shri J anardan J:agannatb Shinkre made references to 
the passing. away of Shri S. R. Rane, who was a sitting ~~mber of Lok 
Sabha; Shri M. K. Jinachandran, who was a Member of tfle,eentral Legis-
lative Assembly and Second Lok Sabha' and Shri L. S. Bhatkar, who was 
a Member of the Constituent Assembly of India, Provisional Parliament, 
First, Second and Tbird Lok Sabba. 

Thereafter, Members stood in silence for a short while as a mark of 
respect .. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Proclamation (Hindi and English versions) issued 
by the President on the 16th February, 1970 revoking the Pro-
clamation issued by the Vice-President acting as President on 
the 4th July, 1969 in relation to the State of Bihar, published in 
Notification No. G.S.R. 236 in Gazette of India dated the 16th 
February, 1970, under clause (3) of article 356 of the Consti-
tution. 

(2) A copy erich of the following Notifications under sub-section 
(2) of section 2 of the Essential Services Maintenance Act, 
1968:-

• 

(i) S.O. 320 published in Gazette of India dated the 21st January, 
1970 declaring the service connected with conservancy and 
sewage disposal in the Union territory of Delhi to be an 
essential service for the purposes of Essential Service Main-
tenance Act, 1968. 
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(li) S.O. 321 published in Gazette of India dated the. 21st January, 
1970 containing order prohibiting strikes in any service in 
the Union territory of Delhi connected with conservancy and 
sewage disposal. 

(3) A copy each of the followinf Ordinances (Hindi and English 
versions), under provisions 0 article 123(2)(a) of the Constitu-
tion:-. 

(i) The Essential Commodities (Amendment) Continuance Ordi-
nance, 1969 (No. 10 of 1969) promulgated by the President on 
the 30th December, 1969. 

(ii) The Haryana and Punjab Agricultural Universities Ordi-
nance, 1970 (No. 1 of 1970) promulgated by the President on 
the 2nd February, 1970. 

(iii) The Calcutta Port (Amendment) Ordinance, 1970 (No. 2 of 
1970) promulgated by the President on the 2nd February, 
IMQ 4 

(iv) The Banking Companies (Acquisition and Transfer of Under- ~ 
takings) Ordinance, 1970 (No. 3 of 1970) promulgated by the 
President on the 14th February, 1970. 

4. Motion Be: Report of Select Committee 
8hri R. D. Bhandare moved the following motion~-

"That this House do extend the time appointed for the presentation 
of the Report of the Select Committee on the Bill further to 
amend the Advocates Act, 1961, upto the first day of the second 
week of the next session." 

The motion was adopted. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd February, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, February 23, 1970/Phalguna 4, 1891 (Saka) 

No.3SZ 
1. Obituary Reference 

~ The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh, Sarva-
shri N. G. Ranga, H. N. Mukerjee, Era Sezhiyan, Shri Chand Goyal, Jyotir-
moy Bosu, Rabi Ray, Hem Barua, M. Muhammad Ismail, Tenneti Viswa-
natharn, D. K. Kunte and Tulshidas Jadhav made references to the PUl-
ing away of Shri H. V. Pataskar, who was a Member of the Constituent 
Assembly of India and First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
Z. Stured Questions 

Starred Questions Nos. 1-4 were orally answered. Replies to remain-
ing questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1-19, 21-27, 31-37, 39-57, 59-
90, 94-112, 114-120, 122-U9, 151-165, 167-179 and 181-200 were laid 
on the Table. 
4. CalliDg AUention 

Shrimati Ila Pal Chaudhuri called the attention of the Minister of 
Home Affairs to the reported murderous attack on the French Consul 
General and his wife in Calcutta on February 8, 1970 resulting in the 
death of his wife. and serious injuries to the Consul General and his son. 

The Minister of Home Affairs made a statement in regard thereto. 
5. Adjournment Motions 

The Speaker withheld his consent to the movin~ of ele.ven adjourn-
ment motions given notice of by Shri Kanwar La} Gupta and others re-
garding recent ministry-making in U.P. and Bihar. 
(I. Papers laid OIl the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 19 published in Gazette of India 

dated the 3rd January, 1970, under .sub-section (1) of section 12A of the 
Essential Commodities Act, 1955. 
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(2) A copy of the Seventh Valuation Report of the Life Insurance. Cor-
poration of India as at 31st March, 1969, under section 29 of the Life Insur-
ance Corporation Act, 1956. 

(3) A copy each of the following Notifications under section 38 of the 
Drugs and Cosmetics Act, 1940:-

(i) The Drugs and Cnsmetics (Fifth Amendment) Rules, 1969, pub-
lished in Notification No. S.O. 4H16 in Gazette of India dated 
the 6th December, 1969. 

(ii) The Drugs and Cosmetics (Sixth Amendment) Rules, 1969, pub-
lished in Notification No. S.D. 4921 in Gazette of India dated 
the 12th December, 1969. 

(iii) The Drugs and Cosmetics (Seventh Amendment) Rules, 1969, 
published in Notification No. S.O. 23 in Gazette of India dated 
the 3rd January, 1970. 

(4) A copy of the Delhi Sules Tax (Third Amendment) Rules, 1969, 
(Hindi and English versions) published in Notification No. F. 4(1:~2)/69""J 
Fin(G) in Delhi Gazette dated the 31st December, 1969, under sub-sectiorW'" 
(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941, as in force 
in the Union territory of Delhi. ; 

(5) A copy of the Income-tax (Sixth Amendment) Rules, 1969, pub-
lished in Notification No. S.O. 5056 in Gazette of India dated the 29th 
December, 1969, under section 296 of the Income-tax Act, 1961. 

, 
(6) A copy of the Foreign Exchange Regulation (Publication of Names) 

Rules, 1970 (Hindi and English versions) published in Notification No. 
G.S.R. 211 in Gazette (Jf India dated the 7th February, 1970 under sub-
section (3) of section '27 of the Fore.ign Exchang$! Regulation Act, 1947. 

(7) A copy each of the following Notifications (Hindi and English ver-
sions) issued under the Central Excise Rules, 1944 :--

(i) G.S.R. 2664 published in Gazette of India dated the 22nd Nov-
ember, 1969 together with an explanatory memorandum. 

(ii) G.5.R. 2807 published in Gazette of India dated the 31st Decem-
ber. 1969 together with an explanatory memorandum. -~ , 

(8) A copy each of the following Notifications under section 38 of the 
Central Excise!'; and Salt Ad, 1944 :-- d 

(i) The Central Excise (Twelfth Amendment) Rules, 1969 (Hindi 
version) published in Notificalion N.). C.S.R. 2382 in Gazette 
of IndiH dated the 27th December. 1969. 

(ii) The Central Excise (Thirteenth Ampndment) Hules, 1969 (Hindi 
version) published in Notification No. G.S.R. 2511 in Gazette 
of India dated the 20th December. 196!}. 

(iii) The Central Excise (First Amendment) Rules, 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 147 in 
Gazette of India dated the 24th January. 1970. 

(Iv) The Central Excise (Second Am.endment) Rules, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 148 
in Gazette of India dated the 24th January, 1970. 
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• (9)·A copy each of the following Notification ,under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 2055 (Hindi version) published in Gazette of India dated 
the 13th December, 1969 together with an explanatory memo-
randum. 

(ii) G.S.R. 2088 (Hindi version) published in Gazette of India dated 
the 20th December, 1969 together with an explanatory memo-
randum. 

(iii) G.S.ft. 2089 (Hindi version) published in Gazette of India dated 
the 20th December, 1969 together with an explanatory memo-
randum. 

(iv) G.S.R. 2152 (Hindi versiol'l) -published in Gazette of India dated 
the 31st January, 1970 together with an explanatory memoran-
dum. 

(v) G.8.R. 2153 (Hindi version) published in Gazette of India dated 
the 31st January, 1970 together with an explanatory memoran-
dum. 

(vi) G.S.It. 2156 (Hindi version) published in Gazette. of Iodia dated 
the 20th December, 1969 together with an explanatory memo-
randum. 

(vii) G.S.R. 2469 (Hindi version) published in Gazette of India dated 
the 31st January, 1970. -' ' , 

{viii) G.S.R. 2470 (Hindi version) 'ublished in Gazette of India dated 
the 31st January, 1970 together with an explanatory memo-
randum. 

(ix) G.S.R. 2555 (Hindi version) Published in Gazette of India dated 
the 10th January, 1970 together with an explanatory memo-
randum. 

(x) G.S.R. 2806 (Hindi and English versions) published in Gazette 
of India dated the 31st Dece~ber, 1969 together with an expla-
natory memorandum. 

(xi) G.S.R. 32 (Hindi and English':versions) published in Gazette of 
India dated the 1st January, 1970 toge.ther with an explanatory 
memQrandum. 

(xii) G.S.R. 104 (Hindi and English versions) published in Gazette 
of India dated the 17th January, 1970. 

(xiii) G.S.R. 176 (Hindi and English versions) published in Gazette 
of India dated the 31st January, 1970. 

(xiv) S.O. 48 (Hindi and English versions) published in Gazette of 
India dated the 1st January, 1970 together with an explanatory 
memorandum. 

(10) A copy each of the followinR Notifications (Hindi and English 
versions) under section 1S9 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(I) The Customs and Central Excise Duties Export _ Drawback 
(General) Forty-fourth Amendment Rules, 1969, published ir. 
Notification No. G.S.R. 2778 in Gazette of India dated the 20th 
December, 1969. 
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(ii) The. Customs and Central Excise Duties Export D'rawback 
(General) Forty-fifth Amendment Rules, 1969, published in 
Notification No. G.S.R. 2801 in Gazette of India dated the 
27th December, 1969. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) First Amendment Rules, 1970, published in I;lotifica-
tion No. G.S.R. 22 in Gazette of India dated the 3rd January, 
1970. 

(iv) The Customs and Central Excise Duties Export Drawback 
(General) Second Amendment Rules, 1970, published in 
Notification No. G.S.R. 101 in Gazette of India dated the 
17th January, 1970. 

(v) The Custdms and Central Excise Duties Export Drawback 
(General) Third Amendment Rules, 1970, published in 
Notification No. G.S.R. 102 in Gazette of India dated the 
17th January, 1970. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Fourth Amendment Rules, 1970, published in 
Notification No. G.S.R. 103 in Gazette of India dated the 
17th January, 1970.' 

·(11) A copy each of two letters dated the 11th February, and 14th 
February, 1970 from the Governor of Bihar to the President. 
7. The Budget (Railways)-lt7O-71 

Shri Gulzari Lal Nanda presented a statement of estimated receipts 
and expenditure of the Government of India for the year 1970-71, in res-
pect of Railways. 
8. IIep«t of Committee of Privilel(es 

Shrt G. G. Swell presented the Tenth Report of the Committee of 
Privileges. 
t. Reports .. Estimates Committee 

Shri M. Thirumala Rao presented the follOWing Reports of the Esti-
mates Committee:-

(1) Hundred and First Report regarding action taken by Govern-
ment on the recommendations contained in the Seventy-second 
Report of the Estimates Committee on the Ministry of Health 
and Family Planning and Works, Housing and Urban Develop-
ment (Department of Works, Housing and Urban Develop-
ment)-Department of Printing and Stationery (Stationery 
Wing). 

(2) Hundred and Second Report regarding action taken by Gov-
ernment on the recommendations contained in the Seventieth 
Report of the Estimates Committee on the Ministry of Rail· 

" ways-Railway Electrification Projects. 

~. of Joint ComDI.ittee 
hri Shri Chand Goyal laid on the Tible a copy of the Report of the 
t CoJDMittee on the Bill to define and limit the powers of certain 

courts in punishing contempts of courts and to regulate their procedure in 
reJationthereto. ---- _.""-"'-- -" .. _." -_."-_ ... ,,----- _._-_ .. ,._--_._-"._ .. _,--

*Laid at 2-35 RM. 
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11. Bvi4eac:e before Joint Committee-Laid OIl the Table 
Shri Shri Chand Goyal laid on the Table a copy of the Evidence given 

before the Joint Committee on the Bill to defil1e and limit the poWers of 
certain ~urts in punishing contempts of courts and to regulate their 

lZ. port of Joint Committee S2:OCed 'e in, relation thereto. 

Shri Janardan Jagannath Shinkre laid on the Table a copy of the 
Report of the Joint Committee on the Bill to deftne and regulate the 
rights and duties of parties to hire-purchase agreements and for matters 
connected therewith or incidental thereto. 
13. Evidence before Joint Committee I.id on the Table 

Shri Jan8Tdan Jagannath Shinkre laid on the Table a copy of the 
Evidence given before the Joint Committee and the Sub-Committee there-
of on the Bill to define and regulate the rights ad duties of parties to hire-
purchase agreements and for matters eonnected. therewith or ineidel'ltal 
thereto. 

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.35 P.M.) 
14. Question of Privilege 

The Deputy Speaker wilbheld his consent to the question of privilege 
sought to be raised by Sarvasri Rabi Ray and Madhu Limaye on the 24th 
December, 1969, regarding the arrest of Sarvashri Madhu Limaye, Arjun 
Singh Bhadoria, J. H. Patel and Janeshwar Misra on the 22nd December, 
1969 and intimation thereof to the House. 
15. Statements by Ministers 

(i) The Minister of Health and Family Planning and Works, Housing 
and Urban Development made a statement correcting the answer given 
on the 22nd December, 1969 to' the supplementaries oy Shti Prem Chand 
Verma on Starred Question No. 724 regarding implementation of the 
recommendations of the Hospital Review Committee. 

(ii) The Minister of Industrial Development, Internal Trade and 
Company Affairs m~de a statement on the visit of the Soviet delegation 
headed by 11. E. Mr. Skatchkov. Chairman of the USSR State Committee 
for Foreign Economic Relations. 

(iii) The Minister of State for Finance made a statement regarding 
the existence of a hashish export racket in New Delhi. 
II, Government Bill-Under Consideratioa 
The RequiBit"on.ing and Acquisition of Immovable Property (Amendment) 

Bill. 1969 
The motion for consideration of t."le Bill was moved by Shri B. S. 

Murthy. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri Yashpal Singh. 
The following members took part in the debate:-

(1) Shri S. Supakar 
(2) Shri Narendrasingh Mahida 
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(3) Shri J. M. Lobo Prabhu 
(4) Shri G. Viswanathan 
(5) Shrimati Ila Pal Chaudhuri 
(6) Shri Dhireswar Kalita 
(7) Chaudhuri Randhir Singh 
(8)- Shri R. S. Vidyarthi 
(9) Shri K. Ramani 

(10) Shri Shiva Chandra Jba 
(11) Shri Prem Chand Verma 
(12) Shri Lakhan Lal Kapoor 
(13) Shri D. K. Junte (Speech unfinished). 

The discussion was not concluded. 
17. Discussion UDder Rule 193 

t_ I. __ ", 

Shri S. S. Kothari raised a discussion on the role of Governors in the 
recent ministry-making in U.P. and Bihar . 

. The following members took part in the debate:...,.... 
(1) Shrimati Sucheta Kripalani 
(2) Pandit D. N. Tiwary 
(3) Shri N. G. Ranga 
(4) Shri A. K. Sen 
(5) Shri Era Sezhiyan 
(6) Shri S. A. Dange 
(7) Shri Mushir Ahamad Khan 
(8) Shri Prakash Vir Shastri 
(9) Shri B. P. MandaI 

(10) Shri Ram Sewak Yadav 
(11) Shri P. Ramamurti 
(12) Shri Lakhan Lal Kapoor 
(13) 'Shri Prem Chand Verma 

Shri Y. B. Chavan replied to the discussion. 
18. Report of Business J\.dvisory Committee 

8hri K. Raghuramaiah presented t..'le Forty-fourth Report of the Busi-
ness Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th February, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 24, 1970/Phalguna 5, 1891 (Saka). 

No.3H 
1. Starred Questions 

Starred Questions Nos. 31-37 were orally answered. Replies to re-
maining questions were laid on the Table. 

Z. Unstaned Questions 
Replies to Unstarred Questions Nos. 201-232, 234-240, 242-311, 313, 

314, 316-324, 326-375 and 377-400 were laid on the Ta:ble. 

3. Panel 0' Chairmen 
The Speaker announced that he had nominated the following Members 

on the Panel of Chairmen:-
(1) &bri P. K. Vasudevan Nair 
(2) Shri Prakash Vir Shastri 
(3) Shri K. N. Tewari 
(4) Shrimati Sushila Rohatgi 
(5) Shrimati Jayaben Shah 
(6) Shri Shri Chand Goyal 

4. CalliDC Atten~on 
Shri Prem Chand Verma called the attention of the Minister of Home 

Mairs to the Central Government's decision in the matter of revision of 
Pay Scales of the. non-gazetted Government Employees of Himachal Pra-
desh on Punjab pattern. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the 'Economic Survey, 1969-70'. 
(2) A copy of the Company Law Board (Procedure) Amendment 

Rules, '1970 (Hindi and English versicns) published in Notifica-
tion No. G.s.R. 23 in Gazette of India dated the 3rd January, 
1970, under sub-section (3) of se.ction 642 of the Companies 
Act, 1956. 
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(3) A copy of Notification No. G.S.R. 2763 (Hindi and English ver-
sions) published in Gazette of India dated the 20th 'lJecember, 
1969, under sub-section (3) of section 637 of the Companies 
Act, 1956. 

(4) A copy of Government Resolution No. 16(23)/63-Salt (Hindi 
and English versions) published in Gazette of India dated the 
10th January, 1970, clarifying certain decisions on Salt Com-
mittee's recommendations notified in Government Resolution 
No. 18(4)/59-Salt dated the 3rd May, 1961. 

(5) A statement showing reasons for delay in laying on the Table 
the Annual Report of the National Industrial Development Cor-
poration Limited, New Delhi and Review thereon for the year 
1967-68. 

(6) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the National 

Industrial Development Corporation Limited, New Delhi, 
for the year 1968-69. ~ 

(ii) Annual Report of the National Industrial Development Cor-
poration Limited, New Delhi, for the year 1968-69 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(7) A copy of the Views of the Ministry of Railways (Railway 
Board) on Part II, of the Report of the Railway Accidents In-
quiry Committee, 1968. 

(8) A copy of the Conduct of Elections (Amendment) Rules, 1970 
(Hindi and English versions) published in Notification No. S.O. 
145 in Gazette of India dated the 9th January, 1970, under sub-
section (3) of section 169 of the Representation of the People 
Act, 1951. 

(9) A copy of Notification No. S.O. 146 published in Gazette of India 
dated the 12th January, 1970, making certain amendments in 
the Delimitation of Parliamentary and Assembly Constituencies 
Order, 1966, under sub-seetion (2) of section 9 of the Represen-
tation of the People Act, 1950. 

(10) A copy of the Audit Report, Railways, 1970, under article 151 (1) 
of the Constitution. 

(11) A copy of Appropriation Accounts, Railways, for 1968-69, Part 
I-Review. 

(12) A copy of Appropriation Accounts, Railways, for 1968-69, Part 
II-Detailed Appropriation Accounts. 

(13) A copy of Block Accounts (including Capital Statements com-
prising the Loan Accounts), Balance Sheets and Profit and Loss 
Accounts, Railways, for 1968-69. 

(14) A copy of the Audit Report (Civil) on Revenue Receipts, 1969 
'. (Hindi version) under article 151(1) of the Constitution read 

with sub-section 3(U) of section 3 of the Ofticial Languages Act, 
1963. 
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6. Me...,e from Raj),a Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 23rd February, 1970, Rajya Sabha adopted a motion extending the 
time for presentation of the Report of the Joint Committee of the Houses 
on the Medical Termination of Pregnancy Bill, 1969, upto the first day 
of the Seventy-third session of the Rajya Sabha. 

7. Aslent to Bills 
(i) Secretary laid on the Table following seven Bills passed by the 

Houses of Parliament during the last Session and assented to:-

(1) The Appropriation (Railways) No. 5 Bill, 1969. 
(2) The Appropriation (No.5) Bill, 1969. 
(3) The Appropriation (No.6) Bill, 1969. 
(4) The Manipur Appropriation Bill, 1969. 
(5) The Bihar Appropriation Bill, 1969. 

'" 
(6) The Indian Tariff (Amendment) Bill, 1969. 
(7) The Monopolies and Restrictive Trade. Practices Bill, 1969. 

(li) Secretary also laid on the Table copies, duly authenticated by the 
Secretary of Rajya Sabha, of the following twelve Bills passed by the 
Houses of Parliament during the last Session and assented to:-

(1) The Oilfields (Regulation and Development) Amendment Bill, 
1969. 

(2) The Foreign Exchange Regulation (Amendment) Bill, 
1969. 

(3) The International Monetary Fund and Bank (Amendment) Bill, 
1969. 

(4) The Bihar Land Reforms Laws (Regulating Mines and Mine-
rals) Validation Bill, 1969. 

(5) The Kbuda Bakhsh Oriental Public Library Bill, 1969. 
(6) The Oaths Bill, 1969. 
(7) The Indian Registration (Amendment) Bill, 1969. 
(8) The Punjab Legislative Council (Abolition) Bill, 1969. 
(9) The Salaries and Allowances of Ministers (Amendment) Bill, 

1969. 
(10) The Assam Reorganisation (Meghalaya) Bill, 1969. 
(11) The Motor Vehicles (Amendment) Bill, 1969. 
(12) The Constitution (Twenty-third Amendment) Bill, 1969. 

B. Reports of Estimlatea Committee 
Shri M. ThJrumala Rao presented the following Reports of the Esti-

mates Committee:-
(1) Hundredth Report regarding action taken by Government On 

the recommendations contained in the Forty-seventh Report 
of the Estimates Committee on the Ministry of Home Affairs-
Union Public Service Commission. 
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(2) Hundred-fourth Report regarding action taken by Government 
on the recommendations contained in the Forty-ninth Report 
of the Estimates Committee on the erstwhile Ministry of Petro-
leum and Chemicals-Fertilizers. 

9. Report of Committee on the Welfare of Scheduled Castes and $cbe-
du1ed Tribes 

Shri D. Basumatari presented the Fourth Report of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes on the Ministry 
of Home Mairs and Department of Social Welfare-Reservations for 
Scheduled Castes and Scheduled Tribes in Public Services. 

10. Report of ColDl11ittee on Subordinate Leaislation 
Shri Shri Chand Goyal presented the Fourth Report of the Committee 

on Subordinate Legislation. 
11. Statement by Minister 

The Minister of Defence made a statement regarding the Protocol 
exchanged on the expansion of Bokaro Steel Plant signed on the 20th 
February, 1970. 

12. Motion Re: Forty-Forth Report of Business Advisory Committee 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Forty-fourth RepoTt of t.he 
Business Advisory Committee presented to the House on the 
23rd February, 1970." 

The motion was adopted. 

13. Government Bills-Passed 

(i) The Requ.isitioning and Acqu.isition of Immovable Property (Amend-
ment) Bill, 1969 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 23rd February, 1970, continued. 

The following members took part in the debate:-

(1) Sbri D. K. Kunte 
(2) Shri Gajraj Singh Rao 
(3) Shri N. G. Ranga 
(4) Shri Rajendranath Barua 
(5) Shri Janardan Jagannath Shinkre 
(6) Shri Biswanaraya,n Shastri 

(Lok Sabha ad;ourned at 1 P.M. and re·Ga.embl.ed at 2-05 P.M.) 

Shri B. S. Murthy replied to the debate. 
The amendment for circulation of the Bill for the purpose of elicitlng 

opinion thereon, moved by· Shri Yasbpal Singh was negatived. 
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The motion for consideration of the Bill wu adapted and clalJlleooby· 
clause consideration was taken up. 

Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
On amendment No.4 to Clause 4 moved by Shri Shiva Chandra Jha" 

the HOUle divided, Ayes 6; Noes 129. The amendment was accordingly 
negatived. 

An amendment to Clause 4 was adopted. 
Clause 4, as amended, was negatived. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

B. S. Murthy. 
The motion was adopted and the Bill, as amended, was passed. 
(ii) The Union Duties of Ezcise (Dittribution) Amew.jment Bill, 1969 
The motion for consideration of the Bill was moved by Shri ~ash-

chand B. Sethi. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon, was moved by Shri Shlva Chandra Jha. 
The following members took part in the debate:-

(1) Shri S. Supakar 
(2) Shri S. R. Damani 
(3) Shri Tenneti VJswanatham 
(4) Shri Chintamani Panigrahi 
(5) Shri J. M. Lobo Pra'bhu 
(6) Chaudhri Randhir Singh 
(7) Shri Samarendra Kundu 
(8) Shri Beni Shanker Sharma 
(9) Shri Era Sezhiyan 

(10) Shri Sarjoo Pandey 
(11) Shri Shiva Chandra Jha 

Shri Prakashchand B. Sethi replied to the debate. 
The amendmerd moved by Shri Shiva Chandra Jha was negatived. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended . • 
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The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Prakashchand B. Sethi. 
The motion was adopted and the Bill, as amended, was passed 

(iii) The Additional Dutie~ of Excise (Goods of Special ImpoPrtance) 
·Amendment Bill, 1969. 
The motion for consideration of the Bill was moved by Shri Prakash-

chand B. Sethi. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon, was moved by Shri Shiva Chandra Jha. 
The following members took part in the debate:-

(1) 8hri Prabhu Dayal Himatsingka 
(2) Shri J. M. Lobo Prabhu 
(3) Shri Hardayal Devgun 
(4) Shri S. Kandapan 
(5) 8hri Tenneti Vigwanatham 
(6) Shri Kamla Misra 'Madhukar' 
(7) Shri Jyotirmoy Bosu 
(8) Shri Maharaj Singh Bharti 
(9) Shri Shiva Chandra Jha 

Shri Prakashchand B. Sethi replied to the debate. 
The amendment moved by Shri Shiv a Chandra Jha was negatived. 
The motion for consideration of the Bill was adopted and clause-,by-

clause contsideration was taken Up. 
Clauses 2 and 3 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Prakashchand B. Sethi. 
The motion was adopted and the Bill, as amended, was passed. 
(Lok Sabha adjourned tm 11 A.M. on Wednesday, the 25th Febru-

ary, 1970). 
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LOK'SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 25, 1970/Phalguna 6, 1891 (Saka) 

No. 3M 
1. Obituary Reference 

The Speaker; Shrirnati Indira Gandhi; Dr. Ram Subhag Singh, Sarva-
8hri Ebrahim Sulaiman Sait, P. Rarnamurti, Hem Barua, S. Kandappan, 

• N. G. Ranga, Babi Ray, Atal Bihari Vajpayee and Raghuvir Singh Shastri, 
made references to the passing away of Shri K. T. M. Ahmed Ibrahim, 
who was a Member of the Constituent Assembly of India. 

Thereafter. Members stood in silence for a short while as a mark of 
respect. 
Z. Starred Questions 

Starred Questions Nos. 61 and 63-65 were orally answered. Replies 
to remaining questions were laid on the Table. 
3. Unstarrecl Questions 

Re.plies to Unstarred Questions Nos. 401-403, 405, 407-411, 413-456, 
458-476, 478-490, 492-494, 496-511, 513-546, 548-586 and 588-599 
were laid on the Table. 

A statement by the Minister of Defence correcting the reply given on 
the 26th November, 1969 to Unstarred Question No. 1542 regarding Can-
teen Stores Department (India) was also laid on the Table. 
'" Calling Attention 

&I1ri Bal Raj Madhok called the attention of the Minister of External 
Affairs to the situation in Laos resulting from North Vietnamese offensive 
in the Plain of Jars and its implications for the security and stability of 
South East Asian region adjoining India. 

The Minister of External Affairs made a statement in regard thereto. 
5. Papers laid on the Table 

The following Papers were laid on the Table:-
.(1) A copy of the Naval Ceremonial, Conditions of Service and 

Miscellaneous (Amendment) Regulations, 1969 (Hindi and 
English versions) published in Notification No. S.R.O. 271 in 
Gazette of India dated the 9th September, 1969, under section 
185 of the Navy Act. 1957. 

-.~ ... -----.-... ------- ._---- - -_._-- ------.- .. ----- ._--_ .. _----
·The notification was previously laid on the Table 01) the Srd Decem-

ber, 1969 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
[P.T.O. 

• 1604 

• 



(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of sectiQn 17 of the Export 
(Quality Control and Inspection) Act, 1963:-
(i) The. Export of Dried Shark Fins and Dried Fish Maws 

(Inspection) Rules, 1969, published in Notification No. S.O. 
5055 in Gazette of India dated the 29th December, 1969. 

(ii) The Export of Fish and Fish Products (Inspection) Amend-
ment Rules, 1969, published in Notification No. S.O. 5058 
in Gazette of India cUlted the 30th December, 1969. 

(iii) The Export of New Jute Woolpack (Inspection) Rules, 1969, 
published in Notification No. S.O. 51 in Gazette of India 
dated the 1st January, 1970. 

(3) A copy of the Textiles Committee (Third Amendment) Rules, 
1969 (Hindi version) published in Notification No. G.S.R. 2172 
in Gazette of India dated the 3rd January, 1970, under sub-sec-
tion (3) of section 22 of the Textiles Committee Act, 1963. 

(4) A copy of the Annual Report of the Export Inspection Council.. . 
and A~encies for the year 1968-69 along with the Audited 
Accounts. 

6. Report of Committee· on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Fifty-seventh Report of the Committee 

on Private Members' Bills and Resolutions. 

7 .Reports of Conunittee on Public Undertakings 

Shri M. B. Rana presented the following Reports of the Committee on 
Public Undertakings:-

(1) Fifty-second Report on action taken by Government on the 
recommendations contained in their Sixth Report on Cont1'8cts 
entered into by Rourkela Steel Plant of Hindustan Steel Ltd. 
with Mis. B. Patnaik (Pl Ltd. and others for the supply of iron 
ore and manganese ore. 

(2) Fifty-fourth Report on action taken by Government on the 
recommendations contained in their Fifty-first Report on State 

J 

Trading Corporation of India, New Delhi. ~ 

8. Report of Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes 

Shri D. Basumatafi presented the Fifth Report of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on the Ministry 
of Labour, Employment and Rehabilitation (Department of Labour and 
Employment): Directorate General of Employment and Training-Em-
ployment of Scheduled Castes and Scheduled Tribes in Services. 
t. Motion of Thanks on the President's Address 

Shri K. Hanumanthaiya moved the following motion:-
"That an Address be presented to the President in the following 

terms:-
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'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 20th February, 1970.'" 

(Lak Sabha adjourned at 1 P.M. an.d re-assembled at 2-05 P.M.) 

Shrimati Savitri Shyam seconded the motion. 
Three hundred and twelve amendments were moved. 
The following members took part in the debate:-

(1) Dr. Ram Subhag Singh 
(2) Dr. Karni S.ingh 
(3) Shri Rajendranath Barua 
(4) Shri N. G. Ranga 
(5) Shri Anantrao Patil 
(6) Dr. Sushila Nayar 

The discussion was not concluded. 
10. Balf-an-boUl' Discussion on Matters ArisiDg out of Answer to 
Question 

Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising 
out of the answer given on the 21st November, 1969 to Starred Question 
No. 121 regarding Delhi Police. 

Shri Vidya Charan Shukla replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th February, 1970). 
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LOI[ SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, Fe.bruary 26, 1970lPhaiguna 7, 1891 (Saka) 

No. 355 
~ 1. Starred Questions 

~ 
Starred Questions Nos. 92, 93 and 95 were orally answered Replies to 

remaining questions were laid on the Table. 

2. Unstarred QueRi_ 
1W.plies to Unatarred Questions Nos. 601--623, 625-639,641--654, 656-

675, 677-694, 698-733, 735-739, 741-745, 747-784 and 786-800 were 
laid on the Table. 

3. Calling AttentioD 
Shri Piloo Mody called the attention of the Minister of External 

Mairs to the reported decision of the Government of India to close. down 
all cultural and information centres of foreign countries which are 
located in India outside their headquarters or their other Consular and 
Trade Offices and reactions in the diplomatic circles in this regard. 

The Minister of External Affairs made a statement in regard thereto. 

4. Papers laid on the Table 
The :(ollowing papers were laid on the Table:-

(1) A copy of the Annual. Report (Part U) of the Registrar of News-
papers for India on Press in India for the year 1968. 

(2) A copy of the Displaced Persoils (Compensation and Rehabili-
tation) Amendment Rules, 1969, published in Notification 
No. G.S.R 11 in Gazette of India dated the 3rd January, 1970, 
under sub-section (3) of section 40 of the Displaced Persons 
(Compensation and Rehabilitation) Act, 1954. . 

(3) A copy of the Central Warehousing Corporation (Amendmel'lt) 
Rules, 1969 (Hindi version) published in Notification No. G.S.R. 
2241 in Gaze.tte of India dated the 17th January, 1970, under 
sub-section (3) of section 41 of the Warehousing Corporations 
Act, 1962. 

(4 ) A copy of Notification No. G.S.H. 2772 (ffindi and English 
versions) published in Gaz«:tte of India dated the 20th 
Decem.ber, 1969 making certam amendment td Notiflcation No. 
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G.S.R. 1835 dated the 29th July, 1969, under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

(5) A copy of the Annual Report of the Maharashtra Agro-Indus-
tries Development Corporation Limited, Bombay, for the year 
1968-69 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. .. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Development Council for Sugar Industry for the year 1968-
69, under sub-section (4) of section 7 of the IndustriE!J (Deve-
lopment and Regulation) Act, 1951. 

(7) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff Commission Act, 1951:-

(i) (a) Report (1969) of the Tariff Commission on Cost Structure 
of the Sugar Industry and the Fair Price for Sugar. 

(b) Government Resolution No. 2-1170-SPY dated the 20th 
February, 1970 notifying Government's decisions on thp 
above Report (Hindi and English versions). 

(ii) A statement showing reasons why the documents mentioned 
at (i) (a) above could not be laid on the Table within the 
period prescribed in sub-section (2) of section 16 of the said 
Act. 

(8) A coPy of the Indian Telegraph (Second Amendment) Rules, 
1970 (Hindi and English versions) published in Noiftcation 
No. G.S.R. 158 in Gazette of India dated the 28th January, 1970, 
under sub-section (5) of section 7 of 'the Indian Telegraph Act, 
1885. 

5. Reports of Committee on Public Undertakings 
Shri M. B. Rana presented the follOWing Reports of the Committee on 

Public Undertakings:-
(1) Fifty-fifth Report on action taken by Government on the 

recommendations contained in their Eleventh Report on 
National Mineral De,velopment Corporation Limited. 

(2) Fifty-sixth Report on action taken by Government on the 
recommendations contained in their Fifteenth Report on 
Financial Management in Public Undertakir.gs. 

•. MotioD.l for E1eetiolUl to Committees 

, 

(1) Shri Annasahib P. Shin de moved the follOWing motion:-
"That in pursuance of Rule 3(13) read with Rule 10 of the Rules 

of the Indian Counell of Agricultural Research, members of 
this House do proceed to elect, in such manner as the speaker 
may direct, one member from amongst themselves to serve as 
a member of the Indian Council of Agricultural Research for 
the unexpired portion of the term 'Vice Dr. G. S ... Dhillon 
resigned from the said Council." 

The motion was adopted. 
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(ii) Shri D. Basumatari moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (3) of Rule 254 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, one mem-
ber from among themselves to serve as a member of the 
Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes for the unexpired portion of the term of the 
Committee vice Shri G. G. Swell resigned from the Com-
mittee." 

The motion was adopted. 

1. Motion of Thanks on the President's Address 
Discussion on the following motion moved by Shri K. Hanumanthaiya 

and seconded by Shrimati Savitri Shyam _ and amendments thereto moved 
I on the 25th February, 1970, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to delive.r to both Houses of Parliament 
assembled together on the 20th February, 1970.' t, 

The following members took part in the debate:-
(1) Shri S. K. Patil 

(Lok Sabha adjourned at 1 P.M. and re-asBembled at 2 P.M.) 
(2) Dr. Govind Das 
(3) Shd Atal Bihari Vajpayee 
(4) Shri R. K. Sinha 
(5) Shri K. Anbazhagan 
(6) Shri Sitaram Kesri 
(7). Shri H. N. Mukerjee 
(8) Shri G. Venkatswamy 
(9) Shri Rabi Ray 

(10) Chaudhuri Randhir Singh 
(11) Shri Hem Barua (Speech unfinished) 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 27th February, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, February 27, 1970/Phalguna 8, 1891 (Saka) 

No. 358 
1. Starred Questions 

Starred Questions Nos. 123-125 and 12~130 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 801-820, 822-840, 842-846, 848-
886, 889-901, 903-913, 915-920, 922-933, 935-942, 944-949, 951-969 
and 971-1000 were laid on the Table. . 

A statement by the Minister of State in the Ministry of Home Affairs 
correcting the reply given on the ~2nd November, 1969 to Unstarred Ques-
tion No. 1789 regarding sacrifice of a boy in Deoria District of U'p. was 
also laid on the. Table. 
3. Calling Attention 

Shri Rajendranath Barua called the attention of the Minister of Tourism 
and Civil Aviation to the reported retaliatory action planned by certain 
foreign airlines against the decision of the Government of India to allow 
Indian passengers travelling by Air-India to carry 100 dollars. 

The Minister of Tourism and Civil Aviation made a statement in 
regard thereto. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Certified Accounts of the Indian Institute of 
Technology, Madras for the year 1968-69 along with the Audit 
Report thereon, under sub-section (4) of section 23 of the Insti-
tutes of Technology Act, 1961. 

(2) A copy of the Annual Report of the Indian Institute of Techno-
logy, Bombay, for the year 1968-69. 

(3) A copy of the Hindi version of the Aircraft (Fifth Amendment) 
Rules 1969 published in Notification No. G.S.R. 2379 in Gazette 
of [ndia dated the 11th October, 1969, under section 14A of the 
Aircraft Act, 1934 together with an explanatory note. 
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(4) Following statements showing the action taken by Government 
on various assurances, promises and undertakings given by the 
Ministers during the various sessions of Fourth Lok Sabha:-
(i) Statement No. I Ninth Session, 1~9. 

(ii) Supplementary 
Statement Nos. 
III & IV Eighth Session, 1969. 

(iii) Supplementary 
Statement Nos. 
XIII & XIV Seventh Session, 1969. 

(iv) Supplementary 
Statement No. IX Sixth Session, 1968. 

(v) Supplementary 
Fifth Session, 1968. Statement No. XVI 

(vi) Supplementary 
Statement No. XXII Fourth Session, 1968. 

(vii) Supplementary 
Statement No. XVII Third Session, 1967. 

(viii) Supplementary 
Statement No. XXIV Second Session, 1967. 

(5) A copy each of the following Notifications under sub-section (3) 
of section 458 of the Merchant Shipping Act, 1958:-
(i) The Examination of Masters and Mates (Amendment) Rules 

1969, published in Notification No. G.S.R. 2680 in Gazette 
of India dated the 29th November, 1969. 

(ii) The Merchant Shipping (Examination of Engineers in the 
Merchant Navy) Amendment Rules, 1969, published in Noti-
fication No. G .S.R. 2703 in Gazette of India dated the 6th 
December, 1969. 

·(6) A copy each of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

, 

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Twentieth Amendment Regulations, 1969, pub-
lished in Notification No. G.S.R. 2714 in Gazette of India ( 
dated the 6th December, 1969. . 

(li) The Indian Police Service (Fixation cf Cadre Strenl{th) 
Tenth Amendment Regulations, 1969. published in Notifica-
tion No. G.S.R. 2715 in Gazette of India dated the 6th 
December, 1969. 

(iii) G.S.R. 2716 published in Gazette of India dated the 6th 
December. 1969 containin~ corrigendum to NoUllcation No. 
G.S.R. 2027 dated the 23rd November, 1968. 

-The notifications were previously laid on the Tqble on the 19th Decem-
ber. 1969 and we.re re-Iaid under Rule 234(2) of the Rules of Proce-
dure. 
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(iv) G.S.R. 2717 pubUshed in Gazette of India dated the 6th 
December, 1969 containing corrigendum to Notification No. 
G.S.R. 2026 dated the 23rd November, 1968. 

(v) 

(vi) 

The Indian Administrative Service (Fixation of Cadre 
Strength) Fifteenth Amendment Regulations, 1969, publish-
ed in Notification No. G.S.R. 2718 in Gazette of India dated 
the 6th December, 1969. 
The Seventeenth Amendment of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 2719 in Gazette of India dated the 6th Decem-
ber, 1969. 

(vii)The Indian Administrative Service (Fixation of Cadre 
Strength) Fifteenth Amendment Regulations, 1969, publish-
ed in Notification No. G.8.R. 2720 in Gazette of India dated 
the 6th December, 1969. 

(7) (a) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Medical and Health Service (Initial Recruit-
ment) Amendment Regulatiolls, 1969, (Hindi and 
English versions) published in Notification No. G.S.H. 
2710 in Gazette of India dated the 6th December, 1969. 

(ii) The Twenty-first Amendment of 1969 to the Indian Ad-
ministrative Service (Pay) Rules, 1954, published in 
Notification No. G.S.R. 2736 in Gazette of India dated the 
13th December, 1969. 

(iii) The Eleventh Amendment of 1969 to the Indian Police 
Service (Pay) Rules, 1954, published in Notification No. 
G.S.R. 2737 in Gazette of India dated the 13th December. 
1969. 

(iv) The Indian Administtative Service (Fixation of Gadre 
Strength) Eleventh Amendment Regulations, 1969, publish-
ed in Notification No. G.S.R. 2738 in Gazette of India dated 
the 13th December, 1969. 

(v) The Twentieth Amendment of 1969 to the Indian Ad-
ministrative Service (Pay) Rules, 1954, published in Notifica-
tion No. G.S.R. 2739 in Gazette of India dated the 13th De-
cember, 1969. 

(vi) The Indian Administrative Service (Fixation of Cadre 
Stren~th) Ninteenth Amendment Regulations, 1969, pub-
lished in Notification No. G.S.R. 2740 in Gazette of India dat-
ed the 13th December, 1969. 

(vii) The Eighteenth Amendment of 1969 to the Indian 
Administrative Service (Pay) Rules. 1.954, published in 
Notification No. G.S.R. 2741 in Gazette of India dated the 
13th December, 1969. 

(viii) The Indian Administrative Service (Appointment by 
Promotion) Fifth Amendment Regulations, 1969 (Hindi 
and Enlllish versions) published in Notification No. G.S.R. 
2755 in Gazette of India dated the 20th December, 1969. 
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(ix) The Nineteenth Amendment of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 1954. published in Notification 
No. G.S.R. 2756 in Gazette of India dated the 20th Decem-
ber, 1969. 

(x) The Indian Police Service (Appointment by Promotion) 
Fourth Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 2757 in Gazette 
of India dated the 20th December, 1969. 

(xi) G.S.R. 2758 published in Gazette of India dated the 20th 
De.cember, 1969 containing corrigendum to Notification No. 
G.S.R. 2670 dated the 29th November, 1969. 

(xii) The Indian Forest Service (Probation) Fourth Amend-
ment Rules, 1969, published in Notification No. G.S.R. 
2794 in Gazette of India dated the 27th December, 1969. 

(xiii) The Indian Administrative Services (Pay) Eleventh 
Amendment Rules, 1969, published in Notification No. 
G.S.R. 1 in Gazette of India dated the 3rd January, 1970. ( 

(xiv) The All India Services (Medical Attendance) Amend-
ment Rules, 1969 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 78 in Gazette of India dated 
the 17th January, 1970. 

(xv) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1970, published in Notification 
No. G.S.R. 80 in Gazette of India dated the 17th January, 
1970. 

(xvi) The Twenty-third Amendment of 1969 to the Indian 
Administrative Service (Pay) Rules, 1954, published in Notifi-
cation No. G$.R. 135 in Gazette of India dated the 24th Jan-
uary, 1970. 

(xvii) The First Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954. published in Notification 
No. G.S.R. 163 in Gazette of India ·dated the 31st January, 
1970. 

(b) A copy of the Citizenship (Second Amendment) Rules, 1969 
(Hindi and English versions) published in NotifiClation No. 
G.S.R. 2795 in Gazette of India dated the 27th December, 1969, Q 
under sub-section (4) of section 18 of the Citizenship Act, 
1955. 

(8) A copy of the Annual Accounts of the Madras Port Trust for the 
year 1967-68 and Audit Report thereon. 

5. 8epon of Estimates Cowmnittee 
Shri M. Thirumala Rao presented the Hundred-fifth Report of the 

Estimates Committee regarding action taken by Government on the 
recommendations contained in their Fifty-first Report on the erstwhile 
Miniltry of Petroleum and Chemicals-Oil India Limited. 
6. Reporte of Public Accounts Committee 

Shri Atal Bniari Vajpayee presented the following Reports of the 
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Public Accounts Committee:-
(1) Eighty-eighth Report on action taken by Government on the 

recommendations contained in their Forty-first Report on 
para 41 of Audit Report (Civil), 1968 relating to the Minis-
try of Home Affairs regarding avoidable expenditure. 

(2) Ninetieth Report on action taken by Government on the re-
commendations contained in their Fifty-fifth Report on Finance 
Accounts of Central Government 1966-67-Chapters I and 
II of Audit Report (Civil), 1968. 

7.· Reports of Committee on Public Undertakings 
Shri Bal Raj Madhok presented the following Reports of the Com-

mittee on Public Undertakings :-
(1) Fifty-seventh Report on action taken by Government on the 

recommendations contained in their Forty-third Report on 
Sindri Unit of Fertilizer Corporation of India Limited [Paras 
in Section II of Audit Report (Commercial), 19681 

(2) Fifty-eighth Report on action taken by Government on the 
recommendations contained in their Twenty-fifth Report on 
Praga Tools Limited [Paras in Section IV of Audit Report 

/' (Commercial), 1968]. 

~rt of Joint Committee 
Shri Rajendranath Barua presented the Report of the Joint Com-

mittee on the Bill to amend and consolidate the law relating to patents. 

9. Evidence before Joint Committee-Laid on the Table 
Shri Rajendranath Barua laid on the Table-

(i) A copy of the evidence given before the Joint Committee .on 
the Bill to amend and consolidate the law relating to patents. 

(ii) A copy of the Study Notes on the visits undertaken by the 
Study Groups of the Joint Committee on the Bill to amend 
and consolidate the law relating to patents. 

10. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 2nd March, 1970. 

11. Motions for Elections to Committees 
(i) Dr. V. K. R. V. Rao moved the following motion:-

"That in pursuance of clause i (f) of paragraph 3 of the Ministry 
of Education Resolution No. F. 16-10144-E. III, dated the 30th 
November 1945, as amended from time to time, the members 
of this Ho~se do proceed to elect in such manner as the Speaker 
may direct two members from amongst themselves to serve as 
members df the All India Council for Technical Education for 
the next term commencing from the 30th April, 1970, subject 
to the other provisions of the said Resolution." 

The motion was adopted. 
[P.T.O 
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(U) Dr. V. K. R. V. Rao moved the following motion:-
"That in pursuance of sub-para 2 (d) of paragraph 3 of the late 

Department of Education, Health and Lands Resolution No. F. 
122-3135. E. dated the 8th August, 1935, as amended from time 
to time the members of this House do proceed to elect, in such 
manner as the Speaker may direct, one member from among 
themselves to serve as a member of the Central Advisory Board 
of Education with effect from the 1st April. 1970, subject to the 
other provisions of the said Resolution." 

The motion was adopted. 
(iii) Shri K. Raghuramaiah moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, one member from 
among themselves to serve as a member of the Joint Committee 
on Offices of Profit for the unexpired term of the Committee 
vice Shri S. R. Rane died." 

The motion was adopted. 
lZ. Government Bill-lDtroduced 

The Banking Companies (AcquiBitiOn. and Transfer of [Tndertakings) 
Bill, 1970. 

The motion for leave to introduce the Bill moved by Shri P. Govinda 
Menon was opposed. 

(Lok Sabha ad;otLTned at 1 P.M. and re-assembled at 2 P.M.) 
The motion was adopted and the Bill was introdueed. 

13. Statement Be: Ordinance-Laid on the Table 
A copy of the explanatory statement (Hindi and English versions) 

giving reasons for immediate legislation by the Banking Companies 
(Acquisition and Transfer of Undertakings) Ordinance, 1970, was laid on 
the Table under rule 71 ( I ) of the Rules of Procedure and Conduct of 
BUsiness in Lok Sabha. 

14. Motion of Tbanks on the President's Address 
Discussion on the following motion moved by Shri K. Hanuman-

thaiya and seconded by Shrimati Savitri Shyam and amendments thereto 
moved on the 25th February, 1970, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session :arc 
deeply grateful to t.he President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 20th February, 1970.' " 

The following members took part in the debate:-
(1) Shri Hem Barua 
(2) Shri fihiv Kumar Shastri (Speech unfinished). 

The discussion was not concluded. 
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15. MOtiOD Re: Fifty-seveath Report of Committee on Private Member.s' 
Bills aDd Resolutions 

Dr. Karni Singh moved the followinfl( motion:-
"That this House do agree with the Fifty-seventh Repart of the 

Committee on Private Members' Bills and Resolutions presen-
ted to the House on the 25th February, 1970." 

The motion was adopted. 
18. Private Members' Bills-Introdueed 

(1) The Constitution (Amendment) Bill, 1970 (Amendment of 
article 85) by Shri Srfnibas Mishra. 

(2) The Citizenship (Amendment) Bill, 1970 (Amendment Of sec-
tions 9, 10 and substitution of new section lOA) by Shri M. 
Narayana Reddy. 

(3) The Constitution (Amendment) Bill, 1970 (Amendment 01 
Eighth Scheduled) by Shri M. Meghachandra. 

(4) The Civil Aviation (Licensing) Bill, 1970 by Shri S. C. Samanta. 
(5) The Parliamt'nt Library Bill, 1970 by Shri S. C. Samanta. 
(6) The Gift-Tax (Amendment) Bill, 1970 (Amendment of section~ 

22, 23, etc.) by Shri S. C. Samanta. 
(7) The Companies (Amendment) Bill, 1970 (Insertion of new 

section 43B and amendment Of sections 224, 237, etc.) Shri S. 
C. Samanta. 

(8) The Constitution (Amendment) Bill, 1970 (Amendment 01 
a.rticles 330 and 332) by Shri Suraj Bhan. 

'" (9) The Mother's Lineage Bill, 1970, by Shri Madhu Limaye. 
'" (10) The Constitution (Amendment) Bill, 1970 (Substitution oj 

article 168 and omission of article 169, etc.) by Shri Bhogendra 
Jha. 

'" (11) The Judges (Prohibition on Hearing in c~rtain cases) Bill. 
1970 by Shri A. S. Saigal. 

17. Private Member's Bill-Amendment for reference to seleet Com-
mittee -AdoPted. 

The Constitution (Amendment) Bill, 1969 (Amendment of articles 32 a"d 
'-../ 226) by Shri Tenneti ViBwanatham 

Discussion on the motion for consideration of the Bill moved by Shrt 
Tenneti Viswanatham on the 19th December, 1969, continued.. 

·The follOWing ,members took part in the debate:-
(1) Shri D. K. Kunte 
(2) Shri Shiva Chandra Jha 
(3) Shri Vikram Chand Mahajan 
(4) Shri Samarendra Kundu 
(5) Chaudhuri Randhir Singh 
(6) Shri Bhdgendra Jha 
(7) Shri S. S. Kothari 
(8) Shri S. N. Misra 
(9) Shri Mohammed Yunus Saleem 

~ ... - ,·Y.,_. _.,._ -. ___ . __ - " .• ----~ •...... --..... ~ .. _.- -_.- ..... -~ ........ --,---..• --... -- --.. ---.- .-~-... . 

• Introduced at 5-30 P.M. 
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Shri Tenneti Viswanatham replied to the debate. 
The following amendment moved by Chaudhuri Randhir Singh was 

adopted:-
"That the Bill further to amend the Constitution of India, be re-

ferred to a Select Committee consisting of 16 members, 
nameIy:-

(1) Shri C. K. Bhattacharyya 
(2) Shri Kanwar Lal Gupta 
(3) Shri Shiva Chandra Jha 
(4) Shri K. M. Koushik 
(5) Shri V. Krishnamoorthl 
(6) Shri D; K. Kunte 
(7) Shri P. Govinda Menon 
(8) Shri Srinibas Mishra 
(9) Shri S. N. Misra 

(10) Shrimati Sharda Mukerjee 
(11) Shri K. Ananda Nambiar 
(12) Shri A. S. Saigal 
(13) Shri Ebrahim Sula.iman Sai': 
(14) Shri A. K. Sen 
(15) Shri Tenneti Viswanatham 
(16) Chau~huri Randhir Singh 

with instructions to report by the first day of the next session." 
18. Private Member's BUl-Under Ceulideration 

The Foreign Aid (Maintenance of Accounts) Bill, t967 
by Shri Kanw4T Lal Gupta 

The motion for consideration of the Bill was mnved by Shri Kanwar 
Lal Gupta. 

The fo'Uowing members took part in the debate:-
(1) Shrimati l1a Pal Chaudhuri 
(2) Shri P. G. Sen 
(3) Shri R. D. Bhandare 
(4) Shri N. K. Somani 
(5) Shri Bedabrata Barua 
(6) Shri Bhogendra Jha 
(7) Shri Tulshidas J adhav 

The discussion was not concluded. 
19. Balf-an-Hour Di_ion OD Matters Arising out of Answer to Que.s-

tion 
Shri S. S. Kothari raised a half-an-hour discussion on points arising 

out of the answer given on the 23rd February, 1970 to Unstarred Question 
No. 195 regarding impact of increase in the Fourth Five Year Plan. 

Shri Prakashchand B. Sethi replied to the discussion. 
[Lok Sabha adjourned tm 5 P.M. on Saturday, the 28th February 
1970]. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, February 28, 1970lPhalguna 9, 1891 (Saka) 

No. 357 
(Lok Sabha met at 5 P.M.) 

1. The Budget (General)-l97O-71 
Shrimati Indira Gandhi presented a statement of estimated receipts 

and expenditure of the Government of India for the year 1970-71. 

2. GoveftUllellt Bnl-Motioa for Leave to Introduce Adopted 
The Finance BUI, 1970 

The motion for leave to introduce the Bill moved by Shrimati Indira 
Gandhi was opposed. 

The motion was adopted. 
(Lok Sabha adjourned at 6-15 P.M. till 11 A.M. on Monday, the 2nd 

March, 1970). 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, February 28, 1970lPhaiguna 9, 1891 (Saka) 

No. 358 
(Under rule 15 of the Rules of Procedure and Conduct of Business in 

Lok Sabba, the BReaker haying djrected that Lok Sabha, which had been 
adjourned till Monday,the 2nd March, 1970, would sit at 10 P.M. on 
Saturday, the 28th February, 1970, Lok Sabha met at 10 P.M.). 

GoY ....... t BiD-lDtnd1Ieed 
The Finance Bill, 1970 

,,8hrimati Indira Gandhi introduced the Bill . 
../ (Lot Sabha adjourned at 10-55 P.ll. till 11 A.M. on Monday, the 2nd 
. March. IlnO). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, March 2, 1970lPhaiguna 11, 1891 (Salta) 

No. 359 

1. Obituary Refereace 

The Speaker; Shrimati Indira Gandhi and Dr. Ram Subhag Singh 
made references to the passing away of Shri Radhav:allabh Vijaivargiya, 
who was a Member of the Constituent Assembly of India. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

l!. Starred Queation8 

Starred Questions Nos. 151-153 were orally answered. Replies to 
remaining questions were laid on the Table. 

1. Unstarred QuestiOD.~ 

Replies to Unstarred QUestions Nos. 1001-1020, 1022-1070, 1072-
1077, 1079-1088, 1090-1101, 1103-1106, 1108-J 118, 1120. 1124--1128, 
1130-1134, 1136-1164, 1166-1168, 1170-1187, 1189-1200 were laid on the 
Table. 
4. Calling Attention 

Shri S. M. Joshi called the attention of the Minister of Home Affairs 
tn the reported proposals made by the Prime Minister to Mysore and 
Maharashtra Governments for the solution of the border dispute and 
their reported rejection by both the Governments. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 200 published in Gazette of 

India dated the 7th February, 1970, making cer~ain amendment 

[P.T.O. 
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to the Second Schedule to the Mines and Minerals (Regulation 
and Development) Act, 1957. under sub-section (1) of section 
28 of the said Act. 

(2) A copy of Notification' No. G.S;R. 184 (Hindi and English ver-
sions) published in Gazette of India dated the 1st February, 
1970, under section 159 of the Customs Act, 1962 together with 
an explanatory memorandum. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(0 The Central Excise (Third Amendment) Rules, 1970, publish-
ed in Notification No. G.S.R. 155 in Gazette of India dated 
the 24th January, 1970. 

(li) The Central Excise (Fifth Amendment) Rules, 1970, plJblish-
ed in Notification No. G.S.R. 215 in Gazette of India dated 
the 7th February, 1970. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(Genp.ral) Fifth Amendment Rules, 1970, published in Noti-
fication No. G.S.R. 149 in Gazette of India' dated the 24th 
January, 1970. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Seventh Amendment Rules, 1970, published in 
Notification No. G.S.R. 212 in Gazette of India dated the 7th 
February, 1970. . 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Sixth Amendment Rules, 1970, published in Noti-
fication No. G.S.R. 213 in Gazette of India dated the 7th 
February, 1970. 

(5) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(1) a.s.R. 180 published in Gazette of India· dated the 31st 
January, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 214 published in Gazette of India dated the 7th 
February, 1970 together with an explanatory memorandum. 

(6) A copy of Notification No. G.S.R. 260 (Hindi and English ver· 
sions) published in Gazette of India dated the 18th February, 
1970, issued under section 90 of the IncOQle-tax Act, 1961 
and section 24A of the Companies (Profits) Surtax Act, 1964 
regarding giving effect to the Agreement between the Govern-
ment of India and the Government of the French Republic for 
the avoidance of double taxation in respect of taxes on income. 
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e. IntimatiOli Be: ArreSt· ·and ~lease of Member 

The Speaker informed the House of a telegram dated the 1st March. 
J970, from the District Magistrate, Karnal, intimating that Shri Ram 
Krishan Gupta, Member, Lok Sabha. was arrested on the 1st March, 
1970 at Panipat at 1.25 P.M. for violation of prohibitory order under Sec-
tion 144 of the Code of Criminal Procedure and was later released on 
bail at 3.45 P.M. by the Judicial Magistrate, Panipat. 

7. Presentation of Petition 

Shri Narayan Swaroop Sharma presented a petition signed by Shri 
M. Pandey, President, All India Secondary Teachers' Federation, Luck-
now, regarding demands of teachers. 

8. Statements by Ministen 

(i) The Minister of State for Supply and Finance laid on the Table 
8 statement correcting the answer given on the 15th December, 1969 to 
8 supplementary by Shrimati Savitri Shyam on Starred Question No. 573 
regarding progress made by Life Insurance Corporation in rural busi-
ness. 

(ii) The Minister of State for Home Affairs made a statement regard-
ing the action taken against Central Government employees who parti-
ciDated in the illegal strike of 19th September, 1968. 

(Lok Sabha adjourned at 2.05 P.M. and re-asSe'rnbled a' 3.05 P.M.) 

t. Motion of Thanks on the President's Address 

Discussion on the following motion moved by Shri K. Hanumanthaiya 
.1nd seconded by Shrimati Savitri Shyam and amendments thereto moved 
on the 25th February, 1970, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address whieh he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 20th February, 1970.'" 

The following members took part in the debate:-
(1) Shri Shiv Kumar Shastri 
(2) Shri J. K. Choudhury 
(3) Shri Gurcharan Singh 
(4) Shri R. D. Bhandare 
(5) Shri R. Umanath 
(6) Chawdhury Sadhu Ram 
(7) H. H. Maharaja Pratap Keshari Deo 
(8) Shri Shashi Ranjan 
(9) Shri Krishna Kumar Chatterji (Speech unfinished). 

The discussion was not concluded. 
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10. Half-all-Hour DiaculI8ioD Oil Matters Arising out of Anawer to QUeStion 

Shri V. Mayavan raised a half-an-hour discussion on points arising 
out of the answer given on the 23rd February, 1970 to Unstarred Ques· 
tion No. 14 regarding Experts Committee on tax collection. 

Shri Prakashchand B. Sethi replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd March, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, March 3, 1970lPhalguna 12, 1891 (Saka) 

No. 380 
1. Starred Questions 

Starred Questions Nos. 181, 183 and 184 were orally answered. 
Replies to remaining Questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1201-1218, 1220-1246, 1248-1255, 
1257-1299, 1301-1337, 1339-1376 and 1378-1400 were laid on the 
Table. 
3. Calli •• Attention 

Shri S. M. Krishna called the attention of the Minister of Home 
Affairs to the reported massive arms flow from China and Pakistan to 
the persons engaged in inter-party clashes, hold-ups, and bloody feuds 
in Calcutta, as alleged by the Calcutta Police and the reaction of the 
Government thereto. 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

A copy each of the following papers (Hindi and English versions) was 
laid on the Table under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Hindus-
tan Steelworks Construction Limited, Calcutta for the year 
1968-69. 

(ii) Annual Report of the Hindustan Steelworks Construction 
Limited, Calcutta for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

5. Reports of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the following Reports of the 

Public Accounts Committee:-
(1) Eighty-fifth Report on action taken by Government on the 

recommendations contained in their Fortieth Report on Ap-
propriation Accounts (P.&T.) 1966-67 and Audit Report (P 
&T.) 1968. 

[P.T.O. 
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(2) Eighty-ninth Report on action taken by Government on the 
recommendations contained in their Fifty-fourth Report on 
Appropriation Accounts (Civil), 1966-67 and Audit Report 
(Civil), 1968 relating to the Department of Mines and Metals. 

8. Motion of Thanks on the President's Address 

Discussion on the following motion moved by Shri K. HanumanthaiY,a 
and seconded by Shrimati Savitri Shy am and amendments thereto mov-
ed on the 25th February, 1970, continued:-

"That an Address be presented to the President in the following 
terms:- ' 

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of, Parliament 
assembled together on the 20th February, 1970.'" 

The following members took part in the debate:-
(1) Shri Krishna Kumar Chatterji 
(2) Shri Amiya Nath Bose 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(3) Shri Syed Ahmed Aga 
(.4) $hri R. K. Birla 
(5) Shri S. N. Misr,a 
(6) Shri J. B. Kripalani 
.(7) Sbri Prem Chand Verma 
(8) Shri Morarji R. Desai 
(9) Shri M. Muhammad Ismail 

·(10) Shri Biswanarayan Sbastri 
(11) Shri Deven Sen 
(12) Shri Vikram Chand Maha1an 
(13) Shri S. M. Krishna 
(14) Shri Panna Lal Barupal 
(15) Shri Y. Eswara Reddy 
(16) Shri Ramji Ram 
(17) ShriHardayal Devgun 
(18) Shri Janardan Jagannath Shinkre 
(19) Shri Bakar Ali Mirza 
(20) Shri M. G. Uikey 

The discussion was not concluded. 
(Lok Sabha adjourned t1lI 11 A.M. on Wednesday, the 4th March, 1970). 
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LOll SURA 

Bt1Lr..ETfN-PAlt't l 
(Brief Record of Proceedings] 

Wednesday" March 4, I~M 13, 119i (Salta) 

No.3S1 
1. Starred Questions 

Starred Questions. Nos~ 211-218 WeJle orally anSwered., Rep~, to 
remaining Questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred QUestiofts Nos. 1401-1423, 142S-1_ l.,t-I452, 
1454-1457. 1459~1463, 1465-1509, 1611-1520, 115D-11S87, 1589-1518 and MOO 
were laid on the Table. 
3. Papers Laid on ike Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers WIder sub-section (1) of 

section 619A of the Com~es Act, 19S6l-
(i) Review by the Government on the .... orklng of the Uranium 

COl1Joration of Il1dia Limited, lildllg'Uda, Bihar, for the year 
1968-69. 

(ii) Annual Report of the Uranium. Corporation of India Lllhit-
ed, Jaduguda, Bihar" for the year 1968-69 along, with the 
Audited Accounts .a.nd the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of the Cantonment Land Administration (Amendment) 
Rules, 1970 (Hindi and English vei'iions) published. in Noti-
fication No. S.R.O. 69 in Gazette of India dated the 31st 
January. 1970, issued under section 280 of the Cantonments 
Act, 1924. 

(3) A copy of the Budg~t Estimates of the ~amodar Valley.Corpo-
ration for the year 1970-'1 under 8ub-section (8) of seetlon 44 
of the Damodaor Valley Corporation Act, I1M8. 

4. Report of Committee on Private M ....... ' Bilb and .... tionJ 
Shri G. G. Swell -presented the Fifty-eigbtli Report of the Committee 

on Private Members', Bills and Resolutions. 
S. Report of Estimates Committee 

Shri Nuggehalli Shivapp". presented the Hundred a~d third Report of 
the Estimates Committee rerirding a~on ~~en by Government on the 
recommendations contained 1n their Fiftieth Report on the erstwhile 
Ministry of Petroleum and ChemicaJ..-Petroleum udPetroleum Pro-
ducts. 

'~.T.O. 



6. Reports of Public Acco'IID.ts Ccamittee 
Shri Atal Bihari Vajpayee presented the following Reports of the 

Public Accounts Committee:-
(1) Eighty-6ixth Report on action taken bv Govemment on the 

recommendations contained in their Forty-second Report on 
Appropriation Accounts (Civil), 1966-67 and Audit Report 
(Civil), 1968 relating to the Ministry of Transport and 
Shipping. 

(2) Ninety-first Report on action taken by Government on the 
recommendations contained in their Fifty-seventh Report on 
Audit Report (Civil), 1968 relating to the Department of 
Supply. 

'1. Persow Explanation UDder Rule 35'1 
5bri Madhu Limaye made a personal explanation regarding certain 

statement issued to the press by the Speaker of Haryana Vidhan Sabha 
8. Motion of TIumb on the President's A~ 

.1 

Shrimatf Indira Gandhi replied to the debate on the following motion . 
moved by Shri K. Hanumanthaiya and seconded by Shrimati Savitri 
Shyam and amendments thereto moved on the 25th February, 1970:-

"That an Address be presented to the President in the followillR 
tenns:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both House!! of Parliament assembled 
together on the 20th February, 1970.' It 

On amendment No. 52 moved by Shri N. G. Ranga, the House divided, 
Ayes 73; Noes 207. The amendment was accordingly negatived. 

On amendment No. 92 moved by Shri Atal Bihari Vajpayee. the House 
divided, Ayes 127; Noes 172. The amendment was accordingly negatived. 

On amendment Nos. 138 and 139 moved by Shri Madhu Limaye, the 
House divided, Ayes 114; Noes 172. The amendments were accordingly. 
negatived. " ," 

On amendme.nt No. 303 moved by Shri Shiva Chandra Jha, the House 
divided, Ayes 49; Noes 168. The amendment was accordingly negatived\.} 

On amendment No. 439 moved by Shri Indrajit Gupta, the House . 
divided, Ayes 53; Noes 209. The amendment was accordingly negatived. 

On amendment No. 493 moved by Dr. Ram SubhaJl Singh, the House 
divided, Ayes 86; Noes 185. The amendment was accQrdingly negatived. 

On amendme.nt No. 495 moved by Shri Prakash Vir Shastri, the House 
divided, Ayes 83; Noes 165. The amendment was accordingly negatived. 

On amendment No. 630 moved by Shri K. Anbazha,tan, the House 
divided, Ayes 20; Noes 178. The amendment was accordingly negatived., 

On amendment No. 441 moved by Shri Samar Guha, the House' 
divided, Ay,#s 80; Noes 166. The amendment was accordingly negatived . 

. -The remaining amendments.WJ!re alaonegatived. 
'On the motion the House ~, AYfII'l"m:NaeI eo. 

, -
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The motion was accordingly adopted. 
(Lok Sabha Qd;ou~d at 2 P.M. and re-asse"!'bZ;ed at 3-05 P.M.) 

•. The Budget (Bai1ways)-l97o..71 
General Discussion on the Budge.t (Railways) for 1970-71 commenced. 
The following members took part in the debate:-

(1) Shri Gulzari Lal N anda 
(2.) Shrt C. M. Poonacha (Speech unfinished). 

The discussion was not concluded. 

10. Motion 
Shri Nath Pai moved the following motion:--

"That this House views with grave concern the prorogation of the 
Haryana Legislative Assembly, when a motion of no-confidence 
in the Council of Ministers havinl{ been admitted was pending 
before the Hou!'e, as a flagrant violation of the spirit of the 
Constitution likely to undermine our people's faith in the 
democratic process." 

The following members took part in the debate:-
(1) Shri Gajraj Singh Rao 
(2) Shri Tenneti Viswanatham 
(3) Chaudhuri Randhir Singh 
(4) Shri Shantilal Shah 
(5) Shri R. D. Bhailldare 
(6) Shri N. G. Ranga 
(7) Shri Shri Chand Goyal 
(8) Shri P. Ramamurti 
(9) Shri Bedabrata Barua 

(10) Shri Era Sezhiyan 
(11) Shri P. K. Vasudevan Nair 
(12) Shri J. H. Patel 
(13) Shri D. K. Kunte 
(14) Shri Yashpal Singh 
(15) Shri Ram Krishan Gupta 
(16) Shri Y. B. Chavan 

Shri Nath Pai replied to the debate. 
On the motion the House divided, Ayes 35; Noes 124. 
The motion was accordingly negatived. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th March, 1970). 

1~ 
e7MGIPND-LS 1-3543 (D) LS-f-3-T.0-810. 

S. L. SHAKDHER. 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, March 5, 1970lPhalguna 14, 1891 (Saka) 

lOath Or ABlrD1ation 
Shri SBrdar Amjad Ali made and'subscribed the oath in ~ngali and 

took his seat in the House. 

• 2 Starred'questions 
S.tarred Questions Nos. 241-243, 245 and 246 were orally answered. 

Replies to remaining Questions were laid on the Table. 

:I Unstarred Questions 
Replies to Unstarred Questions Nos. 1601-1630. 1632-1634, 163&-1696, 

1~1706, 1709--1712, 1714--1727, 172~1742, 1744--1780 and 1782--1800 
were laid on the Table. 

A statement by the Minister of State in the Ministry of Labour, 
Etnployment and Rehabilitation correcting' the' 'reply' gi'\'en on, the 14th 
March, 1968 to Unstarred Question No. 4678 r~gMrdfng' Model Standing 
Orders by Coal Mines was also laid on the Table. 

4. SbortNotic:e Question 
Short Notice Question No. 2 addressed- to the Minister of Food and 

Agriadture regarding export of Gur was orally answered and supple-
mentaries were alia answered thereon. 

5. Announeem.ent by Speaker 
The -Speaker made an announcement regarding, cancel1at~ of ,:sitting 

of the House on the 6th March, Hno on account· of Maha Sivaratri and 
postponement of Private, Members' Resolutions put down for that day to. 
th8i20th-March, 1970.-

6 Papers Laid, 011) the,' Table 

, ' 

The ,'following, ,papers were laiGl on, the- -Table:-
(1) A copy' of Government Resolution' No. WBi14(~)\e9 dated the-

2nd February, 1970 on the' report of the Central Wage Board 
for Road Transport Inal\Ultry. 

(2) A copy each of the following papers under sub-section (1) of 
section .619A of the Companies Act, 1956:-

[p.T.O. 
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(i) Review by the Government on the working of the Film 
Finance Corporation Limited, Bombay, for the year 19fJ8-69 

(ii) Annual Report of the Film Finance Corporation Limited. 
Bombay for the year 1968-69 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy of the Employees' Provident Funds (Sixth Amendment) 
Scheme, 1969 (Hindi and English versions) published in Noti-
fication No. G.S.R. 12 in Gaze.tte of India dated the 3rd January, 
1970 under sub-section (2) of section 7 of the Employees' Provi-
dent Funds Act, 1952. 

(4) A copy of Notification No.' G.S.R. 2747 published in Gazette of 
India dated the 13th December, 1969 (English version) and the 
24th January, 1970 (Hindi version), making certain amend-
ment to Notification No. G.S.R. 1842 dated the 24th December. 
1964, under sub-section (1) of section 12A of the Essential 
Commodities Act, 1955. 

(5) A copy each of the following Notifications under sub-section 
(6) of section 3 of the, Essential Commodities Act, 1955:-

(i) The Roller Mills Wheat Products (Ex-mill) Price Control 
Order, 1969 (Hindi version) published in Notification No. 
G.S.R. 1103 in Gazette of India dated the lath December, 
1969. 

(ii) The Fertiliser (Control) Amendment Order, 1969, published 
in Notification No. G.S.R. 2558 in Gazette of India dated the 
1st November, 1969. 

(iii) The Foodgrains (Prohibition of Use in Manufacture of 
Starch) Amendment Cil'der, Hlti9, (Hindi version) published 
in Notification No. G.S.R. 2608 in Gazette. of India dated the 
13th December, 1969. 

(iv) G.S.R. 2669 (Hindi version) published in Gazette of India 
dated the 13th Decepiber, 1969. 

(v) The Madhya Pradesh Rice Procurement (Le.vy) Amendment 
Order, 1970, published in Notification No. G.S.R. No. 157' 
in Gazette of India da~ed the 24th January 1970. 

(vi) The Fertiliser (Control) Amendment Order, 1970, publisheu 
in Notification No. G's.R. 217 in Gazette of India dated the 
23rd January. 1970. 

'. 
(vii) G.S.R. 218 published in Gazette of India dated the 4th 

February, ] 970 rescinding the Andhra Pradesh Rice and 
Paddy (Restriction on Movement) Order, 1965. 

(viii) The Foodgrams Movement Restrictions (Exemption of Seeds) 
Order, 1970, published in Notification No. G.S.R. 233 in 
Gazette of India dated the 12th February, 1970. 

(ix) G.S.R. 266 published in Gazette of India dated the 22nd 
February, 1970, 

(6) A statement showing 'reasons for delay in layin~ the Notifica-
tion mentioned at item (5) (U) above. 
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(7) A copy of the Report of Inquiry into the fatal accident at New 
Satgram Colliery, West Bengal, on the 21st November, 1989. 

• (8) A statement on the Secretary-level talks between India and 
Pakistan held at Islamabad (West Pakistan) to discuss Farakka Barrage 
and other Eastern Rivers. 

7. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 3rd March, 1970, Rajya Sabha agreed without any amendment to 
the Requisitioning and Acquisition of Immovable Property (Amendment) 
Bill, 1970, passed by Lok Sabha on the 24th February, 1970. 

8. Reports of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the following Reports of the 

Public Accounts Committee:-
(1) Eighty-seventh Report on action taken by Government on thE: 

recommendations contained in their Forty-third Report on 
Appropriation Accounts (Civil) 1966-67 and Audit Report 
(eivil), 1968 relating to the Department of Food. 

(2) Ninety-third Report on action taken by Government on the 
recommendations contained in their Fifty-eighth Report on 
Para 39 of Audit Report (Civil), 1968 relating to Central 
State Farm, Suratgarh (Department of Agriculture). 

t. Personal Explanation Under Rule 357 
Shri J. B. Kripalani made a personal explanation regarding certain 

remarks made by the Prime Minister in the House on the 4th March, 1970. 
The Prime Minister made a statement on the subject. 

10. The Budget (Railways)-ltnO-71 
General Discussion on the Budget (Railways) for 1970-71 continued. 
The following members took part in the debate:-

(1) 5hri C. M. Poonacha 
(Lok Sabha ad;ourned at 1 P.M. and re·assembl.ed at 2-05 P.M.) 
(2) Pandit D. N. Tiwary 
(3) Shri J. M. Lobo Prabhu 
(4) Shri Arnrit Nahata 
(5) Shri Shri Chand Goyal 
(6) Chaudhary Nitiraj Singh 
(7) Shri Murasoli Maran 
(8) Shri Awade.sh Chandra Singh 
(9) Shri K. Ananda Nambiar 

(10) Shri Onkar Lal Bohra 
(11) Shri B. P. Mantial --------- -----_._- -----

*Laid at 6 P.M. 
[p.T.O. 
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(12) Shri Vidya Dhar. BaiPai 
(13) Shri Shiv Charan I.Al 
(14) Shri Sonubhau Dagadu Baswant (Speech unfinished) 

The discussion was not concluded. 

11. Report of Business Advisory Committee 
5hri K. Raghuramaiah presented the Forty-fifth Report of the Busi-

ness Advisory Committee. 
(Lok Sabha adjourned ti1111 A.M. on Monday, the 9th March, 1970~. 
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BtJlaLE.TJN~~T I 
[Brief Record of Proceedings] 

Monday. March 9, 1970lPhalguna 18, 1891 (Saka) 

No. 363 

1. :8 ..... fibleIti-
'Starred Qu:estions Nos. 301-305 and 310 were orally answered. Replies 

to remaining qUClStions were laid on the Table . 
. !\epUeli to 'Starred Quest~ons Nos. 271~300 for the ,6th MoUc:h, 1970 

were ilso laid on the 1'able today. there being no sitting on the 6~ 
March, 1970. 

2. UastanM -tw-Aou 
Replies io UDstamed .Questions Nos. 3001, 2002. 0004-2014, 2016-2015, 

2077~2182. 2185-2J.~8 :Rnd 2.1.90-2.200 were laid on ~.\le TallIe . 
.Beplies to UJlStar.lled. QueStions Nos. 1801-1848. 1-8fiQ-l,891, '1893-1926, 

1928-.l:98O and 1982--1800 for the 6th Match, 1910 were81so ~ald on the 
Table. 

3. Calling Attention 
~ B. iK. ,DMchGwdbury called the attention ()f ·the~~ll:i,ster 'of 

External Affairs to the atrocities' committed on .the ialndu templeS' Ittuat-
ed at ~he Chandr.nath ~il~)n the Chit~agoqs District in E~t,:PMinan 
and 9ft ~e $kP Shrln_ 1~ 'We!St Plllcl~a~ by P.Jk1,staQ mij,iUry pe~onnel. 

The Deputy 'Minister ofElftemal Mairs made a statement in rega,.d 
thereto. ' , 

•• P~ • .LfP.d &IP ~ r. .... 
The following papers were laid ~>n the Table:-

(1) A -c~&!- the ',",~~' to '~he A~~ 'ft¢port ,oil ~e ~coW1ts.JJf 
'WIle DelhI ,Developmnt AuthoritY for 'the year 1967-68. laid on 
the Table on the 17th November. 1969. 

(2) A C?py each of the .followmg papers v.,nder ~ub .. sec~OJl (1) 01. 
secbon 619A of the Companies Act. 1956:- " 

(i) ~eView Pr, ~e Goy~.,.t gp, '~e woQQu ,of J.1:le '~rtiMfers 
ana ~herrllcals. 1'r,.vanc~~ ~t~. 'for '~Ale ¥~~ ~. 

[P.T.O. 
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(ii) Annual Report of the Fertilisers and Chemicals, Travancore 
Limited for the year 1968-69 along with the Audited Ac-
counts :md the comments of the Comptroller and Auditor 
General thereon. 

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by t~e Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the ypar 
1968-69. 

(ii) Annual Report of the Bharat Aluminium Company Limited, 
New Delhi, for the year 1968-69 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961: 

(i) The Income-tax (Amendment) Rules, 1970, published in 
Notification No. 5.0. 152 in Gazette of India dated the 12th 
January, 1970. 

(ii) The Income-tax (Second Amendment) Rules, 1970, publish-
ed in Notification No. S.O. 719 in Gazette of lndia dated the 
23rd February, 1970. 

(5) A copy of Notification No. 5.0. 718 (Hindi and English ver-
sions) published in Gazette of India dated the 23rd February, 
1970 issued under section 280Y of the Income-tax Act, 1961. 

(6) A copy of Notification No. G.S.R. 228 (Hindi and English 
versions) published in Gazette of India dated the 14th Feb-
ruary, 1970, under section 159 of the Customs Act, 1962 together 
with an explanatory memorandum. . 

5. President's Message 
The Speaker communicated to Lok Sabha the following message 

dated the 5th March, 1970, from the President:-
"I have received with great satisfaction the expression of thanks 

by the Members of the Lok 5abha for the Address I delivered 
to both the Houses of Parliament assembled together on the 
20th February, 1970." 

6. Statement Re: Supplementary Demands for Grants (Manipur) for 
1889-70. 

Shri R. K. Khadilkar presented a· statement showing Supplementary 
Demands for Grants in respect of Union territory of Manipur for 1969-70. 

7. Motion 
Shri D; Basumatari moved· the followinR motion:-
"That this House do recon,unend to ~jya Sabha. that Rajya Sabha 40 elect one member 01. Rajya Sabha in accordance with the 

system of pl'oportional representation by means of the single 
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·-
transferable vote to the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes in· the vacancy 
caused by the resignation of Shri B.D. Khobaragade from 
the Committee and do communicate to this House the 
name of the member so elected by Rajya Sabhato the Com-
mittee." . . 

The motion was adopted. 

8. Motion Be: Forty-Fifth Report of Business Advisory Commi~ 
Shri K. Raghuramaiah moved the following motion:-

"That this House do agree with the Forty-fifth Report of the Busi-
ness Advisory Committee presented to the House on the 5th 
March, 1970." 

The motion was adopted. 

9. Govemment Bill-Introduced 

_ The Haryana and Punjab Agricultural Universities Bill, 1910 

. The motion for leave to introduce the Bill moved by Shri Annasahib 
P. Shinde was opposed. The motion was adopted and the Bill was in-
troduced. 

10. Statement Be: Ordinance-Laid on the Table 
A copy of the explanatory statemeat giving reasons for immediate 

legislation by the Haryana and Punjab Agricultural Universities Ordi-
nance, 1970, was laid On the Table under rule 71 (1) of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha. 

11. The Budget (Railways)-1970-71 
General Discussion on the Budget (Railways) for 1970-71 continued. 
The following members took part in the debate:-

(1) Shri Sonubhau Dagadu Baswant 
(2) Shri Lakhan Lal Kapoor 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(3) Shri Amiya Kumar Kisku 
(4) Shri Indrajit Gupta 
(5) Shri Ramshekhar Prasad Singh 
(6) Shri Gunanand Thakur 
(7) Shri G. S. Mishra 
(8) Shri B. K. Daschowdhury 
(9) Shri J. B. Kripalani 

(10) Shri Nathu Ram Ahirwar 
(11) Shri Janardan Jagannath Shinkre 
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~J.2) ·Shr.,i ·Dh¥l\esh.w(ll"·Meene 
.(f3) J8hr~ E>. K. 'Runte 
~.~ ~hriMu.ir Ahamad .Khan 
('15) Shri R. K. 'Bida 
(16) Dr. P. MandaI 
(17) Shri George femandes 
(18) Shri C. D. Gautam 
(19) Shri M. K. Nanja .Gowder 
(30) ,shri~ana Ilamchanclra 'PaW 

(21) Shri Rohanial Chaturvedi 
(2.2) Shri Shea Narain (Speech unfini8ht'd). 

The discussion was not concluded. 

12. BIIf ... ·Bour BilC!UMion OIl matter. arisin, out of Answer to Queetioa 
SAri ~av.atar Shastri raised a ·ha1f1ll4 hour discWllion on polnts 

ariSiIig'out ,of the ,answer given on .u.,e 23rc4February, lSn.o to Starred 
Quesfion No. 1 regarding shortage of houses in urban areas. 

Shri K. K. Shah rep1i~to the discuss.on. 
(Lok Sabha Gd;ourned till 11 A.M. on Tuesday. the lOth .Harch, 1970) 
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tueaday, March 10, 1970lPhalguna 19, 1891 (Saka) 

No. 3M 
1. Starred QaeatioDs 

Starred Questions Nos. 331-333 were orally answered. RepUes to 
remaining questions Were laid on the Table. 

Z. UDitaned QuestloDs 
ReplieS to Unstarred Questions Nos. 2201-2315, 2317-2346, 2349-2361 

and 2363-2400 were laid on the Table. 
A statement by the Minister of State in the Ministry of Steel and 

Heavy Engineering correcting tho reply given on the 19th August, 1969 
to Unstarred Question No. 3962 regarding loss in prodUction and damage 
to praperty of Durgapur Steel Plant as a result of labour troubles was also' 
laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 3 addre8led to the Minister of Rallways re-
garding service of Warrant on Station Master, Dhrangadhra for attach-
ment of Railway property was orally a,nswered and supplementaries were 
also answered thereon. 

" Callinl Atfeation 
Shrl NuggchaUi Shivappa called the attention of the Minister of Irri-

gation and Power to the instructions reported to have been given by the 
Central Government to the Mysare Government to stop the work at 
Cauvery Basin and its implications. 

Tho Minister of Irrig&tion and Power made a statement in regard 
thereto. 

I. Question of Prlvllep 
The Speaker informed the House that in regard to a question of prl-

\'ilege given notice of by Shri Shashi Bhushan against the "Samachar 
Bharati", a news agency, for circulating a news report, as published.in the 
No." Bharo.t Timea and the Hindusta.n, dated the 6th March, 1970, about a 
litting of the House fixed. for the 7th I 8th March, 1970, the Chief EditoT 

, ,of the "Samachar Bharati" in his letter dated the 9th March, 1970 had 
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explained the circumstances under which the mistake crept in and ~ad 
expressed an unqualified apology for the same. The House agreed to 
treat the matter as closed. 
6. Paper Laid on the Table 

A copy of the Report (Part r;. -dfdotririlittee of Enquiry (Council of 
Scientific and Industrial Research) was laid on the Table. 
7. Statement Re: Sup.I ... ~_ ....... ds f .. Grants (Ballways) for 

1~70 . . 
Shri Rohanlal Chaturvedi presented a stateinent showing Supple-

mentary Demands for Grants in NSpect of the Budget (Railways) for 
1969-70. 
8. Message from Rajya Sabba 

Secretary reported a message fr.Qm.. ~jya Sabha that at its sitting held 
on the 4th March, 1970, Rajya Stib'ha' passed the Press Council (Amend-
ment) Bill, 1970. 
9. B~ P .. sed by a.Jya Sabba-Laid ... the Table 

Secretary laid on the Table .. ..copy, of -the· :Preu'.Cowu:tll" ~.qa.~ 
Bill, 1970, as passed by Rajya Sabha. 

(Lok Sabha adjourned at 1-15 P.M. aDd re-asseulbl"t"~t t.26',.) 
lO~ The 8Udget (Riulwayli)-IMo:.1l: 
~ral Discussion on theBuqat <RaUW-.)It) lor 1970,7,1 .CQD.tiI1""d. 
The'" following menibers··t06k· part in' the '..debatA!!s:--

(1) Shri Sheet .Nuain 
(2) Shri Baij Nath Kureel 
(3) Shri R. S. Vidyarthi 
(4) Shri Tayappa Hari Sonavane 
(5) Shri ::if,0vind Varma 
(I) ~Shl'i . Jpo~.elltllla 

.Slu:l.au4arfLal !tiD&. .r.pu.a to,,~ dabat8. 
The discussion was conclUded. 

11. The Budget (GeDeral)-I97O-71 
GeJle!'aJ:DJaCWIBion on the tBwllft· !(GeMnl~ .. ·.o.U,."...,ced. 
~e fti110wing members t6o'k part· in' ti1~. 4ebates:-

(1) Shri Asoka Mehta 
(2) Sbri N. K. P ... Salve 
('3) gtlri M:R. Masanl 
(4) Shri Chintamani Panigrahi 
(5) Shri Maharaj Singh Bharti (Speech u2,J.jftiahed) 

~e discussion was notconcluc:led. 
·~ .. I*tWII"" ..... ' ..... 

ShriBh()gendra lJ,Ja r~ised a diacuastcm'O!l th~ qt_ neg*~ of thtJ;ex. 
~tion·q~We.tern'K9Ii Canal; rQ~iUtaun of ~hop,~~:ThalCur..~r 
~; MUhila UaiWf8i~y and J4i~Broad~t.inJ! Sf.a,tian,at-D~.ga 
.~ting in widespread discontent and paralysing of normalUfe.· . 

. , .. f638 
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The following members took part in the debate:-
(1) Shri Gunanand Thakur 
(2) Shri Kamla Misra 'Madhukar' 
(3) Shri Ramavatar Shastri 
(4) Shri Beni Shanker Sharma 
(5) Shri Sheo Narain 
(6) Dr. K. L. RJlo f 
(7) Shri Fakhruddin Ali Ahmed Replied. 
(8) Dr. V. K. R. V. Baa 
(9) Prof. Sher Singh 

13. MiDutes of eoa.mtttee OIl the Welfare of Scheduled Caste. aDd 
SebeduJed Trib.. Laid on the Table 

The Minutes of the First to Twentieth Sittings of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes and First to Eighth 
Sittings of the Sub-Committee thereof, were laid on the Table. 
(Lok Sabha. ad;ourned till 11 A. M. on Wednesday, the 11th March, 1970) 
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B'QLLETIN-:PART I ,! 

I '~.:..!.: ~ '.! I i', ;i 
[~rief 'Reeo~ of, .~CM:eedinp] 

Wednesday, March 11, 1970l'Phaiguna 20, 1891 (Salta) 

t. Starred Que.tionG 
Starred Quet;tion Nos. 361, 363-367 an~ ';l69 ,were ~a1ly answered. 

Replies to remainin~ questions were laicfi"or{~he Table;' 

-?-. Unstaned QuestioDa 
Replies to Unstarred Questions Nos .. 2.401~2459;1' 246J,-~; 25Q6....:.. 

2524, 2526-2532, 2534-2589 and 2591-2600 were 'iBid ,on the' ~able. 
, ,~, 

3. Short Notice Questi .. ! .I' 

Short Notice Question No. 4 addreueili· to .the' MiDia:t8r of: Ir.dgation 
and Power regarding rehabilitation 01., ,01IIIteft of POllg"DaJn' iIIre'-l was 
&)ra11y answered and supplement8ries were. also answered ~he~n.. 

j; ,,' ,:, "." 

•. Callin, AttentiOD - , 
Shri Onkar ·L~] BQhra' cal_ -the iau..tion of the Mini'ster of :He..llh .. 

and Family Planning and Works, lJ~g .. an~ .Urban. Dev~lopme~.tO 
the reported pollut;on of water in OObr' arld"Telultmt' th'te'ltl'bf'jal.lfftflCe. 
epidelllle:' .. ... , r, ;' 

,.The ,Minister' of Sta,te for ~ltli' aIld 'Family, Planning, ana ~i 
RouMg and 'Urban DeveIoptrlefttLlriladel a"statement·in· regard: ~ 

• L ~.. : • {~ : \ '. '... • " ;. ••• 1 •. ;.; 
S. Paper laid on the Table ..... 

; A \copy of the .. Annual &po" (}f.i ..... ·a~d ',Engijah ve-rsi~). '~f,.!J.~'. 
Efi:ndusU!.~ _~e~n~utics. Limited, Bangalore for the year 1988-69' aJoqr 
with ~'ALdtiif ArcCllunts and the comments of the Comptroller aDd , 
Au.dftO't· General thereon, .was laid on the Table under sub-section (1) 
af section 819A of the Companies Act, 1986. 
t. Messa,_ frem Bajye SaWaa 

Secretary reported the following messages from Rajya Sabha:-
til That. Rajya Sabha had no recommendations to make to ~: 

Sabha in regard to the Additional Duties .f £Xci.. (Goock :0'1, 
Special Importance) Amendment Bill, 19'TO, pBB.'ledby Lot· 
Sabba on the 24th February, 1970. 

[p.T.O. 
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(U) That RajyaSabha had no recommendations to make to Lok 
Sabha in regard to the Union Duties of Excile (Distribution) 
Amendment Bill, 1970, passed IDy Lok Sabha on the 24th 
February. 1970. 

7. Statement by Minister 
The Deputy Minister of Home Affairs made a statement regarding the 

~on of scales of pay and allowances of the employees of the Union' 
'l'erritories. 

(Lok Sabha adjourned at. 1 .P.M.·(lndre·as,sembled at 2-05 P.M. 
. • '. • 0' ~~'. ... . . 

I. 'Ihe Budget (General)-1970-11 
General Discussion 'on the Budpt. (General) for 1970-71 continued. 

I''nte following m~m~rs took j)art in the debate:-:-
,',. ..(1) 8hri . Mabaraj Singh Bh~rti 

(2)' 'Shri Be~llrata:i~arua.:~ 
., ". (3) Shri Bal Raj Madhok 

.. (4-) Shri 8. R. Damani 
~·~:j~,,~).Si~darp.i Nirlep ~auI; ' .. ' 

(6) .. Shri B.; Bbagvati 
(7) Shrimati Sucheta Kripalani 

;,.i:i":' .(8) 8hri Chandrajeet ·Yadava 
"" .. · ....... i .... ,,· . • .' ,'," . :.' ' .. 

(') :~n '. rentu!ti. ViswatiatbaJil . 
(iO) Shrimat( Sang am Laxmi' Bat. ': ... ~ . 

,,~ ...... 

! •• 

(11) Shri Kashi Nath Pandey . '>;~"~' 
. ::':h ':.' (i2r Shrimati lIa Pal Chaudhuri (Speech uftjlftished). 
~' •.. ,'.,f.:"t~ ,"';, , .... '. '.~ • ',.: .... :. ,r,~~, .• ; • ...•. . 

~ ,,~!I'he .. dilf;J,1ssion· was not .r::onclucMcL . .'. '. . " 

".:,' 

, ':, ~'., ' 

'.·:Jiau-an~Hour· DiscUssion on Matters Ari~kout of Answer to QU.u. 
";'Shti KanwarLal Gupta raised a half-an-hout discuSsion on potnte/ 
a;taUlt out .f the answer given ~ tae,-25th' .F.ebl'\l8ry, 1970 to Starred 
Question No. 73 regarding the manufacture Of. an atom .. bomb .. 

Sardar Swaran Singh replied to the discussion, ' . 
. ~·:Jko~~~~~~a.,a~j?urn~.1i1l11 ~J¥~t,?n ,Th~~~ar;·the!.~2th.~a~chJ ~970) 
·:·,,;., .... ;:.'.;l:rr;,;.'l .• :. ... t ~.. .;: :'"".';". , .• ~. ..' ~ .. Y'. mu"'''L'''D'U'.~D ';. ,. 

, , '. ' • ~ • .1:;.1. a;JnG&1l.~, .' 
.. ('''' ...• , ........ '.. • ;~:' '.' '. , c.' SeCretart: : 

• ,':. '~', .. ,., ':.. .... ,... '. ~ • r • i',~ ." 
- . ~ ~ : ::. '. ,. ., .. '":. 

-, ',. 
,'. ," . ' - " .. 

.. 
~\ 

.. 'r, . . 
-; .. -:.~~! .,! ".: ... ,;. ...... 
~;t~ .. " ",.: ' 

.... ;.: • '~" , •.• ~ ":,1. :;;.' .. '.~ : ,; .. ,... '. '.' .' . .. '! ' .• ,; 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, March 12, 1970lPhalguna 21, 1891 (Sata) 

No. 366 

1. Starred QuestioDi -Starred QueStions Nos. 391-395 were orally answered. Replies to 
remaining questions were laid on the Table. 

Z. Unltarred QuestioDi 
Replies to Unstarred Questions Nos. 2601-2618, 26~2672, 2674-268~, 

2684-2745, 2747-2762, 27~2790 and 2792-2794 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No.5 addressed to the Minister of Food and 

Agriculture regarding Sarkar Committee's Report on Cow slaughter was 
orally answered and supplementaries were also answered thereon. 

(Lok Sabha adjou.rned at 1 P.M. and re-ass.embled at 2 P.M.) 

4. Callin, Attention 
Shri Kanwar Lal Gupta called the attention of the Minister of External 

Affairs to the declaration of Republic by the Rhodesian Government and 
Government of India's reaction thereto. 

The Deputy Minister of External Affairs made a statement in reaard 
thereto. 

5. Pape:rs Laid on the Table 
The following papers were laid on the Table:-

(1) (1) A copy of Thirty-third Report of the Law Commission on 
section 44 of the Code of Criminal Procedure, 1898. 

(1i) A copy of Thirty-sixth Report of the Law Commission on sec-
tions 497,498 and 499 of the Code of Criminal Procedure, 1898-
grant of bail with conditions. 

(iii) A copy of Thirty-seventh Report of the Law Commission on 
the Code of Criminal Procedure, 1898, sections 1 to 176. 
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(tv) A copy of Thirty-ninth Report of the Law Commission on the 
punishment of imprisonment for life under the Indian Penal 
Code. 

(v) A copy of Forty-first Report of the Law Commission on the 
Code of Criminal Procedure, 189S-Vols. 1 and 2. 

(2) A statement showing reasons for delay in laying the above 
Reports. 

(3) A copy of the Sugar (Price Determination) Order, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 265 
ill Gazette of India dated the 20th Febru'ary, 1970, under sub-
section (6) of section 3 of the Essential Commodities Act, 1955. 

(4) A copy each of the following Reports under sub-section (1) of 
section 619A of the Companies Act, 1956:- ( 

(1) Annual Report of the Mysore State Agro~Industries Corpora-
tion Limited, Bangalore, for the period ending 31st March, 
1969 along with the Audited Accounts and the comments of . 
the Comptroller and Auditor General thereon. 

(iI) Annual Report of the U.P. State Agr~Industrial Corporation 
Limited, Lucknow, for the period ending 31st March, 1969 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(5) A copy of the Indian Telegraph (Amendment) Rules, 1970 
(Hindi and English versions) published in Notification 
No. G.S.R. 190 in Gazette of India dated the 7th February, 
1970, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(6) A copy each of the fonowing Notifications (Hindi and English 
versions) under section 7 A of the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948:- • 

(i) The Coal Mines Provident Fund (Fourth Amendment) 

, .. 

Scheme, 1969, published in Notification No. S.O. 54 in Gazette 
of India dated the 2nd January, 1970. 

(ll) The Andhra Pradesh Coal Mines Provident Fund (Fourth f) 
Amendment) Scheme 1969, published in Notification No. S.O. 
~5 in Gazette of India dated the 2nd January, 1970. 

(iii) The Rajasthan Coal Mines Provident Fund (Fourth Amend-( 
ment) Scheme. 1969, published in Notification No. S.O. 58 in 
Gazette of India dated the 2nd January, 1970. 

(tv) The NeyveU Coal Mines Provident Fund (Fifth Amendment) 
Scheme, 1969, published in Notification No. S.O. 57 in Gazette 
of India dated the 2nd Janua,ry, 1970. 

(v) The Coal Mines Bonus (Amendment) Scheme, 1970, pub-
lished in Notfiication No. G.S.R. 223 in Gazette of India dated 
the 14th February, 1970 . 

.. ......... from Raj,.. Sabha 
Secretary reported the following messages from Rajya Sabha:-

,,", (1) That at its sitting held on the 9th March, 1970, Rajya Sabha 
'" passed the Calcutta Port (Amendment) Bill, 1970. 
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(ti) That at its sitting held on the 9th March, 1970, Rajya Sabha 
passed the Essential Commodities (Amendment) Continuance 
Bill,1970. 

7. Bills Passed by Rajya Sabha-Laid OIl the Table 
Secretary laid on the 'nable a copy each of the following Bills, as 

passed by Rajya Sabha:-
(1) The Calcutta Port (Amendment) Bill, 1970. 
(2) The Essential Commodities (Amendment) Continuance Bill, 

1970. 

8. Report of Estimates Committee 
Shri M. Thirumala Rao presented the Hundred and fifteenth Report 

of the Estimates Committee on action taken by Government on the 
recommendations contained in their Ei'ghty-sixth Report on the Ministry 
of Petroleum and Chemicals and Mines and Metals (Department of 
Petroleum and Chemicals)-Purchase of oil barrels by the Indian Oil 
Corporation Limited, durjng 1966-67 against Tender No. OPITEN-7165. 

9. The Budget (General)-19'70-71 
General Discussion on the Budget (General) for 1970-71 continued. 
The following members took part in the debate:-

(1) Shrimati na Pal Chaudhuri 
(2) Shri Surendranath Dwivedy 
(3) Shri Shivajirao S. Deshmukh 
(4) Shri J. B. Kripalani 
(5) Shri Kushok Bakula 
(8) Shri S. A. Dange 
(7) Choudhari Dalbir Singh 
(8) Shri C. T. 'Dhandapani 
(9) Shri Hem Raj 

(10) Shri P. Venkatasubbaiah 
(11) Shri Raghuvir Singh Shastri (Speech uft.,t,d.hed). 

The discussion was not concluded. 

10. Report of Business Advisory Committee 
Shri K. Raghuramaiah presented the Forty-sixth Report of the Busi-

ness AdviSOry Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 13th March, 1970). 

. . 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proce~in.gs] 

Friday, March 13, 1970lPhalguna 22, 1891 (Salta) 

No.:-367 

1. '~tarred QUe.ti .... 
Starred Questions Nos. 421-424 were orally ,answered. Replies to 

remaining questions were laid on the Table. 

2. Unstarred QueatiODs 
,:Replies to Unstarred Questions Nos. 2795-2811, 2813-2~~, 2828-2896, 

'28~2908. 291()-...2ft6, .29-2980,' 2~Z892and 2194 were laid on the 
Table. 

3. Short Notice Questi~ 
Short Notice Question No.6 addr$S$ed to the M~niater of Tourism 

and Civil Aviation regarding wild life tourism in India was orally 
enswered and supp~ementarieswere also anawered th,reon. 

+ CalliJw ..,tt_tion 
Shri S. M. Banerjee called the attention of the Minister of Home 

Nlairs to the reported stat,emept by ~ormer Chief of the Ar~y Staft, 
General Cariappa ~1ing for scrapping of the Constitution and imposi-
tion of military rule in India. ' , 

The Minister of Home Affairs made a statement in regard thereto. 

5. r.per.sLaid oBtlae Table 
The following papers were laid on the Table:-

(1) ,A ~opy of tpe Annual ,Report of the NatiQnal ,Institute for 
'Training in Industrial !ngiJi~iina, 13ompay,tor ,the year 
1968-69. ' , 

(2) A, copy of the ~udit ~rt ,(HiIlel,i. and ~~ versions) on 
the accoUnts: 'of the ,National, COullCil of Ec1~Cir't!ioMl Research 
and ".rr*ining for';the year .t98!-88. " ' 

(3) ,,",cQPY e,.ch Q.f the .foJlowi~ ~rs un.r sub-.ection (1) of 
Sectr6'il 619A of the CompameS",~t, :l»Q~-
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(a) (i) Review by the Government on the working of the 
Ashoka Hotels Limited, New Delhi, for the year 1968-69. 

(ii) Annual· Report of the Ashoka Hotels Limited, New Delhi, 
for the year 1968-69 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(b) (i) Review by the Government on the working of the 
Janpath Hotels Limited, New Deihi, for the year 1968-69. 

(ii) Annual Report of the Janpath Hotels Limited, New Delhi, 
for the year 1968-69 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(4) A copy of the Assam Reorganisation (Meghalaya) (Elections 
to the Provisional Legislative Assembly) Rules, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 
394 in Gazette of India dated the 2nd March, 1970, under sub-
section (2) of section 77 of the Assam Reorganisation (Megha-
laya) Act, 1969. 

(5) A copy each of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) G.S.R. 52 (Hindi and English versions) published in Gazette 
of India dated the 10th January, 1970. 

(ii) G.S.R. 53 (Hindi and English versions) published in Gazette 
of India dated the 10th January, 1970. 

(iii) G.S.R. 54 (Hindi and English versions) published in Gazette 
of India dated the 10th January, 1970. 

(iv) The All India Services (Provident Fund) First Amendment 
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. G.S.R. 55 in G.azette of India dated the 10th 
January, 1970. 

(v) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1969, published in Notifi-
cation No. G.S.R. 160 in Gazette of India dated the 31st 
January, 1970. 

(vi) The Fifth Amendment of 1969 to the Indian Police Service 
(pay) Rules, 1954, published in Notification No. G.S.R. 161 
in Gazette of India dated the 31st J.anuary, 1970. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Salar Jung Museum Board, Hyderabad, for the year 
1968-69 along with the Audited Accounts. 

(7) A copy of the Ancient Monuments and Archaeological Sites 
and Remains (Amendment) Rules, 1969 (Hindi and. English 
versions) published in Notiftcation No. 8.0. 5002 in Gazette of 
India dated the 20th December; 1969, under sub-section (4) of 
section 38 of the Ancient Monuments and ArchaeolOgical Sites 
and Remains Act, 1958. 
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(8) A copy of the Delhi Motor Vehicles (Third .Amendment) 
Rules 1969 (Hindi and English versions) published in Notift-
catio~ No. F.3(40) I 69-Tpt. in Delhi Gazette dated the 24th' 
January, 1970, under sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939. 

e. Reports of Public AceoUDts Committee 
Shri Atal Bih'ari Vajpayee presented the following Reports of the 

Public Accounts Committee:-
(1-) Eighty-fourth Report on action taken by Government on the 

recommen(\ations contained in their Thirty-ninth Report 
relating to Ministries of Education, Commerce and Works, 
Housing and Supply. 

(2) Ninety-sixth Report on action taken by Government 
recommendations contained in their Seventy-fourth 
on Audit Report (Commercial), 1968 relating to the 
Department, Andamans. 

7. Statement Re: Government Business 

on the 
Report 
Forest 

The Minister of Parliamentary Affairs made a statement regarding 
the Government business for the week commencing Monday, the 16th 
March, 1970. 
8. Motion Re: Forty.Sixth Report of Business Advisor~' Committee 

Shri K. Raghuramaiah moved the following motion:-
"That ~is House. do agree with the Forty-sixth Report, of' the 

Busmess AdVISOry Committee presented to the House on the 
12th March, 1970." 

The motion was adopted. 

(Lok Sabha adjourned at 1-40 P.M. and re-assembled at 2-40 P.M.) 
t. The Budret (General)-1970-71 

General Discussion on the Budget (General) for 1970.71 continued. 
The following members took part in the debate:-, 

(1) Shri Raghuvir Singh Shastri 
(2) Shri Prakashchand B. Sethi 

I 
(3) Shri Sheopujan Shastri (Speech unfinished). 
The discussion was not concluded. 

10. Motion re: Fifty~Eighth Report of Committee OR Private Members' 
Bills and BesolutiOlUl 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-
"That this House do agree with the Fifty-eighth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 4th March, 1970." 

The motion was adopted. 
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U., ~vate Mem~~' BU1a-:b.~u~ 
(1) The Banking Laws (Ame~t) ,Bill, 19,69, by Shri Bhagaban 

Du. ' 
(2) The Constitution (Amendment) ;S~ll, 1970 (Insertion of new article 

165A) by 5hri Shiva Chandra Jha. 
(3) The Constitution (Amendment) Bill, 1970 (Amendment of aracle 

233) by Shri Shiva Chandra Jha~ 
.!4) The Free Legal Aid Bill, 1970 by Shri M~dhu Limaye. 

• (5) The Delhi Administration (~endment) :Sill, 1970 (Amendment 
of sections 3, 22, etc.) byShri Shii Chand 'Goyal .. 

... (6) The Constitution (Amel1dment) Bill, 1970 (Amendment of arti·' ) 
cles 85 and 174) by $.hri Shri Cha.nd Goyal. 

··(7) The Bombay Atomic Authority Bill, 1970 by Shri George 
Fernandes. \ 

12. Private Member's BUi-Withdrawn 
The Foreign Aid (Maintenance of Account) Bill, 1967 by Shri Kan." .. r lAl Gupta " ....... 

Discussion on ~he motion for coll~der:~tion of the Bill moved by Shrt 
Kanwar'Lal Gupta on the 27th ~ebruary, 1970,con~inued. 

The following members took part in the debate:-
(l)Shri Shiva Chandra Jha 
\'2.' S'n.t\ Ktishna Kumar Chatterll 
(3) Shri E. K. Nayanar 
(~) Shri K. Narayana Rao 
(5) Chaudhuri Randhir Singh 
(6) Shri Sheo Narain 
('7:) Shri Nathu Ram Ahirwar 
(8) Shri S. M. ~erjee 

, 
(9) Shri Kamalnayan Bajaj 

(10) Shri Onkar Lal Bohra 
(11) Shri Chintamani Panigrahi 
(12) Shri Madhu~Limay~ 

• 
(13) Shri Narendrasingh Mahi4a 
(14) Shri Bhola Nath Master 

"\(t'5Y:SM1~M. V. Rlja*'ekb~an 
(16) Shri Shashi Bhushan 
(17) S'hri Shri Chand Goyal 
(18) Shri Arangtl Sreedharan 
(19) ShriPrakasp. Vir Shastri 

-Introduced at 6-20 P.M. 
,··Introduced at 6-40 P.M. 
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(20) Shri Abdul Ghani Dar 
(21) Shri Y. B. Chavan 

Shri Kanwar Lal Gupta replied to the debate. 
The Bill was withdrawn b~ leave of the ~ouse. 

13. Private Member's Bill-Under CousicIeratfon 
The Constitution (Amendment) Bill. 1967 (Omission of article 314) by 

Shri Madhu Lim.aye 
The motion for consideration of the Bill was moved by Shri Madhu 

Limaye. His speech was not concluded. 
The discussion was not concluded. 

14. Statement by Minister 
The Minister of Hom~ Affairs made a statement regarding prorogation 

of both the Houses of the Jammu and Kashmir Legislature. 

15. HaIf-.-Rour Dille1USioD on Mattera arising out of Answer to QuestioD 

Shri Vikram Chand Mahajan raised a hall-an-hour discussion on points 
arising out of the answer given on the 3rd March, 1970 to Unstarred 
Question No· 1206 regarding appointment of ParliAmentary Commission 
to examine election expenses. 

Shri Mohammed Yunus Saleem replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 16th March, 1970). 

S. L. SHAKDHER, 
Se('retary. 

, .' ' "~'.> ' .. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Mon4ay~ March 16, 1970lPhalguna 25, 1891 (Saka) 

No. 388 
1. Starred Queatlou 

- Starred Questions Nos. 4M and 462 were orally answered. Replies 
to remaining question. were laid on the Table. 

1. UMhrred QUHtIODI 
Replies to Unatarred Questions Nos. 2995-3039, 3041-3052, 3054-

3063, 3065~077, 3079--3088, 3090--3125, 3127-3133, 3135--3144, 3146-
3180 and 3162-3194 were laid on the Table. 

S. C .. U .... Attentlea 
Shri Jyotirmoy Besu called the attention of the Prime Minister k 

the recent meeting of BangIa Congress leaders with the Prime MinisteJ' 
and Home Minister and the reported decision of the Chief Minister of 
West Bengal to relilll. 

The Prime Minister made a statement in regard thereto 
•. Papers Laid on the Table 

The following papers were laid on the Table:~ 

(1) A copy each of the following papers under sub-section (1) of 
section 619A 'of the Companies Act, 1956:-

(1) (I) Review by the Government OD. the working of the 
Hindustan Organic Chemicals LimIted, Rasayam, for tbp 
year 1968-69. ' 

(b) Annual Report of the Hindustan Organic Chemicals Limlted, 
Rasayani, for the year 1968-69 along with the Audited 
Accounts and the comments of the Comptroller and AucJttor 
General thereon. ' 

,;.:,: .. ' ':"': '(ii) (a,),ReView by the Governmento~ the working of th~ In~an 
nrugs and Pharmaceuticals LimIted, New Delhi. for. tht' 
year 1968-69. 

(b) Annual Report of the Indian DrugS and Pharmaceutical. 
~imited, New Delhi, for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General the~n. ' 
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(2) A copy of tho Annual Reports of the Development Council for 
Drugs and Pharmaceuticals for the year 1968-69, under sub-
section (4) of section 7 of the Industries (Development and 
Regulation) Act, 1161.-· .:' 

(3) A copy of the Non-R.csident· (External) Accounts Rules. 1970 
(Hindi and E~ Vez:I~OIlS) published in Notification No 
G.S.R. 255 in (dzette ot India'dilted the 21st February, 1970, 
under sub-seCtion (3) 01 se~t)t" 27·of the Forei"n Exchange 
Regulation Act, 1947. 

(4) A'copy ot 'the :eiVil Service (Seoond .Ame~.t).. Regulations. 
1970, published in Notification No. S.O. 399 in Gazette of 
India dated the 7th f~ruary, 1970, under sUb-sect;on (2) of 
section 3 of the All Ind1a Services Act, 1951. 

(5) A COP;L~f the Central Excise (Fourth :A1tl-endfnent) :·'ftid •• 
IMO,(Hindi· ,nd J lDftjl'-'" ftNiolll) JJIIbl~;.o ~cation 
No. G.S.R. 183 in c-neUe of .Iom .. · dated U,o 3l1t J~. 
1970 (English version) and the 28th February, 1'970, (Hindi 
version), under section 38 of the Central B· ' .... .w A •• 
~ 

(6) A copy each of the Ntttileation NOl. GS.a 261. 2s2. . ~lIDci.af4 
published in Gazette (If tnaia dated the· 2RthlebfuM'Y, .... ~CI 
(English version) and 7th March, 1970 (Hindi version), issued 
under the Central Excise Rules. 1944 to"ether.-.ch·e1Qtlaator.:v 
mept«anda. 

5. Slatesa_t ~; Supplemeotary D....... fw Or'" iG. CHI) itr 
118;.'70 '.' . ", , 

Shri Prakashch,and B. Sethi presented a stgtem~~'t: showing Sup~1c
mentary Demands tor Grants in "~t; Gf tIM! IIuc:IIfIt. (Oeaerti) , for 
1969-70. 
6. ResipatiOD by Member 

The Spe.aker informed the Hous,e that Shri B. Bhagavati, an elected 
Member from Tezpur constjtQ~ Of A8118m, had re!dgQed ,htl seat in 
Lok Sabha with effed from the ,!5t., Marell. 1970. : 
7~- M.~ v.~~ Bale 3'1' 

Shri Jyotirmoy Bosu raised a matter regardiag • Il9uty Speaker's' 
seat. . \, 

,'~Lok'BabhCl adjotltl'flMd .i1 • ..'M. o.nd ,~,.a_~'Ot a.05 P_M.) 

8. Statement Re: the Manipur Buctget tor mO-'71 
n ~_ Pr~k.¥.J~baDd .a ~ ..:..Fe,seate4 a .tatem-.t of _timated 
~ ~ ,expendituu Of the UtllOb.., terrlto.ry ~f '){ltl'tpJ# fbr the year 
UJ'1O-'l. . " ' 

•• ~~~ (~ .... 1t7o.7" .' 
General Dl~.on on th<e IJuflget (GeReral~ for 19.,..', continued. 
The following members took part in 'the .Pate:- , 

(1) Shri Sheopujan Shastri 
.. ";'" (2) Shri Devinder Singh 
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(3) Shrimati Tarkeshwari Sinha 
(4) Shri Mudrika Sinha 
(5) Shri N. K. Somani 
(8) Shri Gajraj Singh Rao 
(7) Shri P. Ramamurti 
(8) Shrimati T. Lakshmikanthamma 
(9) Shri Prakash Vir Shastri 

(10) Dr. A. G. Sonar 
(11) Shri Arangil Sreedharan 
(12) Dr. Sankta Prasad 
(13) Shri N. P. C. Naidu 
(14) Shri Narendra Ramchandraji Deoghare 
(15) Dr. (Mrs.) Maitreyee Bose 
(16) Shri Gangacharan Dixit 
(17) Shri R. K. Amin (Speech unfini8hed). 

The discussion was not concluded. 

10. Half-an-Hour Olsen_on on Matters Arisinr out of Answer to 
Question 

Shri R. K. Amin raised a half-an-hour discussion on points arising 
out of the answer given on the 25th February, 1970 to Starred Question 
No. 65 reRardinR closure of Indian business in Kenya. 

Shri Surendra Pal Singh replied to the discuSBion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th March, 1970). 

( ..... 

1652 
GMGIPND-LS 1-3821 (D) LS-16-3-70-810. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc~gs) 

Tuesday, March 17, 1970lPhaiguna 26, 1881 (Saka) 

No.3. 
1. Starred Questions 

Starred Questions Nos. 481-484 were orally answered. Replie. to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3195-3234, 3236 3238 and 
3240-3394 were laid on the Table. 
3. Call1nc Attention 

Shri Hem Barua called the attention of the Minister of Home MMit. 
to the prorogation of the Jammu and Kashmir Legislative Auembly by 
the Governor as advised by the Chief Minister who had report,.dJy lost 
majority in the Legislative Assembly. 

The Minister of Home Affairs made a statement in regard thereto . 
... Paper Laid on the Table 

A statement (Hindi and English versions) regardinl correction of 
date in "'Notification No. S.O. 4665, was laid on the Table. 
S. Reports of Estimates Committee 

Shri M. Thirumala Rao presented the following Reports of the &sti-
matea Commlttee:-

(1) Hundred 'and sixth Report regarding action taken byGovcm-
ment on the recommendations contained in th~, Se\Tenty'-
fourth Report on the Ministry of Shipping and Transport-
Inland Water Transport. 

(2) Hundred and seventh Report regarding action taken bI" gov-
ernment on the recommendations contained in their Ellbty· 
third Report on the Ministry of Health. and. FamUy Plannmg 
and Works, Housing and Urban Developmeht (Department of 
Works, Housing and Urban Developme~t)-Department of 
Printing and Stationery (Printing Wing). 

(3) Hundred and ninth Report regarding action taken by Govern-
ment on the recommendations contained iD their Seventy-
eighth Report on the Ministry of Home Aftalrs-Central Bureau 
of lnvestigation. ------ ---'------_ ..• ---_._------

.Notiftcation No. S.O. 4665 was laid on the Table on the 9th December, 
1968. 

• [p.T.O . 
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6. Personal Explanation Under Rule 357 
Shri S. K. PatH made a personal explanation regarding cer~ain alle-

gations made against him in the, House on the 16th Ml:I.rch, 1970. 
(Lok Sabha lId;oumed at 1-15 P.M.. emd re-assembled at 2-30 P.M.) 

7. i'he lludJ[et (General)-ll-m-ll 
General DiscU'lsion -on: the Bu~get (Generai) for 1970-71 continued. 
The folJ.QWiC, ~bers .took part in the debatl'. 

(1) Shl'i R. K. Amin 
(2) Shl'i Krishnan Manotmran 
(3) Shri V. N. Jndh:lv 
(4) Shri Kanwar Lal Gupta 

;:~ ~::·-u;.r·Sh-fi. iP: 'K.'VasU"devun Nair 
(6) Shri B. D. Deshmukh 
(7) Sh1'i Amiya NaH~ nose 
(~) Shri Shiv8 Chandra Jlw 

c:.r..s . t:"~·-C'.nQ,llM'~.-Ni1iruj S:Hngh 
(10) Shri D. K. Kunte 
(11) Shri B'liJ Nath Kuree; 
(12) Shri R S. ArUlnugam 

, :~1I'f~.:A. Ht)EShri: Panna La1 Barupal 
''':''' .-:; .. ~~) . She. YDs~pal Singh' 
'i:' .. : "3:Hl),cSsri ::M. V.Raj·as.ekharan 

SIll'Jma~i Ind;ra Gandhi l'cpliC'o to the debate. 

~th~ 'dis~usiif~n . was :conducted. 
K. Demands (or Grants on Account 

~;:;:d;~~'~~iiits ¥..~cie~ be~ng~aj~ submission to the vote ·af 'Lh~ UQuse 
01 the Demands tor Grants on A~count in respect of the Budget (~~(;:r,eral) 
for 1970-71. was held over . 
. '£ -biwtlssion 'URDt- aule- 193 

Shri Shri Chand Goyal raised a discussion on the statemt:nt made by 
·.·tl"J)~p'~.~rtis1er of Home Aftai·rson the 11th March, 1970 regarding 
i _j~!~i!~!"!1 sC'lle!f -of pay and allowances of the empl~ ce.; of the 

.- tlion.... Itun~. . .. .. 

. T~lC. following members took part in the debate:-
:;;~~'I~~hf-Sbri;PrE:,m chand Verma 

:~ ;:':-~.:.~:~ \25 ',~'Yikia~ Chand Mahaj~n 
".' ;.::: ,r::.(.&} -~ Sa~ .. DL~ .. · " .... l...u.. SMi -. ·~lee . ' .... (5)' Shr(S: M: 'JOIftI ' 

(6) Shri P. Ramamurti 
. :.:il~·. ~'~1) ~ ~ Partap S1tIgh . . -

. ~.~ .. ~ ';;~ '(8)-.~udhu!I.~ Sm~ . . 
" .. Shri' V: B. Chavan replied to the dhcu!Sion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th March, 1970) 

S. L. SHAKDHER. 
Seclttary . 

• 
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;, ·LOK SABRA· 

'. L. I ~ 

BULLETIN-PART J 
. ·tBdef Record of PrOceedings] 

W~rresd8y, Mareh 18, It'f01Phalguna 27, 1891 .(~ka) 

No. 370 
t. Starred QlIestioas 

Starred Questions Nos. 511-515 were orally answered; Replies to 
..... ;remaining questions were laid on the Table. 

2. Un starred Questions 
Replies to UnstarrJd Questions Nos. 3395-3397, aw-, 3401-3404 

3406-3445, 3447-3465, 3467-3475, 3478-3494, 3496-351_61 3518-351!J, 
~J-:"'3~22, 352~~8 .. 3561-3562. 3565-3684. _6 and »u-J54M were 
laid on the Table. ' . 

3. &bert.Node. Q ...... 
Short Notice Question No.7 addressed to the Mimster of Irrigation 

md P.oW'er regarding ;Labour: Problem in Parakkg Barr.PrDject WAS 
orally answered and Supplement aries were also answered thereon. 

4. Caning Attention 
Shri Raghuvir Singh Shastri called the attentiPn of Uw Millister of 

Education and Youth Services to the reported dOSW'~ of the Banan~ 
Hindu University following disturbances. 

The Minister of Education and Youth Servi.ees made a statement iT, 
regard thereto. 

S .. Papers Laid on the Tab.., 
'-.; The following papers were Laid on the Table:-

(1, A copy of the' Annual Report (Hindi and English versions) of 
the Sharat :f.;*tr.p~cs J.,tmited, :auu.lore, far the year ~69 
along with the Audited Accounts 'and the eommeBts Of' ·t_ 
Comptroller and Auditor General thereon, under ,sup-sectiDn. 
(1) of section 619A of the Compllfttes Act, 1956. 

. . 
(2) A copy each of. the following Notifications (Hindi and EngUsb 

:-, versions~ una.; section 159 of the Customs A~t, 1962:-
(i) G.S.R. 322 pUb~~d in GezeUe of India i.ted tM l.t March. 

1970. i Ilk ' 

','j [p.T.D. 
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(ii) G.S.R. 323 published in Gazette of India dated the 1st Marrh. 
1970. 

(iii) G.S.R. 324 published in Gazette of India dated the 1st March. 
1970. . 

(iv) G.S.R. 325 published in Gazette of India dated the 1st March. 
1970. 

(v) G.S.R. 326 published in Gazette of India dated the 1st March. 
1970. . 

(vi) G.S.R. 327 published in Gazette of India dated the 1st March. 
1970. 

(vii) G.S.R. 328 published in Gazette of India dated the 1st Ml8r::h, 
1970. 

(viii) G.S.R. 329 published in Gazette of India dated the 1st Marcb, . 
1970. . 

(ix) G.S.R. 330 published in Gazette of India dated the 1st March. 
1970. 

! ' 

(x) G.S.R. 331 published in Gazette of India dated the 1st March. ( 
1970. 

(xi) G.S.R. 332 published in Gazette of India dated the 1st March, 
1970. 

(xii) G.S.R. 333 published in Gazette of India dated the 1st March. 
1970. 

(xiii) G.S.R. 334 published in Gazette of Jndia dated the 1st March, 
1970. 

(xiv) G.S.R. 335 published in Gazette of India dated the 1st March. 
1970. 

(xv) G.S.R. 392 published in Gazette of India dated the 2nd March, 
1970. 

(3) A copy of the Report of the Land Acquisition Review Committe~ 
on the Land Acquisition Act, 1894. . 

(4) A copy of Notification No: S.O. 835 (Hindi and English versions) ~ 
published in Gazette of India dated the 28th February, 1970 
regarding management of the Pratap Spinning, Weaving and 
Manufacturing Company Limited, Amalner (Maharashtra), 
under sub-section (2) of section 18A of the Industries (Deve-# 
lopment and Regulation) Act, 1951. "'-

6. Report of Committee on Private Mem'ben' Bills and Resolutions 
Shri G. G. Swell presented the Fifty-ninth Report of the Committee 

00 Private Members' Bills and Resolutions. . 
7. Report of Estimates Committee 
. Shri M. Thirumala Rao presented the Hundred and thirteenth Report 

of the Estimates Committee regarding action taken by Government on 
the r~mmendations contained in their Fif~>.'-third Report on the erst-
while Ministry of Education (now Ministry lof Education and Youth 
Services)-Indian School of. International Studies, New Delhi. 

(Lak. Sabha adjourned at 1-20 P.M. and re-assembled at 2-25 P.M.) 
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I. Matter V.tIe.- Rule 3n 
Shri Madhu Limaye raised a matter regarding the reported announce-

ment made outside the House by t~e Minister. of I~dustrial Devel~J>ment, 
Internal Trade and Company Affalrs about hcensmg policy whtle the 
House was in session. . 

Thp Minister of Industrial Development, Internal Trade ann Company 
Affairs made a statement on the subject. 
A. Demands for Grants on Account 

The Speaker gave his ruling on' the points of order raised on the 17th 
l\{arch, 1970. Thereafter, all the Demands for Grants on Account (Nos. 
I to 137) in respect of the Budget (General) for 1970-71, as shown under 
C!olumn 3 of the printed List of Demands for Grants on Account in respect 
of the Budget (General) for 1970-71, were voted in full. 
10 •. G~t Bill-Introduced 

The Appropriation (Vote on Account) Bill, 1970. 
11. Government Bill-Passed 

The Appropriation (Vote on Account) Bill, 1970 .. 
The motion for consideration of the Bill was moved by Shri Prakash-

c:hand B. Sethi. 
The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Madhu Limaye 

Shri Prakash chand B. Sethi replied to the debate. 
The motion for consideration was adopted and clause-by-clause r.nn-

sideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the .Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Prakashchand 

~. Sethi. 
The motion was adopted and the Bill was passed. 

*12 .Statutory ResomtiQll 
Shri Beni Shanker Sharma moved the following Resolution:-

"This House disapproves of the Banking Companies (Acquisition 
and Transfer of Undertakings) Ordinance, 1970 (Ordinance 
No.3 of 1970) promulgated by the President on the 14th 
February, 1970." 

"13. Government Bill-Under Consideration 
The Banking Companies (Acquisition and Transfer of Undertakings) Bill, 

1970. 
The motion for consideration of the Bill was moved by Shri P. Govinda 

Menon. 

*Discussed together. II' 

LP.T.O. 
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The following members took part in the combined debate on the 
Resolution (vide para 12 above) and the motion 'for eel1lkteratiOll 81' ~ 
~1::-

1 " "~~i~hrl Asoka' Mehta 
(2) Shri A. K. Sen 
~sy Sbti M~ R. Masani 
(4) Shri Amrit Nahata 
(5) Shri Rabi Ray 

., , f6).Sbri Chintam.ani Panigrabt 

, 'The discuMiOll' Oft the Resolution and the motion 1M coatIiderationot 
the Bill was not contht4QCl, . . , 

14. Half-an-hour Discussion on MaUen aritda, oat of AIlS __ to QaMti .... 

Shri E. K. Nayanar raised a half-an-hourdiscussion on points aTising 
01lt of the answer given on the 25th February, 197ft to Uastarr. ~~ 
No. 427 -regarding visit by delegation of Provisional Revolutionary Gov-
elnment of South Vietnam to India. 

Slid nrrtesh Singh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 20th March, 1970). 

~ .. ' ',t' ; .. '.~ I. 

,,',I ,: " " 
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LOX SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 20, 1970lPhaiguna 29, 1891 (Saka) 

No. an 
ow...,. ...... ce 

The Speaker; Shr1 Y. B. Chavan, Dr. Ram Subhag Singh, SaJ.vubri 
N. G. Ranga, Bal Raj Madhok, Era Sezbiyan, P. Ramamurti, ~Iadhu 
Limaye, Ramavatar ShllJtri, Surendranath Dwivedy, Prakash Vir 
Shastri" and Tenneti Viswanatham made references to the passing away 
of Shri Jaipal Singh, who was a sitting Member of Lok Sabha. 

As 8 mark of respect to the memory of Shri Jaipal Singh, Members 
ptood in silenee for a short while and thereafter the HoUle was adjourn. 
ed for the day. 

(Lok Sabha adjourned till 11 A.M:. on Tuesday, the 24th Mareh, 1970). 
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LOK sAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 24, 1970lChaitra 31 1892 (Saka) 

No. 372 
1. Starred Questions 

Starred Question Nos. 571, 572 and 574 were orally answered. Re-
plies to remaining questions were laid on the Table. 

Replies to Starred Question Nos. 541-570 for the 20th March, 1970 
were also laid on the Table today, the Lok Sabha having adjourned 
without taking up questions on the 20th March, 1970. 
Z. Unstaned QueltiODB 

Replies to Unstarred Question Nos. 3795-3851, 3853-a858 and 3860-
3969 were laid on the Table. 

Replies to Unstarred Question Nos. 3595-3603, 3605-3651, 3653--
3665, 3667-3686, 3688-3690, 3693-3755, 3757-3791, 3793 and 3794 for 
the 20th March, 1970 were also laid on the Table. 
3. Calling Attention 

Shri Madhu Limaye called the attention of the Minister of ~ome 
Affairs to the reported procedure followed by the Governor of West 
Bengal in asking the non-CPI(Marxist) Parties to state the grounds as 
to why the CPI(Marxist) should not be called upon to form a Govern-
ment in the State. 

The Minister of Home Affairs made a statement in regard there10. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the "Fourth Five Year Plan-Revised Outlay J969-'-

74" together with a statement thereon. 
(2) A copy of the Proclamation dated the 19th March, 1970 issued 

by the President under article 356 of the Constitution in rela-
tion to the State of West Bengal published in Notification· No. 
G.S.R. 490 in Gazette of India dated the 19th March, 1970, 
under article 356(3) of the Constitution. 

(3) A copy of the Order dated the 19th March, 1970, made by the 
President in pursuance of sub-clause (i) of clause (c) of the 
above Proclamation, published i, Notification No. G.S.a. 491 
in Gazette of India dated the 19th March, 1970. 

[P.T.O. 
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(4) A copy of the Report of the Governor of West Bengal dated 
the 19th March, 1970 to the President. 

(5) A copy of the Annual Report of the Indian Institute of Techno· 
logy, Kharagpur, for the year 1968·69. 

(6) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Bokaro 
Steel Limited, for the year 1968·69. 

(ii) Annual Report of the Bokaro Steel Limited, for the year 
1968·69 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub·section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Price Determination) Amendment Order, 1970 
published in Notification No. G.S.R. 317 in Gazette of India 
dated the 28th February, 1970. 

(ii) G.S.B. 388 published in Gazette of India dated the 1st March, 
1970 making certain amendment to Notification No. G.S.R. 
1835 dated the 29th July, 1969. 

(iii) The Sugar (Price Determination) Second Amendment 
Order, 1970, published in Notification No. G.S.R. 389 in 
Gazette of India dated the 1st March, 1970. 

(iv) G.S.R. 390 published in Gazette of India dated the 1st 
March, 1970 making certain amendment to Notification No. 
G.S.R. 999 dated the 18~h April, 1969. 

(8) A copy of the Audited Accounts together with the Audit 
Report thereon of the Employees' State Insurance Corpora· 
tion for the year 1967.68, under section 36 of the Employees' 
State Insurance Act, 1948. 

(9) A copy of the Delhi Motor Vehicles (Second Amendment) 
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. F. 3(34) i68.s9-Tpt. in Delhi Gazette dated th. 19th 
February, 1970, under sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939. 

5. Report of Public Aceouata Committee 
Shri Atal Bihari Vajpayee presented the Hundred and third Report 

of the Public Accounts Committee regarding Paragraph.114 of Audit 
Report (Civil), 1969 relating to Medical Stores Depots (Department of 
Health). 
.. Government BiU-lntroduced 

The Indian Railways (Amendment) Bill, 1970 

The motion for leave to introduce the Bill moved by Shri Gulzari 
LaI Nanda was opposed. The motion was adopted and the Bill was 
introduced. 
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*'1. StatUtory Resolution-Negatived 
Discussion on the following Resolution moved by Shri Beru Shanker 

Sharma on the 18th March. 1970, continued:-
"This House disapproves of the Banking Companies (Acquisition 

and Transfer of Undertakings) Ordinance, 1970 (Ordinance 
No.3 of 1970) promulgated by the President on the 14th 
February, 1970." 

The Resolution was negatived after discussion as indicated under 
para 8 below. 
·8. Government Bill-Passed 
The Banking Companies (Acquisition and Transfer of Und:?rtakings) 

Bill, 1970 
Combined discussion on the motion for consideration ot the BiI1 

tyloved on the 18th March, 1970 and the Resolution (vide para 7 above) 
I'r>ntlnued. 

The following members took part in the debate:--
(1) Shri Vikram Chand Mahajan 
(2) Shri C. T. Dhandapani 
(3) Chaudhuri Randhir Singh 
(4) Shri Yogendra Sharma 
(5) Shri P. Ramam~rti 
(6) Shri Tulshidas Jadhav 
(7) Shri Samarendra Kundu 
(8) Shri Tenneti Viswanatham 
(9) Shri Prakash Vir Shastri 

(10) Shri Krishna Kumar Chatterji 
(11) Shrimati Tarkeshwari Sinha 
(12) Shri Jyotirmoy Bosu 
(13) Shri Bakar Ali Mirza 

Shri P. Govinda Menon replied to the debate. 
• Shri Beni Shanker Sharma spoke (by way of reply tc.. the Statutory 
tResolution). . 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

On amendment No. 27 to Clause 2 moved by Shri Shiva Chandra 
Jba, the House divided, Ayes 46; Noes 151. The amendment was 
accordingly negatived. 

On amendment No. 225 to Clause 2 moved by Shrimati Tarkeshwari 
Sinha, the House divided, Ayes 41; Noes 152. The amendmr.nt was 

~ accordingly negatived. 
Clause 2 was adopted. 

·Discussed together. 

1662 
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On amendment No.5 to Clause 3 moved by Shri Mfldhu Lirnay~, 
the House divided, Ayes 42; Noes 119. The amendment was according-
Iv negatived. 

Clause 3 was adopted. 
Clause 4 and the First Schedule were adopteC1. 
Clauses 5, 6 and the Second Schedule were adopted. 
Clauses 7 to 21 and the Third Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri P. Govinda 

Menon. 
The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 25th March, 1970) 
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LOK SABRA 

BULLETJN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 25, 1970/Chaitra 4, 1892 (Sab) 

No. 373 
1. Starred Qaestions 

Starred Questions Nos. 602, 603, 604 and 606 were orally answered.. 
Replies to remaining Question!! were laid on the Table. 
2. UDStarred Qnestions 

Replies to Unstarred Questions Nos. 3970--3993, 3995-4013, 4015-4044, 
404&-4053, 4055-4065, 4068-4081 and 4083--4125 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No.9 addressed to the Minister of Finance re-
garding Shortage of Coins in districts of Indore, Ujjain, Ratlam and Devas 
was orally an.<lwered and supplementaries were also answered thert"on. 
4. CalliD, Attelltion 

Shrl ManubhfJi Patel called the attention of the Ministel" of Petroleum 
and Chemicals and Mines and Metals to the severe shocks of earthquake 
in Gujarat near the Ankleshwar Oilfields resulting in hp."'lvy denlh toll 
and damage to houses. 

The Minister of State for Petroleum and Chemicals and Mines and 
Metals made a lltatement in regald thereto. 
S. Papen laid on the Table 

The following papers were laid (.n the Table:-
(1) A copy each of the follOWing Notifications (Hindi and ~:r·gIish 

versions) under section If,g of the Customs Act, 1962:-
(I) G.S.R. 413 pubhshed in Gazette of India dated the 7th March, 

1970 together with an ~xplanatory memorandum. 
(H) G.S.R. 414 published in Gazette of India dated tbe 7th March, 

1970 t.,gether with an explanatory memoranrlum. 
(2) A copy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs AC't, 1962 and sec-
tion ~R of the Central Ex~jses and Salt Act. 1944:--

(1) The Cu,:;toms and Central Excise Duties Ex-port Drawback 
(Genera]) Ninth Amendment Rules, 1970, publ"shed in Noti-
fication No. G.S.R. 416 in Gazette of India dated the 7th 
March. 1970. 

(m The Customs and Cen1nl Excise Duties Export Drawback 
(General) Eleventh Amendment Rules, 197() publi"hed in 
Notification No. G.S.R. 417 in Gazette of India dated the 
7th March, 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Tenth Amenj~nent Rules, 1970, published in Noti-
fiCAtion No. a.s.R. 41R in Gazette of India dlted the 7th 
l.{arch, 1970. 
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(iv) The Cu£:toms and CentIal Excise Duties Export Drawback 
(General) Eighth Amenc:tment Rules, 1970, published in 
Notification No. G.S.R. 419 in GazeU-e of India dated the 
7th March, 19'70. 

(3) A copy each of Notification Nos. G.s.a 337 to 387 (Hindi and 
English 'Versions) published in Gazette of India dated the 1st 
March, 1970 issued under the Central Excise Rules. 1944 to· 1 gether with an explanatory memorandum. 

6. ~ frOm Kana s. .. 
• secretary reported a message from· RaJya Sabha that at Its sittlhg heta'-

~the 20th March, 1970, Rajya Sabha passed the Suprem~ Court (Bnll1'ge·· 
ment of Criminal Appellate Jurisdiction) Bill, 1969, passed by Lot SaDha· 
on the 19th Decp-mber, U169, wIth t!le ameridriu!iits imd Tf.'turnedtlie Bill 
with the request that the concurrenre· of Lok Sabhs. to the amendments 
be communicated to Rajya Sabha . 
. 7. Bin at retdr.lfld by Bab'a Sablia-llild on the Table 

/" Secretary laid em tile Table the 5upreme CoUrt (Enlftrgementof Czi.. 
minal Appellate Jurisdiction) Bill, 1969 which had been returned by Hajya 
Sabha with amendments. . 
I. BepOrt of Estimat'eti Connmttel" 

Shri S. Supakar presented thE! Hundred and tenth Report of the Batl-
mates CommitteE' regardinS;; action taken by Government"on the reeom .. 

- mendations contl;lil1C~d in their Eignty-fourth Report on the Ministry of 
Home Affairs-Celltrd Vigilance C.~mmission. 
9. Reports of Public Accounts Committee 

Shri AtaI Bihari Vajpayce presented the folI~wing R9ports- of the 
Public Accounts Cnmmtttee:-

(1) Ninety-fourth Report'regarding action tar-n ~y Government 
on the recommendations contained in their Sixtieth Rieport on 
Appropriation ,Accounts (Railways), 1966-67 and Audit Report 
(Railways) 1968. 

(2) Ninety-seventh Report regl:rding action taken by Government 
on the recommendations contained in their Seventy-first Report 
on Appropriation Account!; (Civil). 1966-67 and Audit Report 
(Civil), 1968 l'elating to the Ministries of Steel anli H"avv ~ngi
neerin;~ (Department of 5t~el); Health, Family Planning. Works, 
Housi!lI~ and Urban Devel(lpment; Food, Agriculture, Commu-
nity Development and Co.operation (Departrne'1t of Co-opera-
tion) and lrrig;dion and Power. 

10. Supplementary Demands for Grants (General) for 1981-70 
Discussion on the Supplementary Demands for Gnmts Nos. 5, 16, 19 to 

21; 23 to 26, 29, 33, 34, 37,40, 42 to 44, 46, 47, 49 t() 54, 59,62, 64, 86; 75, 77, 
78, 83, 87, 90, 93. 103, 109, 114, 119 to 121, 124 to 126, 129, 132 and 134 in 
respect of the Budget (General) for 1969-70, commenced aI'ld was con-
cluded. 

Thirty-nine cut motion> (Nos. 1 to 39) were moved. 
(LOk Sabha adjo1lmed /it 1 P.M. and re-asBembled at 2-05 P.M.) 
All the cut motions were negatived. 
All the Supplementary Demands for Grants in respect of the Budget 

(General) for 1969-70, as shown undel' column 3 of the printed List of 
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SU~·.ll!mMmds·fof·GI'ImV·: (GeDeNl)! for 1....,." \ftre· voted 
in fU&l~ . . 
ll.&W~tBm-mu~e_ 

The Appropriatloft· BIB, 19?0;' 
12. Govenunent Bi1I-Passed 

The Appropriatiort. BtUi ·19'1&'· 
T&e moUbft fDr 'eonetderation i)f· the BiU was moved by Slut. ~~. 

chand B. Sethi. .' . 
The following membet'll··took·part bl-tbe debate:-

(1) Shri Madhu Limaye 
(2) Shri Nanmdrasingh Mahida. 
(3) Shri Kanwar Lal Gupta 

Shri Prakashchand .:a Sethi repliecl to the debate. 
• The'motion for consideration was adopted and clause-by-clause consi-t deration was taka up. . 

Clauses 2 and 3 and the Schedule were adopted .. 
Clause 1, the Enacting Formula and the Long Title were also adopte~i. 
The motion that the Bill be passed was moved by Shri Prakashchand 

B. Sethi. 
The motion was adopted and the Bill was passed. 

13. STATEMENT BY Pl'tlME MINISTER 
The Prime Minister made a statement regarding earthquake in Gujarat. 

14. THE MANIPUR BUDGET 
The following items of business were taken up tDgetker:-

(i) Supplementary DeMands,for Grants Nos. 9, 12, 16, 25, 31, 37, 42, 
aDd. 48 in respect of the Buclget fer the Union territory of Mani-
pur for 1~7o.· 

(ii) General Discussion on the Budget for the Union territory of 
Manipur for 1970-71. 

(iii) Dem~ds for Grant. Nos. 1 to ~ in respect of the Budget for 
the Union territory of Manipur for 1970-71. 

The following members took part in the combined debate:-
(1) Dr. Ram Subhag Singh 
(2) Shri N. G. Ranga 
(3' Shri Bal Raj Madholt 
(ol) Shrl Dhireewar Kalita 
.(5) Shri Blntgaban Des 
(6) Sliri Shiva Chandra Jha 
(7) Chaudhuri Randhir Singh 
(8) Shri Samarendra Kunc:lu 
(9) Shri Sheo N arain 

(10) Sari G. Vi'wanathan 
Shri Prakashchand B. Sethi replied to the debate. 
All the SupplemeDtary Demands for Grants in raped of the Budget 

for the Un.ieD territ&ry of Manipur for 1969-70, as shown under column 
3 of the pl'inted List of Supplementary Demands for Grants (Manipur) 
for 1969-70, were voted in full. 
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".~.~:.~-", 

All the Demands for Grants in respect of the Budget for the UnlOll 
territory of Manipur for 197()"71, as shown under column 3 of ~epr1nted 
List of Demands for Grantll (Marupur) for 1970-71, were voted m full. 
15. Government BUt-Introduced. 

The Manipur Appropriation Bm, 1970 
16. Government BUt-Passed 

The Manipur AppropriAtion. BiU, lWlO 
The motion for consideration of the Bill was moved by Shri Prakash-

chand B. Sethi. 
Shri George Fernandes took part in the debate. 
Shri Prakashchand B. Sethi replied to the debate.' 
The motion for consideration was adopted and clause-by-clauae consi-

deration was taken up. 

\ 

I 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. fl. 

The motion that the Bill be passed was moved by Shri Prakashchand ,,/ 
B. Sethi. ~, 

The motion was adopted and the Bill was passed.. 
17. Government Bill-Introduced 

The Marupur Appropriation (No.2) Bill, 1970. 
18. Government BilI-PuBed 

The Manipur Appropriation (No.2) Bill, 1970 
The motion for consideration of the Bill was moved by Shri Prakash .. 

chand B. Sethi. 
The motion for consideration was adopted and clause-by-clause consi-

deration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Prakubchand 

B. Sethi. 
The motion was adopted ·and the Bill was passed. 

19. The Budget (Railways) mO-71-Demands for Gmts 
The Minister of Railways made a statement regarding reduction in 

the amount of Demand No. 18. 
Discussion on the Demands for C'rants Nos. 1 to 11, llA and 12 to 20 

in respect of the Budget (Railways) for 1970-71 commenced. ( 
Six hundred and seventy-seven cut motions [Nos. 18 to 29, 33 to 42, 

66 to 89, 92 to 95, 116 to 121, 156 to 167, 171 to 181, 262 to 266, 278, 
282 to 284, 286, 289, 290, 299 to 303, 306 to 308, 349 to 358, 394, 395, 400 to 
411, 483, to 487, 500 to 502, 532 to 557, 597 to 602, 608 to 631, 650 to 698, 
698A, 699 to 728, 731 to 744, 747 to 758, 771 to 777, 794, 805 to 807, 860 
to 863. 911 to 917, 920 to 963, 965 to 994, 997 to 1019, 1032 to 1045, 1058 
to 1081, 1083 to 1092, 1094 to 1139, 1142 to 1166, 1208 to 1234, 1243 to 
1269, ,1284 to 1350, 1364 to 1371, 1375 to 1379 and 1384 to 1395], were 
moved. 

The discussion was not concluded" • 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th March, 1970) .. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursdoy, March 26, 1970/Chaitra 5, 1892 (Slaka) 

No. 374 
1. Starred Questions 

~ ~~rred Que!l\ions Nos. 631-634 were orally answered. Replies to reo 
~aining Questions were laid on the Table. 

Z. Unst.rred Qu,estiens 
Replies to Unstarred Questions Nos. 412~132, 4134-4156, 4158-4166, 

4168, 4170--4245, 4247--4260, 4262--4267, 4269--4270, 4272--4281, 4283--4285, 
4287--4293 and 42t~325 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 10 addressed to the Minister of InformaUon 

and Broadcasting and Communications regarding Documentary on life of 
Netaji Subha~ Chandra Bose was orally answered and supplementaries 
were also answered thereon . 
•• Callinl Attention 

Shri M. L. Sondhi called the attention of the Minister of External 
Affairs to the reported recent developments in Cambodia and the role of 
India .as Chairman of International Control Commission. 

The Minister of External Affairs made a statement in regard thereto. 

5. Statement by Minister' 
~ The Minilter of .Home Aftairs made a statement regarding certain 
~evelopments in Punjab. 

6. Papers laid on. the Tabl.e 
The following papers were laid on the Table:-

(1) A" copy of the Annual Report (Hindi and English versions) on 
the working and administration of the Companies Act, 1958, for 
the year ended the 31st March, 1989, under section 638 of the. 
said Act. 

(2) A copy of the summary of the discUisions (Hmd1 and En.8;lIJh 
versions) of the Twenty.sixth Session of the Il\dian La1)our 
Conference held at New Delhi on the. 12th and 13th November, 
1969. 

[P.T.O. 
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(3) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review (Hindi and English versions) by the Government on 
the. working of the National Seeds Corporation Limited, New 
Delhi, for the year .1967-68. 

(U) Annual Report (Hindi and English versions) of the National 
Seeds Corporation Limited, New Delhi, for the year 1967-68 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(iii) Annual Report of the Madras Agro Industries Corporation 
Limited, Madras, for the year 1968-69 along with the Audit- • 
ed Accounts and the comments of the Comptroller nnd 
Auditor General ther~. 

(4) A statement showing reasons for delay in layinR the paperli 
mentioned at items .(3) (i) and (il) above. , 

/.,' 

(5) A copy of the Indian Telegraph (Third Amendment) Rules, " .' 
1970 (Hindi and English versions) published in Notification No. ' 
G.S.R. 254 in Gazette of India dated the 21.t February, i970. 
un. 8ub-eection (5) of section 7 of the Indian Telegraph Act, 
1885. 

(6\ A copy of Government Resolution No. WB-4(8) /69 dated the 
21st March, 1970 on the Report of the Central Wage Board 
for the Engineering Industries. 

7; Ileuare from Rajya Sabba -
Secretary reported a message from Rajya Sabha that at its sitting held 

OD the 24th March, 1970, Rajya Sabha adopted a motion further extending 
the time for presentation of the Report of the Joint Committee. of the 
Houses on the Code of Civil Procedure (Amendment) Bill, 1968, upto 
t&e last 'day of the Seventy-third Session of Rajya &abha. 
S. Auent to BIn. 

Secretary laJd on the Table following two Bills passed by the Houses 
of Parliament during the current session and assented to:-

(1) The Union Duties of Excise (Distribution) Amendment 8111, 
1970. ')J 

(2) The Additional Duties of Excise (Good!'> of Special Jmportance) A'), 
Amendment Bill, 1970. ~ . 

t. Statem,ent re: Supplementary Demands for Grants (West Denial) fo,. 
1189-70 . 

. ShriPrakashchand B. Sethi presented a 8tatement sJIowing Supplemen-
tary Demands for Grants in respect of the State of West Bengal for 1969-70 
10. Statement re: The West BeDpI Budget for 1970·71. 
-~Shri Prakashchand B. Sethi presented a statement of estimated receipt~ 

and expenditure of the. State of West Bengal for the year 1970-71. ,\ 
11. Government Bill-introdueed. 

The Delhi Co-operative Societies Bill, 1970. 
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12. The Budget (Railways) 1970-71-Demands for Grant" 
Discussion on the Demands for Grants Nos. 1 to 11, llA and 12 to 

20 in respect of the Budget (Railways) for 1970-71 and the cut motions 
thereto moved on the 25th March, 1970, continued. 

One hundred and twenty more cut motions [Nos. 30 to 32, 96 to 115, 
267, 268, 382 to 387, 412, 412A, 413 to 420, 420A, 421 to 426, 488 to 499, 525 
to 531, 729, 730, 812 to 821, 837, 838, 995, 996, 1024 to 1027, 1140, 1141, 1172 
to 1186, 1195 to 1201, 1351 to 1357, 1397 and 1398] were moved. 

(Lok Sabha adjourned at 1-50 P.M. and re-assembled at 3-05 P.M.) 
The discussion was not concluded. 

13. Motion re: Fifty-ninth Report of COllUllittee on Private Members' 
BllIs and Resoluti .... 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion'-
"That this House do agree with the Fifty-ninth Report of the Com-

mittee on Private Members' Bills and Resolutions presented 
to the House on the 18th March, 1970." 

The motion was adopted. 
14. Private Members' Bill-Introduced 

(1) The Representation of the People (Ameridmerit) Bill, 1970 
(Insertion of new Bection 'TA) by Shri Om Prakash Tyagi. 

(2) The Constitution (Amendment) Bill, 1970 (Substitution oj 
article 16, amendment of article 320 and omission of article 
335) by Shri Madhu Limaye. 

(3) The Code of Civil Procedure (Amendment) Bill. 1970 
(Amendment of .~ection 80) by Shri Om Prakash Tyagi. 

(4) The Constitution (Amendment) Bill, 1970 (Amendment of 
articles 120, 210, 343. etc.) by Shri Murasoli Maran. 

(5) The Mithila Development Board 'Bill, 1970 by Shri Shiva 
Chandra Jha. 

(6) The Constitution (Amendment) Bill, 1970 (Amendment of 
articles 120, 210 and Part XVII) by Shri Murasoli Maran. 

(7t The Constitution (Amendment) Bill, 1970 (Amendment of 
article 217) by Shri Om Prakash Tyagi. 

15. Private Member's Bill-Under Consideration 
The Constitution (.Amendment) Bill, 1967 (Omission of article 314) by 

Shri Madhu Umaye 
Shri Madhu Limaye concluded his speech on the motion for cOOld-

deration of the Bill moved by him on the 13th March, 1970. 
The following members took part in the debate'-

(1) Shri Bedabrata Barua 
(2) Shri Samarendra Kundu 
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(3) Shri Onkar Lal Bohra 
(., Shri N. K. P: Salve 
(5) Shri Sarjoo Pandey 

" (6) Sh~ K. Ananda Nambiar 
{7J Shti R. D. Bhandate' (Speech u7tjlni,hed). 

The discusSion was .not. concluded. 

*16. Report of Business Advisory Committee 
Shri K. Raghuramaiah presented the Forty-seventh Report of the 

Business Advisory Committee. 
(Lok" Babita adjourned till 11. A.M. on Saturday, the 28th March, 1970) 

CORRIGENDA 
In Bulletin-Part I, dated March 25, 1970-

0) Page 1665, in line 3 of paragraph 10, 
after "109" if&lm "ll2". 

"(2) Page 1666, in line 2 of paragraph 14. 
aft;#r "25" i1&lert "26'. 

-Presented at 6-45 P.M. 
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LOK SABRA 

BULLETIN ...... PART I 
[Brief Record of Proceedings] 

Saturday, March 28, 1970/Chaitra 7, 1892 (Saka) 

No. 375 
I. Papers laid on the Table 

The following papers were laid on the Table.:-
(1) Following st~temerlts showing the actidn taken by the Govern-

ment on vanous assurances, promises and undertakings given 
by the Ministers during the various sessions of Fourth Lok 
Sabha:-

(i) Supplementary Statement 
No. I 

(ii) SuplJlementary Statement 
No. V 

(iii) Supplementary Statement 
No. XV 

(iv) Supplementary Statement 
No. X 

(v) Supplementary Statement 
No. XVII 

(vi) Supplementary Statement 
No. XXIII 

(vii) Supplementary Statement 

Ninth Session, 1969 

Eighth Session, 1969 

Seventh Session, 1969 

Sixth Session, 1988 

Fifth Session, 1968 

Fourth Session, 1968 

No. XXV Second Session, 1967 
(2) A copy of Notification No. F-4(3)-W&M/70 published in Gazette 

of India dated the 26th March, 1970 regarding Market Loan 
floated by he Cenral Government in 1970-71. 

2. Messale from Hajya Sabba 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
priation (Vote on Account) Bill, 1970, passed by Lok Sabha on the 18th 
March, 1970. 
3. Statement Re: Government Business 

The Minister Of Parliamentary Aftairs made a s~tement regarding 
Government business for the week commenCing the 30th March, 1970. 
4. Motion Re: Forty-seveath Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-
"That this House do agree with the Forty-aeventh Report of the 

Business AdvisorX Committee presented to the House on the 
26th March, 1970.' 

The motion was adopted. 
[P.T.O. 
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S. The Budget (Railways) lt7O-71-Demands for Gl'IUlta 
'Discussion on the Demands for Grants Nos. 1 to' 11. 11A and 12 to 20 

in respect of the Budget (Railways) for 1970·71 and the cut motions 
thereto moved on the 25th and 26th March, 1970, cantinued and was can. 
cluded. 

On cut motion No. 98 moved by Shri Kanwar Lal Gupta on the 26th 
March, 1970, the House divided, Ayes 34; Noes 84. The cut motion was 
accordingly negatived. 

On cut motion No. 496 moved by Shri K. Ananda Nambiar on the 
26th March, 1970, the House divided, Ayes 28, Noes 83. The cut motion 
was accordingly negatived. 

On cut motion No. 530 moved by Shri Shiva Chandra Jha on the 26th 
March, 1970, the House divided, Ayes 19; Noes 82. The .cut motion was 
accordingly negatived. 

On cut motion No. 485 moved by Shri Thandavan Kiruttinan on the 
25th March, 1970, the House divided, Ayes 39, Noes '85. The cut motion (," 
was accordingly negatived. 

t 
All other cut motions moved on the 25th and 26th March, 1970, were • 

also negatived. 
Demands for Grants Nos. 1 to 11, 11A, 12 to 17, 19 and 20 in respect 

of the Budget (Railways) for 1970-71 as shown under column 3 of the 
printed List of Demands for Grants (Railways) for 1970-71, were voted 
in full and Demand for Grant No. 18 was voted for reduced amount as pro· 
posed by the Minister of Railways. 

6. Government BiD-Introduced 
The Appropriation (Railways) Bill, 1970 

'I. Government Bill-Passed 
The Appropriation (Railways) Bill, 1970 

The motion for C<msideration of the Bill was moved by Shri Gulzari 
Lal Nanda. 

Shri Kanwar Lal Gupta took part in the debate. 
Shri Gulzari Lal Nanda replied to the debate. 
The motion for consideration was adopted and clause-by-clause consl· 

deration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Gulzari La1 
Nanda. 

The following members took part in the debate!-
(1) Shri N. G. Ranga 
(2) Shri K. Ananda Nambiar 
(3) Shri Samar Guha 
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(4) Shri Sheo Narain 
(5) Shri Biswanarayan Shastri 
(6) Shri Gulzari Lal Nanda 

The motion was adopted and the Bill was passed. 
8. Supplementary Demands for Grants (Railways) for l;t69-70 

Discussion on the Supplementary Demands for Grants Nos. 2 to 5, 7 to 
9. 14 to 16 and 20 in respect of the Budget (Railways) for 1969-70 com-
menced and was concluded 

Four cut motions were moved and negatived. 
All the Supplementary Demands for Grants in respect of the Budget 

(Railways) for 1969-70 .as shown under column 3 of the printed Lilt of 
Supplementary Demands for Grants '(Railways) for 1969-70, were voted 
in full. 
9. Government Bill-Introduced 

The App1"opriation (Railways) No.2 Bill, 1970 
10. Government Bill-Passed 

The App1"op1"iation (Railway.) No.2 Bill, 1970 
The motion for consideration of the Bill was moved by Shri GuIzari 

Lal Nanda. 
The motion for consideration was adopted and clause-by-ciause consi-

deration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Gulzari Lal 

Nanda. 
The motion was adopted and the Bill was passed. 

*11. Statutory Resolution-Negatived 
Shri Shri Chand Goyal moved the following Resolution:-

"This House disapproves of the Haryana and Punjab Agricultural 
Universities Ordinance, 1970 (Ordinance No. 1 of 1970) pro-
mulgated by the President on the 2nd February, 1970." 

The Resolution was negatived after discussion as' indicated under para 
12 below. 
*12. Government Bili-Passed 

The Haryana and Punjab Agricultural Universities Bill, 1970 
The motion for consideration of the Bill was moved by Shri Annasahib 

P. Shinde. 

An amendment for circulation of the Bill for the purpose of eliCiting 
opinion thereon, was moved by Shri Shiva Chandra Jha. 

------_ .. ---_._-- --_._----_ .. _------_._------
*Discussed together. 
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The following members took part in the combined debate on the Reso-
lution (vide para 11 above) and the motion for consideration of the Bi11:-

(1) Shri Shiva Chandra Jha 
(2) Shri Sheo Narain 
(3) Shri Hem Raj 
(4) Chaudburi Randhir Singh 
(6) Maulana Ishaq SambhaIi 
(6) Shri Srinibas Mishra 
(7) Shri Narendrasingh Mahida 
(8) Shri Jyotirmoy Bosu 

Shri Annasahib P. Shinde replied to the debate. 
Shri Shi'i Chand Goyal spoke (by way of reply to the Statutory Reso-

lution). 
The amendment moved by Shri Shiva Chandra Jha was negatived. 

(-. The motion for consideration of the Bill was adopted and clause-by- . 
clause consideration was taken up. , , 

Clauses 2 to 4 were adopted. 
Clause 5 was adopted, as amended. 
Clauses 6 to 23 were adopted. 
Clause 24 was adopted, as amended. 
Clauses 25 to 42 were adopted. 
Clause 43 was adopted, as amended. 
Clauses 44 and 45 were adopted. 
Clause 1, the Enacting Formula, the Preambles and the Long Title 

were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Annasahib P. Shinde. 
The motion was adopted and the Bill, as amended, was passed. 

(Lot Sabha adjourned tm 11 AM. on Monday, the 30th March, 1970) 
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BULLETIN-PART r 
[Brief Record of Proceedings] 

Mouday, MlIl'Ch '30, 1970lChmtra 9, 1892 (Sdka:\ 

No. 376 
1. fiNtituary l&efereace 

The Speaker; Shrimati Indira Gandhi; Sarvamri S. K. Patfi, N. G. 
Ranga, K. Anbazbagan, Jagannath Rao Joshi, R. Umanath, P. K. 
~yasud(tvan Nair, S. M. Joshi, S~rendranath Dwivedy and N.C. Chatter .. 
Jee made references to the pal8lng away of 'Dr. N. B. Khare, who was a 
ttMember 'of the Central Legislative Assembly, Constituent Assembly of 
India and the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
Z. Starred Questions 

Starred QuestioJUI Nos. 66.1-864 were 'Ol'ally answered. Replies to 
Starred Questions Nos. ·6fJ5-.Q7, 689 and 690 were laid on 'the ''rable. 
3. Ualiarred Queations 

Replies to Unstarred Questions Nos. 4326, 4328-4366, 4318-4375, 
4377, 4378 , 4380, 4361, ~l, 4403-4427, 4429--4439, 4441-4452, 
4454-4482, 4484-4489, 4491-4512, 4514-4521 and 4523-4525 were laid 
on the Table. 
t. Papers Lai4 on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications under sub-section 

(6) of section 3 of the Essential Commodities Act, 1951:-
m The Kerosene (Fixation of Ceiling Price&) Amendment 

Order, 1970, published in NcrtiflclrtionNo. GoS.R.S3S ;in 
Gazette of India dated the 1st March, 1970. 

(ii) The Kerosene (Fixation of Ceiling Prices) Second Amend. 
ment Order, 1970, published ·iDNotiftcatlon ·No. G:S;R. 'Sin 
in Gazette of India dated the 2nd March, 1970. 

(2) A copy of the Annual Report of :the Oil and Natural Gas 
Commission for the year 1967-68 together with rtbe .Audited 
Accounts under sub-section .(3) of seotion 23 read with sub-
section (4) of section 22 of the Oil and Natur.al '0.' :Commis. 
sian Act, 1959. 

[P:T.O. 
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(3) A copy of the Annual Report of the Hydrocarbons India Pri-
vate lJmited, New Delhi, for the year 196'1 together with the 
Audi~ed Accounts, 

(4) A copy of the Review by the Government on the Reports of 
the Oil and Natural Gas Commission and the Hydrocarbons 
India Private Limited for the period ]st January, 1967 to 31st 
December, 1967. 

(5) A statement showing reasons for delay in laying the Reports 
mentioned at items (2) and (3) above. 

(6) A copy of the Report of the Commii'Sioner for Scheduled 
Castes and Scheduled Tribes for the year 1968-69, Vols. J 
and II, under article 338(2) of the Constitution. 

(7) A copy of Notification No. S.O. 732 published in Gazette of 
India dated the 28th February, 1970 containing scheme for the 
amalgamation of the National Bank of Lahore Limited, Delhi, 
with the State Bank of India, under sub-section (11) of !.ection 
45 of the Banking Companies Act, 1949. 

(8) A copy of the Wealth-tax (Amendment) Rules, 1970 (Hindi 
and English versions) published in Notification No. S.O. 1026 
in- Gazette of India dated the 10th March, 1970, under sub-
section (4) of section 46 of the Wealth-tax Act. 1957. 

(9) A copy of the Passengers (Non-Tourif.t) Baggage (Fourth 
Amendment) Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 486 in Gazette of India dated 
the 21st March, 1970 under section 159 of the Customs Act, 
1962, together with an explanatory memorandum. 

(10) A copy of the Central Excise (Seventh Amendment) Rules, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 44() in Gazette of India dated the 14th March, 1970, 
under section 38 of the Central Excise and Salt Act, 1944. 

(11) A copy of the Government Rer,olution No. WB-21 (7) 169 dated 
the 28th March, 1970 on the Report of the Central Wage Board 
for the port and dock workers at the major ports. 

I. Message from Rajya Sabha 

- Secretary reported a message from Rajya Sabha that at its sitting 
held on the 26th March, 1970, Rajya Sabha agreed without any amend-
ment to the Banking Companies (Acquisition and Transfer of Under-
takings) Bill, 1970, passed by Lok Sabha on the 24th March, 1970. 

S. Motion for Election to Committee 
Chowdhary Ram Sewak· moved the following motion:-

I 

"That in pursuance of clause (c) of Sub-section (3) of Section 4 
of the Central Silk Boar~ Act, 1948 (61 of 1948), the members 
of this House do prpceed to elect in such manner as the 
Speaker may direct, four members from among themselves to 
serve as members of the Central Silk Board for the next term 
c.:ommencfng from the 9th April, 1970." 

The motion was adopted. 
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'7. Statutory Resolution-Adopted 
Shri Vidya Charan Shukla' moved the following Resolution:-

"That this House approves the Proclamation issued by the Presi-
dent on the 19th March, 1970, under article 356 of the Consti-
tution in relation to the State of West Bengal." 

The Resolution was adopted after discussion as indicated under para 
8 below. 

*S. 'l'he West Bengal Budget 
The following items of business and the Resolution (vide para 7 above) 

were taken up together:-
(i) General Discussion on the Budget for the State of West Bengal 

for 1970-71. 
(ii) Demands for Grants on Account Nos. 1 to 9, 11 to 48, 50 to 52 

and 54 in respect of the Budget for the State of West Bengal 
for 1970-71. 

(iii) Supplementary Demands for Grants Nos. 3, 4, 8, 11. 12, 15 to 20, 
24, 26, 28, 31 to 34, 36, 38, 39, 41, 44, 45, 50 and 52, in respect of 
the Budget for the State of West Bengal for 1969-70. 

Thirty cut motions fNos. 11 to 40] relating to the Demands for Grants 
on Account in respect of the Budget for the State of West Bengal for 1970-
71, were moved and negatived. 

Three cut motions [Nos. 1 to 3] relating to the Supplementary Demands 
for Grants in respect of the Budget for the State of West Bengal for 
1969-70, were moved and negatived. . 

The following members took part in the combined debate:-
(1) Shrimati Suchet Kripalani 
(2) Shri Parimal Ghosh 
(3) Shri D. N. Patodia 
(4) Shri Sitar.am Keari 
(5) Shri Jagannath Rao Joshi 
(6) Shri A. K. Sen 
(7) Shri N. C. Chatterjee 
(8) Shrimati Uma Roy 
(9) Dr. Ranen Sen 

(10) Shri Krishna Kumar Chatterji 
(11) Shri Joyotirmoy Bosu 
(12) Shrimati 11a Pal Chaudhuri 
(13) Shri Prakash Vir Shastri 
(14) &hri Samar Guha 
(15) Shri Deven Sen 
(16) Shri J. M. Biswas 
(17) ShriBenoy Krishna Daschowdhury 

*Discussed together. 
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(18) Shrimati Sharda Mukerjee 
(19) Dr. (Mrs.) Maitreyee Bose 
(20) Shri VidyaCharan Shukla spoke (by way of reply to the 

Statutory Resoluti.). 
(21) Shri Prakashchand ,B. Sethi spoke (by way of l'epl,. to the 

West Bengal Budget-). 
All the Demands for Grants on Acoount ·jn respect of the Budget for 

the State of West Bengal for 1970-71, as shown under column 3 of 'the 
printed List of Demands for Grants on Account (West Bengal) for 19.70-71, 
were voted in full. 

An the Supplementary Demands for Grants in respect of the Budget 
for the State of West Bengal for 1969-70, as shown under column 3 of the 
printed List of Supplementary Dem8llds far Grants '(West ·Bengal.) for 
1969-70 ,were voted in full. 
9. GoveJ'IIIDeDt BilJ.-...-IntI'Oduced 

!'be West Bengal Appropriation (Vote on A~ouat) B"ill, 1970 
10. Govel'llmeDt Bill-Passed 

T-he West ....... Approplliation {¥Gte 'on Aceouat~ .BIII, U70 
The ,notion for consideration of the Bill was moved by Shri Prakash-

chand B. Sethi. 
The motion for consideration was adopted and .clause-by~c1IU18 CJOII&i-

deration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Prakashchand 

B. Sethi 
The motion was adopted and the Bill was passed. 

11. Government Bill-Introduced 
The West Bengal Appropriation Bill, JJr10. 

12. Government Bills-Passed 
(i) The Welt Bengal Appropridion BIll, 1m 

The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

CI~auses 2 and 3 and the Schedule were ·adopted. 
Clause 1, the Enacting Formula and the Long Title 'weN ·also'8dopted. 
The motion that the Bill be passed was moved by Shri PrakashdIand 

B. Sethi. 
The motion was adopted and the Bill was pused. 

(ii) The Press CoUncil (AmeDdmant, 'mil, .wO, ....... ed _lBajp Mha 
The motion for consideration of the Bill, as passed by Bajy-a Sabha. 

was .mav.ed by Shri 1. K. Gujral. 
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The following members took part in the debate:-

(1) Shri Piloo Mody 
(2) Dr. Govind Das 
(3) Shri S. Supakar 
(4) Shri Prem Chand Verma 
(5) Shri Surendran'8th Dwivedy 
(6) Shri Shashi Bhushan 
(7) Shri Hardyal Devgun 
(8) Shri Onkar Lal Bohra 
(9) Shri P. K. Vasudevan Nair 

(10) Shri K. Anirudhan 
(11) Shri Bishwanath Roy 
(12) Shri Shiva Chandra Jha 
(13) Shri NaVlal Kishore Sharma 
(14) Shri Tenneti Viswanatham 
(15) Shri Rajendranath Barua 
(16) Shri Prakash Vir Shastri 

Shri I. K. Gujral replied to the debate. 

N 

The motion for consideration was adopted and clause-by-c),ause consi-
deration was taken up. 

Clauses 2 to 15 were adopted 
Clause 1, the Enacting Formula and the Long Title were also adopt-

ed 
The motion that the Bill be passed was moved by Shri I. K. Gujral. 
The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Chaudhuri Randhir Singh 
(3) Shri Samarendra Kundu 
(4) Shri Kanwar Lal Gupta 
(5) Shri J. M. Lobo Prabhu 
(6) Shri Srinibas Mishra 
(7) Shri Sheo N81"ain 
(8) Shri Shiva Chandra Jha 
(9) Shri I. K. Gujral 

i l , 

The motion was adopted and the Bill was passed. 
(Lok Sabba adjourned till 11 A.M. on Tuesday, the 31st March, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] , 

Tuesday, March 31, 1970jChaitra 10, 1892 (Saka) 

No. 377 
t. Starred Questions 

t, Starred Questions Nos. 691-695 were orally answered. Replies to 
remaining Questions were laid on the Table. 
2. Unstarred Questions 

Replies to Un starred Questions Nos. 4526-4542, 4544-451S3 , 4555-
t 4667, 4~7()......4603 and 4605-4668 were laid on the Table. 

3. Calling Attention 
~ Shri Shambhu Nath called the attention of the Minister of Home 

"-ffairs to the reported unres'Olved border dispute between U.P. and 
Bihar and possibilities of serious clashes over harvesting. 

The Minister of State for Home Affairs made a statement in reiard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Khadi and Village In-

dustries Commission, Bombay, for the year 1968-69 under 
sub-section (3) of section 24 of the Khadi and Village Indus-
tries Commission Act, 1956, along with the Statistical State-
ment. 

(2) A copy of the Minimum Wages (Central) Amendment Rules, 
1969 (Hindi and English. versions) published in Notification 
No. G.S.R. 466 in Gazette of India dated the 21st March, 
1970, under section 30A of the Minimum Wages Act, 1948. 

• (3) A copy of the Import Trade Control Policy for the year 
1970-71. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation Bill, 1970, passed by 
Lok Sabha on the 25th March, 1970. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Manipur Appropriation Bill, 19'10-
passed by Lok Sabha on the 25th March, 1970. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Manipur Appropriation (No.2) Bill, 
1970, passed by Lok Sabha on the 25th March, 1970. --------_._-._--- -. ----.----- ------_._. --

·Laid at 2-05 P.M. 
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6. Report of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the Hundred and first Report 

(Hindi and English versions) of the Pub1i~ ~ccounts C0n:tmittee re~ard
ing paragraph 107 of the Audit Report (Clvd), 1969 relatmg to NatIonal 
Malaria Eradication Programme (Department of Health). I 

7. Statement Under Direction 115 
Shri N. K. Sanghi made a statement regarding certain information 

J(iven by th~ Minister of State for Finance on the 24th December, 1969 
about filing of income-tax returns by Members of Parliament. 

The Minister of State for Finance made a statement in reply thereto. 
(Lok Sabha adjourned at 1-05 P.M. and "e-assembled at 2-05 P.M.) (; " 

*8. Statutory Resolution-Withdrawn 
Shri Kanwar Lal Gupta moved the following Resolution:-

"This House disapproves of the Calcutta Port (Amendment) 
Ordinance, 1970 (Ordinance No.2 of 1970) promulgated. by 
the President on the 2nd February, 1970." • 

The Resolution was withdrawn by leave of the House after discus-, \ 
sion as indicated under para 9 below. 
*g. Government Bill-Passed 
The Calcutta Port (Amendment) Bill, 1970, as passed by Ra;ya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Sardar Iqbal Singh. 

The following members took part in the combined debate on the 
Resolution (vide para 8 above) and the motion for conaideration of the 
BID:-

(1) Shri M. S. Murty 
(2) Shrimati lIa Pal Chaudhuri 
(3) Shri J. M. Lobo Prabhu 
(4) Shri Indrajit Gupta 
(5) Shri Shiva Chandra Jha 
(6) Shri Bhagaban Das 
(7) Shri H. N. Mukerjee 
(8) Shri Samarendra Kundu 

Sardar Iqbal Singh replied to the debate. •• Shri Kanwar Lal Gupta spoke (by .way of reply to the StatutorYI,' 
Resolution) . 

The motion for consideration of the Bill was adopted and clause-by-
,clause consideration was taken up. 

On amendment No. 2 to Clause 2 moved by Shri J. M. Lobo Prabhu, 
the House divided, Ayes 53; Noes 86. The amendment was accordingly 
negatived. 

Clauses 2 to 4 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopt-

ed.. 

*Discussed together. 
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The motion that the Bill be passed was moved by Sardar Iqbal 
Singh. 

The following members took part in the debate:-
(1) Shri Indrajit Gupta 
(2) Shri Samar Guha 
(3) Sardar Iqbal Singh 

The motion was adopted and the Bill was passed. 

**10. Statutory Resolution-Negatived 
Shri Kanwar Lal Gupta moved the following Resolution:-

"This House disapproves of the Essential Commodities (Amend-
ment) Continuance Ordinance, 1969 (Ordinance No. 10 of 
1969) promulgated by the President on the 30th December, 
1969 .. ' 

The Resolution was negatived after discussion as indicated under 
para 11 below. 
**11. Government Bill-Passed 

The Essential Commodities (Amendment) Continuance Bm, 1970, as 
passed by Ra.;ya. Sa.bOO 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri K. V. Raghunatha Reddy. 

The following members took part in the combined debate on the 
Resolution (vide para 10 above) and the motion for consideration of 
the Bill:- . 

(1) Shri M. S. Murty 
(2) Chaudhuri Randhir Singh 
(3) Shri Surendra Kumar Tapuriah 
(4) Shri S. R. Damani 
(5) Shri S. Kandappan 
(6) Shri P. G. Sen 
(7) Shri S. M. Banerjee 
(8) Shri Srinibas Mishra 
(9) Shri K. Ramani 

(10) Shri Shiva Chandra Jha 
5hri K. V. Raghunatha Reddy replied to the debate. 
Shri Kanwar Lal Gupta spoke (by way of reply to the Statutory 

Resolution). . 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
On amendment No.1 to Clause 2 moved by Shri Shiva Chandra Jha, 

the House divided, Ayes 8; Noes 66. The amendment was accordingly 
negatived. 

Clause 2 was adopted. 

··Discussed together. 

[p.T.O. 
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Clauses 3 and 1, the Enacting Formula and the Long Title were also 
~dppted. 

The motion that the Bill be passed was moved by Shri K. V. Raghu-
natha Reddy. 

The motion was adopted and the Bill was passed. 
@12. Statement by Minister 

The Minister of Home Affairs made a statement regarding attempt on 
the life of Shri Jyoti Basu at Patna Railway Station. 
13. Me_lilies from. ~jya Sabha 

Secretary reported the following messages from Rajya Sabha:-
"(i) That Hajya Sabha had no recommendations to make to Lok 

Sabha in regard to the West Bengal Appropriation (Vote on 
Account) Bill, 19'10, passed by Lok Sabha on the 30th March," 
1970. 

(it) That Hajya Sabha had no recommendations to make to Lok t 
Sabha in regard to the West Bengal Appropriation Bill, 1970, (-
passed by Lok Sabha on the 30th March, 1970. 

'iii) That Hajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1970, 
passed by Lok Sabha on the 28th March, 1970. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Babha in regard to the Appropriation (Railways) No.2 Bill, 
19'10, passed by Lok Sabha on the 28th March, 1970. 

14. fte Budget (General) 1170-71-DemaDds for GraDts 
Discussion on the Demands for Grants Nos. 42 to 56, 121 and 122 for 

which the Ministry of Home Affairs is responsible commenced. 
The discussion was not concluded. 

(Lok Sabha adjoUr£ed till 11 AM. on Wednesday, the 1st April, 1970). 

/" 

S. L. SHAKDHER, 
Secretary. 

--------------_. ".,_._-
@Made at 6 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceediugs) 

Wedneiday, April 1, 1970lChaitra 11, 1&if2 (Sak,) 

No. 378 
1. Stund QuestiODa 
S~ Questions Nos. 721, 723-725, 727 and 728 were orally ana-wer-

ed. Replies to remaining Questions were laid on the Table. 
Z. V ... tarred Questions 

Replies to Unstarred Questions Nos. 4669-4689. 4691-46ga 4698-
4'l01. 4703, 4'705-4714. 4716-4729, 4732, 4733, 473s.:·-4759 and 4761-4800 
were laid on the Table. 
3. Sheri Netiee Question 

Short Notice Question No. 11 addressed to the Minister of Pe1.1'oleum 
and Chemicals and Mines and Metals regarding Enquiry Commlt1.ee on 
Haldia-Barauni Oil ~ipe Line was orally answered and supplementaries 
were also answered thereon . 
... CalIiDg AU-tien 

Shri Hardayal Devgun called the attention of the Minister of Irri-
gation and Power to the Ireported continuance of supply of Indus wate1' 
to Pakistan even after the expiry of the Indus Waters Treaty on the 1st 
A?ril, lIno. 

The Deputy Minister of Irrigation and Power made a statement in 
regent there.to. 
5. Papers Laid 011 the Table 

The following. papers were laid on the Table:--
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 6l9A of the Companies 
Act, 1956:-

(i) Annual Report of the Goa Shipyard Limited, for the year 
1968-69 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(11) Annual Report of the M~agaon Dock Limited, Bombay for 
the year 1968-69 along WIth the Audited Accounts aud the 
comments of the Comptroller and Auditor General thereon. 

(2) A copy of the Audit Report, Defence Services, 1970, under 
article 151 (1) of the Constitution. 
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(3) A copy of Appropriation Accounts of the Defence Services for 
the year 1968-69 and Commercial Appendix thereto. 

(4) A copy of the Annual Report on the working of the Cardamom 
Board for the year 1968-69. 

•• Report of Committee on Private ~cmbers' Bills and Resolutiuns -
Shri Bhaljibhai Ravjibhai Parmar presented the Sixtieth Report of 

the Committee on Private Members' Bills and Resolutions. 
7. Presentatiea·of Petltioas 

(1) Shri Srinibas Mishra presented a petition signed by Shri Kartick 
Samal and others regarding levy of excise duty on tin boxes' under the 
Finance Bill, 1970. 

(2) Shri S. M. Banerjee presented a petition signed by Ex-Capt. 
Bachittar Singh and others regarding grievances of released Emergency 
Commissionea Officers. -
8. Personal Explaaation Under Rule 357 

Shri D. N. Patodia made a perllOnal explanation regarding ~ccrtajn 
allegations made against him by Shri Niren Ghosh, Member . of Raj,.a 
Sabha, in that House on the 30th March, 1970. . . 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled 'at 2-10 P.M.) 
9. The Budget. (General) 1910-~1-Demands for Grants 

DiscUssion on the Demands for Grants Nos. 42 to 56, 121 and 122 for 
which the Ministry of Home Affairs is responsible continued. 

One hundred and nineteen cut motions [NOR. 10 tolS, 21 to 49, 59 
.to 77, 83 to 112 and 117 to 150] were moved. 

The discussion· was not concluded. ,-, 
10. BalE-AD-Hour Discussion on Matters arising out of ~D.wer to 

Question 

Shri Om Prakash Tyagi raised a half-an-hour discu&aiQri on .poipta 
arising out of the answer given on the 23rq .February, 1970 to Starred 
}uestion No. 20 regarding utilisation of PL-480 funds. 

Shri Prakaahchand B. Sethi replied to the discussion. ( 
. (Lok Sabha adjourned till 11 AM. on Thursday, the 2nd April, 1970)' 
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LOX SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 2, 1970lChaitra 12, 1892 (Saka) 

No. 371 

1. Starred Queetiou 
Starred Questions Nos. 751-754 and '158 were orally answered. 

Replies to remaining Que~tions were laid on the Table. 

2. Uutarred QuestiODS 

Replies to Unstarred Questions Nos. 4801--4821, 4823-4829, 4831-
4852, 4854-4903, 4905-4911, 4913-4938 and 494~964 were laid on the 
Tabl~. 

3. Calli~~ Attention , 
Shri N. P. C. Naidu called the attention of the Minister of Food and 

Agriculture to the reported stay or(jlers issued by certain High Courts 
on the Government's decision for fixing low price of sugar on Tariff 
Commission's recommendations . 

.. ·l'.¥r Minister oi Stllte for Food,.Agr~culture, Co~unity Develop-
ment and Cooperation made a statement in regard thereto. 

t. Papen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Press Note dated the 13th March, 1970 regarding 
clarifications of the modified Industrial LicenS'ing POlicy. 

(2) A copy of the Code for broadcasts on All India Radio by 
individuals. 

(3) A copy of the Central Warehousing Corporation (Amend-
ment) Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 438 in Gazette of India dated the 14th 
March, 1970, under sub-section (3) of section 41 of the Ware-
housing Corporations Act, 1962. 

[p.T.O. 
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(4) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) The Tripura Foo<\grains Movement Control (No.2) Amend-
ment Order, 1970, published in Notification No. G.S.R. 427 
in Gazette of India dated the 10th March, 1970. 

(ii) The Foodgrains (Prohi'bition of Use in Manufacture of 
Starch) Amendment Order, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.R. 444 in Gazette of 
India dated the 16th March, 1970. 

(5) A copy of the Indian Telegraph (Fourth Amendment) Rules, 
1970 (Hindi and English versions) published in Notification , 
No. G.s.a 302 in Gazette of India dated the 28th February, 
1970, under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. 

(6) A copy of the Annual Report of the Employees' State Insur- / 
ance Corporation for the year 1968-69 under section 36 of \. 
the Employees' State Insurance Corporation Act, 1948. 

5. Reports of Estimates Committee 
Shri M. Thirumala Rao presented the following Reports of the Esti-

mates Committee:-
(1) Hundred and twelfth Report regarding action taken by Gov-

ernment on the recommendations contained in their E.tghty-
seventh Report on the Mi,rlstry of Foreign Trade and Supply-
Import of Wool, Nylon, Woollen Yam and other Woolen. Pro-
ducts for the Woollen Textile Industry and its allocation to 
various units since October, 1962. 

(2) Hundred and seventeenth Report regardjn~ action taken by 
Government on the recommendations contamed in their Sixty-
eighth Report on the Ministry of Irrigation and Power-Kosi 
Project . 

(3) Hundred and eighteenth Report regarding action taken by 
Government on the recommendations conta1Ded fn their 
Seventy-fifth Report on the Ministry of Irrigation and Power 
-Gandak Project. 

6. Matter Under Rule 377 

Shri P. Ramamurti raised a matter regarding non-coverage of SPI (M) 
Members' speech In Lok Sabha on the debate on the President's Addrass 
by the AI.R. in its news bulletins. 

The Minister of Information and Broadcasting and Communications 
.. made a statement on the subject. 

7. '!he Budget (Geaeral) It7t-71-DwmanQ for Gnat. 
DiJculsion on the Demands for Grants Nos. 42 to 56, 121 and 122 for 

which the ·Ministry of Home Affairs is· responsible and the cut motioas 
thereto moved on the 1st April, 1970, continued. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
The discussion was not concluded. 
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8. Dise1IIsion UDder Rule 183 
Shri Atal Bihari Vajpayee raised a discussion on the non-implemen-

tation of 'Gajendragadkar Commission's recommendations in regard to 
the prevailing disparities in the quantum and price of food-grains in 
Jammu region and other parts' of the State of Jammu and Kashmir and 
the discriminatory treatment in matters of educational facilities and 
economic development meted. ~ut to the people of Jammu and Ladakh 
regions. . 

The following members took part in the debate:-
(1) Shri Inder J. Malhotra 
(2) Shri H. N. Mukerjee 
(3) Shri Syed Ahmed Aga 
(4) Shri Prakash Vir Shastri 
(5) Shri Sheo Narain 
(6) Shri Kushok Bakula 
(7) Shri Molahu Prasad 

:3:1l'i Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd April, 1970) 

1689 
GMGiPND-LS 1-28 (D) LS-2-3-70--80Q. 

S. L. SHAKDHER, 
Seeretary. 

;' 
/ 



10K
 

S4B
H

l 

CORRIGENW
M

 
to 

10k Sabha B
u

lletin
 ,P

art I, 
dated 

~
p
r
i
l
 2, 

19?') 
Page 1688, in lin

es 1 
and 2 of paragraph 6

,-
ill "SPI eM

) 
M

em
bers' 

"1.lU
.ld 

"C
PI (M

) 
M

em
ber's" 

NEW
 IE

L
H

I; 
4

p
ril 

3, 
1970 • 



LOK SABRA 

BULLETIN-PART I 
[Brief Beeord of Proeeedi .... 1 

Friday, April 3, 1970lChaitra 13, 1892 (Saka) 
No. 380 

1 Starred QueatiOlllt 
Starred Questions Nos. 781-783 were 'orally answered. Replies to 

remaining Questions were laid on the Table 
Z. Unstarred Questio .... 

Replies to Un starred Questions' Nos. 4966--5080, 5082-5134 and 5136-
5165 were laid on the Table. 

A statement by the Minister of Tourism and Civil Aviation correct-
ing the reply given on the 27th February, 1970 to Unstarred Quest jon 
No. 990 rega'l"ding Selection of Aerodrome Operators was also Jajd on 
the Table. 
3. Short Notice Question 

Short Notice Question No. 12 addressed to the Minister of Home 
Affairs regarding abolition of special privileges enjoyed by I.C.S. 
Officers was orally answered and &upplementaries were also .answered 
thereon . 
.s. Calling Atteotin 

Major Ranjeet SinRh called the attention of the Minister of ExternaJ 
Affairs to the reported plan of U.S.A. to sell American tanks to Pakistan 
through Turkey. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. ' 
5. Question of Privilege 

Shri Madhu Limaye raised a question-' of privilege regarding notice 
of lodgment of the, petition of Apt)eal given by the Supreme Court to 
Shri S. M. Banerjee, M.P. arid others. 

, .A. 
,The Minister of Law explained the constitutional position. 

6. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Certified Accounts of the Indian Institute of 
Technology, Delhi for the year 1968-69 along with tbe Aurlit 
Report thereon, under sub-section (4) of section 2,3 of the 
Institute of Technology Act, 1961. 

rp.T.O. 
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(2) A copy of the Annual Report of the National In&titute of 
Foundry and Forge Technology, Ranchi, for the year 1908-
89 . .... ~ . : ~". 

(3) A copy of the AnnuaJ. ."', Repon' '01 the Indian Institute (,I' 
Science, Bangalore anr; th" S~nt"ment of Accounts for the year 
1988-69. 

(4) A copy of the ~ R~port of thcDq,rg~ur Projects Limited, 
Calcutta for the year ended the 31st March, 1969 along with 
the Audited Accounts and th~ comments of the Comptroller 
and Auditor General thereon. under sub-section (I) of section 
619A of the Companies Act, 1956 read with clause (c)(iii) 
of tbe Proclamation dated tl-te 19th March. 1970 issued by the 
President in relation to the State of West Beagal., 

(5) A copy each of the iollewing papers under sub-section (1) of 
section 619A of the Companie~ Act, 1956:....,. 

(1) Review by the Government on the working of· theSingal'e4i 
. Col1i~ries Com?any Limited; for the year 1968-69. 

(ii) Annual Report of the Singareni Collieries Company Umit-. 
. ed, for the year 1968-69 along with the Audited Accounts. 

(6) A copy of .the Report 00 the wroking of the Co~ission of 
Railway Safety for the year 1968.69. . . 

(7) A copy of the Audit Report. Posts and Telegraphs, '1970, 
under article 151 (l) of the Constitution. 

(8) A copy of the Appropriati<m Accounts, Posts and Telegraphs. 
fer the year 1968-69. . 

(9) A copy of the First Amendment of 1970 to the Indian Police 
service (Pay) Rules, 1954 (Hindi and English versions) 1Jub~ 
lished in Notification No. G.S.R. 409 in Gazett,e ·of India. dated 

. .the 7th March, UnO, under sub-section (2) 'C1f section 3 of thC' 
All Ibdta &rvicee Act, 195~. '. ' 

't. Message from RaJ"a Sabha \ 
·Secretary reported a mesaage from Rajya. Sabhathat at its sitting 

held on the 1st April, 1970. Rajya Sabha agreed without any amen,4,. 
ment to the Haryana and Punjab Agricultural Univer~itie.s Bill, 1970, 
passed by Lok Sabba on the 28th Maroh, 1970. ' 
8. Aueat' to BI.' 

Secretary laid on the Table the foll~ing el~en Bills paised ·.by the. 
Houses of Parliament during the current Ses!';lon and assented to:-

(1) The Appropriation (Vote on Account) Bill, 1970. 
(2) The Press Council (Amendment) Bill, 1970. 
(3) The Appropriation ·Bill. 1970. 
(4) The Manipur ApprOttriationl;iill, ]970. 
(I) 'file M~nfpur Appropriation (No.2) Bill, 1970. 
(6) The West Bengal A.ppropriation (Vote 0" ACcount) Bill, 1970. 

,(l) The West Ben·gal Appropriation Bill, 1970. 
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(8) The Appropriation (Railways)Bm, 19M. 
(9) The Appropriation (Railways) No. 2 Bill, 1970 .. 

(10) The Essential Commodities (Amendment) Continuaace Bill, 
1970. 

(11) The Calcutta Port (Amendment) Bill, 1970. 
9. Report of Estimates Committee 

Shri M. Thirumala. Rao presented the Hundred and eleventh Report 
of the Estimates Committee regarding action taken by Government on 
the recommendations contained in their Sixty-ninth Report on the 

, erstwhile Ministry of Education-t,T9tional Archives of India. 
(Lok Sabha adjourned at 1-10 P.M. ~nd re-assembled at 2-10 P.M'.~' 

10. The Budget (Gener.l) 1970-71-Demands for GMnts 
Discus$ion on the Demands for Grants Nos. 42 to 56, 121 and 122 

, . for which the Ministry of Home Affairs is respcmsihle and the eut 
motions thereto moved on 1 he 1st April, 1970, continued and· wa. 
concluded. 

Cut motions Nos. 21 to 26 and 28 to 32 moved on the 1st April. 1970. 
were withdrawn by leave of the House. 

All other cut motions moved on the 1st April, 1970. were negatived. 
, All the Demands for Grants for which the Ministry of Home Affairs 

is responsible, as shown under column: 4 of the printed List of Demands 
for Grants-Budget (General) 1970-71. were voted in full. 
11. Motion Re: Sixtieth Report of Committee on Private Members' BiII~ 

and Resolutions 
Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-

"That this House do agree with the Sixtieth Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the ] ~t April, 1970." 

~. The motion wa~i adopoted. 

Dr. Ram Subhag Singh moved the following Resolution:-~
; 12. Private Member's Resolution-Under Consideration 

"This House expresses its grave concern at the fast deteriorating 
employment situation in the country both amongst tht' 
educated and uneducated sections of the society and calls 
upon the Government to make suitable provision in the 
Fourth Five Year Plan to relieve the grave unemploym~nt 
problem in the country." 

, Four amendments were moved by Sarvashri Yashpal Singh, .J. M . 
. . Imam, J. M. Lobo Prabhu and Kanwar Lal Gupta. 

The following members took part in the debate:-
(1) Shri Bedabrata Bartl8 
(2) Shri Viren Shah 
(3) Shri Krishna Kumar Chatterji 
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--
(4) Shri Om Prakash Tyagi 
(5) Chaudhari Randhir Singh 

.: (6)' Shri S. Kandappan 
(7) Shri Prem Chand Verma 
(8) Shri Kamla Misra 'Madhukar' 
(9) Shri Rabi Ray 

(10) Shri Deorao S. Patil 
(11) Shri K. M. Abraham (Speech unfinished). 

The discussion was not concluded. 
13. Balf-en-Hour DiseusioD on Matters arisiDI out of Answer to 

Question 
Shri Molahu Prasad raised a half-an-hour discussion on _ points 

arising out of the answer given on the 26th February, 1970 to Unstar-
red Question No. 716 regard!ng amendment of Convention No. 88 of the 
International Labour Organisation. 

Shri Bhagwat Jha Azad replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 6th April, 1970) 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, April 6, 1970lChaitra 16, 1892 (Saka) 

No. 381 
1. Starred Questions 

Starred Questions Nos. 811-813 were orally answered. Replies to 
remaining Questions were laid on the Table .. 
2. Unstarred Questions 

Replies to UnI;tarred Questions Nos. 5166-5192, 5194-5295, 5297-
5306, 5308-5322 and 5324-5365 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 13 addressed to the Minister of Petroleum 
and Chemicals and Mines and Metals regarding introduction of Central 
Industrial Security Force in Cochin Division of F.A.C.T. was orally 
answered and supplementaries were also answered thereon. 
4. Calling Attention 

Shri Kanwar Lal Gupta called the attention of the Minister of 
External Affairs to India's reported offer to help Afghanistan in build-
ing of highway through Iran providing an outlet to the Arabian sea. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 
5. Papen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Code for broadcasts on All India Radio by 
individuals (Hindi version). 

(2) A copy of the Petroleum Products (Maintenance of Produc-
tion) Order, 1970 published in Notification No. S.O. 1100 in 
Gazette of India dated the 18th March, 1970, under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(3) A copy of the Drugs and Cosmetics (First Amendment) Rules, 
1970, published in Notification No. S.O. 642 in Gazette of India 
dated the 21st February, 1970 under section 38 of the Drugs 
and Cosmetics Act, 1940. 
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(4) A copy of the Assam Reorganisation (Meghalaya) Distribu-
tion of Revenues Order, 1970 (Hindi and English version~) 
published in Notification No. G.S.R. 585 in Gazette of India 
dated the 2nd April, 1970, under sub-section (2) of section 
56 of the Assam Reorganisation (Meghalaya) Act, 1969. 

(5) A copy of Notification No. G.S.R. 489 (Hindi and English ver-
sions) published in Gazette of India dated the 19th Mar~h, 
1970 under section 159 of the Customs Act 1962, together wlth 
an explanatory memorandum. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and 
section 38 of the Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Twelfth Amendment Rules, 1970, published in 
Notification No. G.S.R. 441 in Gazette of India dated the 14th 
March, 1970. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Thirteenth Amendment Rules, 19'10, published in 
Notification No. G.S.R. 487 in Gazette of India dated the 21st 
March, 1970. 

(7) A copy of the Tax Credit Certificate (Equity Shares) (Amend-
ment) Scheme, 1970 (Hindi and English versions), published 
in Notification No. G.S.R. 492 in Gazette of India dated the 
2bt March, 1970, under sub-section (4) of section 280ZE of 
the Income-tax Act, 1961. 

(8) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.8.R. 488 published in Gazette of India dated the 21st 
March, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 499 published in Gazette of India dated the 21st 
March, 1970 together with an explanatory memorandum. 

5. Message &om Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 2nd April, 1970, Rajya Sabha concurred in the recommen-
dation of Lok Sabha to join in the Joint Committee of the Houses on t 
the Commissions of InqUiry (Amendment) Bill 1969 .md nominated the . 
following members of Rajya Sabha to serve o~ the said Joint Committee 
namely:-

(1) Shri Phool Singh 
(2) Shri Gulam Nabi Untoo 
(3) Shri N. P. chaudhri 
(4) Shri T. G. Deshmukh 
(5) Shri Kota Punnaiah 
(6) Shri Sheel Bhadra Yajee 
(7) Shri M. L. Kollur 
(8) Kumari Shanta Vasisht 
(9) Shri B. T. Kemparaj 
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(10) Shri Chandramouli Jagarlamudi 
(11) Shri Rudra Narain Jha 
(12) Shri K. P. Subramania Menon 
(13) Shri Balachandra Menon 
(14) Shri J. S. Tilak 
(15) Shri Pranab Kumar Mukerjee 

Rajya Sabha further recommended to Lok Sabha that the Joint Com-
mittee be instructed to report in the first week of the Monsoon Seslion, 
1970. 

(Lok Saobha adjourned at 1·10 P.M. and re-aBsem.bled at 2-10 P.M.) 

7. Motion Under Rule 388 
Shri Era Sezhiyan moved the following motion:-

"That rule 57 of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha in its application to the adjournment 
motion by Dr. Ram Subha,g Singh, be suspended." 

The motion was adopted. 
8. Adjournment Motion 

The Deputy Speaker gave his consent to the moving of an adjourn-
ment motion regarding lathi charge by the police at Patel Chowk, 
Parliament Street, New Delhi this afternoon, resulting in injuries to 
some Members of Parliament and others, given notice of by Dr. Ram 

, Subhag Singh. 
Dr. Ram Subhag Singh then asked for leave of the House to the 

moving of the motion. As no objection was taken, the Deputy Speaker 
informed the House that the leave was granted and directed that the 
motion be taken immediately. 

Dr. Ram Subhag Singh moved the following mntion at 3-210 P.M.:-

"That the House do now adjourn." 
The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Shri M. L. Sandhi 
(3) Shri Bedabrata Barua. 
(4) Shrimati Indira Gandhi 
(5) Shri Era Sezbiyan 
(6) Chaudhuri Randhir Singh 
(7) Shri H. N. Mukerjee 
(8) Shri E. K. Nayanar 
(9) Shri S. M. Joshi 

(10) Shri R. D. Bhandare 
(11) Shri Hem Barua 
(12) Shri J. B. Kripalani 
(13) Shri G. Venkatswamy 

(14) Shri Prakash Vir Shastri 
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(15) Shri K. Narayana Rao 
(16) Shri Bakar Ali Mirza 
(17) Dr. Sushila Nayar 
(18) Shri M. Muhammad Ismail 
(19) Shri Samar Guha 
(20) Shri S. M· Banerjee 
(21) Shri Y. B. Chavan 

------

Dr. Ram Subhag Singh replied to the debate. 
On the lru)tion the House divided, Ayes 113; Noes 152. The motion 

was accordingly negatived. 
9. Statements by Ministen 

(i) The Minister of Food and Agriculture made a statement on the 
decisions taken by Government on the Rabi Price Policy. 

(ii) The Minister of Law and Social Welfare made a statement on 
the constitutional position regarding continuance of certain Ministers 
who have since ceased to be Members of Parliament. 
10. Motions rea-cIiDe Joint Committees 

(i) Shri K. Narayana Rao moved the following motion:-
"That thu.' House do reco~end ~o Rajya Sabha that Rajya Sabha 

do elect one member of Rajya Sabha according to the principle 
of proportional representation by means of the single transfer-
able vote, to the Joint Committee on Offices of Profit in the 
va~cy caused by the retirement of Shri Narayan Patra from 
Rajya Sabha and communicate to this House the name of the 
member so appointed by Rajya Sabhs to the Joint Committee." 

The motion was adopted. 
(ii) Shri S. M. Joshi moved the following motion:-

I~' Je. 

"That this' House do recommend to Rajya Sabha that Rajya Sabha 
. do appoint two members of Rajya Sabha to the Joint Com-
mittee on the Bill to determine the conditions of service of 
the Comptroller and Auditor General of India and to pres-
cribe his duties and powers and matters connected therewith 
or incidental thereto, in the vacancies caused by the retire-
ment of Pandit Bhawaniprasad Tiwary and Shrimati Sarla 
Bhadauria from Rajya Sabha and communicate to this House 
the names of the members so appointed by Rajya Sabha to 
the Joint Committee." 

The motion was adopted. 
(Lok Sabha ad;ourned till 11 A.M. on Tuesday, the 7th April, 1970) 
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LOK SABDA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 7, 1970lChaitra 17, 1892 (Saka) 
~ ... 
~ ) 

No. 382 
1. Starred Queatiou 
~ Starred Questions Nos. 841, 842 and 845 were orally answered. Replies 
- to Starred Questions Nos. 843,844, 84&-867, 869 and 870 were laid on the 
" Table. 

Z. Unstarred QuestiODI 
Replies to Unstarred Questions Nos. 5386-5421, 5423--5428,543().......6432, 

5434-5453, 5455-5464 and 5466-5525 were laid on the Table. 
3. Short Notice QueStion 

Short Notice Question No. 14 addressed to the Minister of Education 
and Youth Services regarding demand for books declarred obsolete in 
England was orally answered and supplementaries were also answered 
thereon. 
'" Calling Attention 

Shri Chintamani Panigrahi called the attention of the Minister of 
Defence to the reported Pakistani build up on West Bengal border. 

The Minister of Defence made a statement in regard thereto. 
5. Question of Privilege 

The Speaker gave his consent to the raising of question of privilege 
regarding certain Members of Parliament having been beaten by tile 
Police and prevented from coming to Parliament House on the 6th April, 

~.1970, given notice of by Dr. Ram Subhag Singh and others. 
II> 

; Dr. Ram Subhag Singh then asked for leave of the House to the 
;' raising of the question of privilege. As no objection was taken, the 

Speaker informed the House that the leave was granted. 
Dr. Ram Subbag Singh moved the following motion:-

"That the question of privilege arising out of the incidents of the 
6th April, 1970 when certain Members of Parliament were 
beaten by the Police and prevented from coming to the Par-
liament House while the House was in Session, be referred to 
the Committee of Privileges." 

The motion was adopted. 
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6. Papers Laid on the Table 
~ The following papers were laid on the Table:-

(1) A copy each of the followinc papers under sub-section (1) of 
section 619A of the COD)panies Act, 1950:-

(i) Review by the Government on the working of the Hindus-
tan Machine Tools Limited. Bangalore, for the year 
1967-68. . 

(ii) Annual Report of the Hindustan Machine Tools Limited', 
Bangalore for the year 1967-68 along with the Audited 
Accounts ~nd the comments of the CompU'oUer and AqditOI' 
General thereon. 

(~ It. .~tement showing reaJOns for delay in laymC Ule abov~
papers. 

(3) A copy of the Public Notice No. 51-ITC(PN~~'lO dated '11. ( 
7th A~ril, 1970 regarding Import Policy for Neweprint for the 
y~1' 19f1).;.71 ill respeet of llewspape1'l and perioflicall. 

(4) A copy of Notification No. S.O. 827 published in Gazette of 
India dated the 26th February. 1970 maltmg eertain amend-
m~ts in Schedule VI to the Delimitation of Parli&lne~tary 
and A&sembly Constituencies Order, 19.66 in :respect ot 
Jammu. and KashmiJ:. under sub-section (2) of ~ctiol',l 9 of 
the Representation of the People Act, 1950. 

7. Report of Public Accounts Committee 
ShJ.'i Atal Bihsri Vajpayee present.ed the Ninety-second Report of the 

Public Accounts. CommiUee on action tak~n by GQ.vergm_t OIl the-
recomlnendations contained in their Fifty-ninth Report on Audit Report 
(Civil). 1968 relatinJ{ to Cabinet Secretariat (Indian Statistiea} Institute). 
8. Personal Explanation under Bule 357 

Dr. B.am Subhag Singh made a personal ezplanatioD about the 
retereace made to him in the 'Spotllght- programme o( the All India Radio 
QU the 4th November, 1989 by the Assistant Ectitw of National HeNN. 

The Minister of State for Information and Broadcastini and Com- (; 
munic.tioN made a statement on the subject. ( 
t. Motiolls for EleetioJls to Conuaitteea 

(1) Shri M. Thirwnala Rao moved the following mQtioa:-
"That the members of this HoUM do proceed to elect in the man-

ner required by su~rul~ (l) Qf :Rule 311 of \be Rules of Pro-
cedure and Conduct of Busi,nes& in Lok Saliba. tbirly meln-
bers :from among themselves to serve a. laeatDers of the 
Committee on EstimateS' for the term bei-.ung on the bt 
May, 1970 and ending on the 30th April, 1971." . 

The motion was adopted. 
(it) Shri AtaI Bihari Vajpayee .moved the following motion:-

"That the members of this House do proceed to elect in the man-
ner required by sub-rule (1) of Rule 309 of the. Rules of 
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Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Committee on Public Accounts for the term beginning on the 
1st May, 1970 and ending on the 30th April, 1971." 

The motion was adopted. 
(iU) Shri Atal Bihari Vajpayee moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term beginning on the 1st May, 1970 and ending on the 
~!)th April, 1971, and do communicate to this House the names 
of the members so nominated by Rajya Sabha." 

The motion was adopted. 
(tv) Shri M. B. Rana moved the following motion:-

uThat the members of this House do proceed to elect in the man-
ner required by sub-rule (1) of Rule 312B of the Rules of 
Procedure and Conduct of BUSiness in Lok Sabha, ten mem-
bers from among themselves to serve as members of the Com-
mittee on Public Undertakings for the term beginning on the 
1st May, 1970 and ending on the 30th April, 1971." 

The motion was adopted. 
(v) Shri M. B. Rana moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha do 

agree to nominate five members from Rajya Sabha to associate 
with the Committee on Public Undertakings of the House for 
the term beginning on the 1st May, 1970 and ending on the 
30th April, 1971, and do communicate to this House the names 
of the members so nominated by Rajya Sabha." 

The motion was adopted. 
(Lok Sabha adjourned at 1-50 P.M. and re-assembled at 2-50 P.M.) 

10 .The Buqet (General) 1970-'71-Demands for Grants 
Discussion on the DemandS' for Grants Nos. 12 and 13 for which the 

Ministry of External Affairs is responsible commenced. 
One hundred and fifteen cut motions [Nos. 34, 35, 48 to 93, 101 to 112, 

121 to 126, 143 to 166 and 187 to 2111 were moved. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 8th April, 1970). 

S. L. SHAKDHER, 
&cretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 8, 1970lChaitra 18, 1892 (Saka) 

No. 383 
1. Starred Questions 

.,." 

Starred Questions Nos. 871, 872. 874, 875 and 880-882 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. UBstarred Questions 

Replies to Unstarred Questions Nos. 5526-5544, 5546-11611 and 5613-
5685 were laid on the Table. 
3. Short Notice Questioa 

Short Notice Question No. IS addressed to the Minister of Petroleum 
and Chemicals and Mines and Metals regarding Prime Minister's assur. 
ances regarding additional refining capacity an Petro-Chemical Complex 
In Assam was orally answered and supplemegtariel were alIo answered 
thereon. 
t. CaUiD, Attention 

Dr. Sushila Nayar called the attention of the Minister of Defence to 
the reported recent decision of U.S.S.R. to supply 200 tanks to Pakistan. 

The Minister of Defence made a statement in regard thereto. 
5. Papers laid on the Table 

I 

The followin,:t papers were laid on the Table:-
(1) A copy of Notification No. S.O. 1098 (Hindi and English ver-

sions) published in Gazette of India dated the 17th March, 
1970 regarding management of the Bengal Nagpur Cotton Mills 
Limited, Rajnandgaon, under sub-section (2) of section 18A 
of the Industries (Development and Regulation) Act, 1951. 

(2) A copy of the Annual Administration Report of the Tea Board 
for the year 1968-69, 

•. Report of Public ACCOUDts Committee 
. S~ri Atal Bihari Vajpayee presented the Ninety-fifth Report of the 
Pubhc Accounts Committee on action taken by Government on ~he re-
commendations contained in their Seventy-second Report relating to 
Customs and Union Excise. 

(Lok Sabha adjourned at 1-20 P.M. and fe-assembled at 2-35 P.M.) 
(l'.T.O. 
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T. The Budpt (General) 1970-71-Demands for Grants 
(1) Discussion on the Demands for Grants NoS'. 12 and 13 for which 

the Ministry of External Affairs is responsible and the cut motions there--
to moved on the 7th April, 19t8,eontinued and was concluded. 

The cut motions moved on the 7th April, 1970, were negatived. 
All the Demands for Grants for whi'ch the Ministry of External 

Mairs is' responsible, as·· shown under colulhn 4 of the printed List 04' 
Demands for Grants-Budget (General) 1970-71, were voted in full. 

(ii) DiscubiOli" OJf:the DeMands for Grants Nos. 64 to· 86, ·125 and 126 
for which the Ministry of Irrigation and Power is responsible commenced. 

One hundred and fourteen cut motions [Nos. 3 to 5, 20 to 47, 52 to 
66, 72 to 117 and 143 to 164] were moved. 

The discus&ion WD' not coneluded . 
•. Balf.;All~Rolir ~o. on Matter arising out of Answer to Question 

Shri S. R. Damani raised a half-an-hour discussion on paints arising 
out:Oi thej-an8l!er;given'on the 27th February, 1970 to Urtstarred QUes-
tion No. 884 regardlng Hippie&' in Delhi. 

Shri Vidya Charan Shukla replied to the disc~ion. 
-(Lok Babka acijourned tillU A.M.· on Thur$day, the 9th April, 1970) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceed1JijJ8] 

r·hursday, April 9, 1970lChaitra 19. 18e2· (~} 

No. 3M 
1. .$tarred QuestionS 
'Sllrred~est~ons N.os: 903-905, 907 and 909 were ora~ly answered. 

Replies to remaining Questions were laid on the Table. .. 
2. UDStarrN Questions 

-, t..,'· . 

. Replies to Un.tarred Questions Nos. &186-5696, 5698-5710, '5112-::-:-
5716, 5718-5724, 5726-5749, '?~1-5779, 6781-5815,5818 ~d ~82h5~~8: 
were laid on the Table. 
3. Sbort Notice Question 

,',. .. ..,... . 
ShortN.otioe Quntion No. 16 addressed to the· Minister of ·li)fO$a-. 

tion and Broadcasting and Communications regarding sale' of forged 
Postal Stationery from G.P.O., Delhi was orally atm'9leNd and .upple-: 
m~miaries .were also answered thereon. 
C~ Callillg Attention 

Shri Hem Barua called the attention of the Minister of Home Affairs 
to the reported Naxalite activities in Asftm as clisoloe"ed 'by the Revenue: 
Minister of the State on the floor of the Assembly. 

The Minister of Home Affairs made a statement in regard thereto.. . . 
5. P..persLaid on the Taltle 

The following papers were laid on the Table:-
(1) A copy of the Apprentic~ship (Amendment) Rules, uno (Hindi 
" and English versions) published in Notificat~l\ No. G.S.R.. ..• 69 

in Gazette of India dated the 21st Mar~h, uno, .unq~rJ1,Ib-: 
sec.tion (3) of section 37 of the Apprentices AQt, 1961. 

(2) A statement in pursuance of an assurance given by the Min... 
ister of Home Affairs on the 3rd April, 1970 in answ~J' to a 
supplementary on' Short Notice Questioh No. 12, regarding 
protection of. conditions of sE!'rViee of the Indian Civil Service 
oftlCers and agreements executed with them, along with the 
following papers:-

. (i) Comparative statement regardins. main $ervice conditions 
enjoyed by officers of Indian Civil Service tiiS~~vis officers 
of the Iridian Administrative. Service. . 
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(ii) Comparative statement l'egarcling Pay scales of Indian Civil 
Service, and Indian Administrative Service officers. 

(iii) Comparative statement regarding main service conditions 
enjoyed by officers of Indian Police vis-a-vis officers <1f the 
Indian Police Service. 

(iv) Comparative statement regarding Pay scales of Indian 
Police and Indian Police Service officers. 

(v) Copy of the Viceroy's announcement dated the 30th April, 
1947. 

(vi) Copy of Home Department letter No. 160147-R.R dated the 
18th June, 1947 addressed to all officers of the Secretary of 
State's Services. 

\ (vii) Copy of Home Department lettel' No. 160147-RR dated the 
18th June, 1947 addressed to the Chief Secretaries to all 
Provincial Governments, along with forms of the agreement. 

G. Meuap from Raj),a Sabha 
Secretary reported a message from Rajya Sabba that at its sitting 

held on the 4th April, 1970, Rajya Sabha passed the West Bengal State 
Legislature (Delegation of Powers) Bill, 1970. 
7. Bill Passed by Rajya Sabha-Laid on the Table 

,Secretary laid on the Table a copy of the West Bengal State Legisla-
ture (Delegation of Powers) Bill, 1970, as passed by Rajya Sabha. 
8. Relipation by Member 

The Speaker informed the House that Shri Shripati Misra, an elected 
Member from Sultanpur constituency of Uttar Pradesh, had resigned his 
'Jeat, in Lok Sabha with effect from the 7th April, 1970 . 
•. Report of Public Aceounts Committee 

Shrimati Sushila' Rohatgi presented the Ninety-ninth Report of the 
Public Accounts Committee on action taken by Government on the re-
commendations contained in their Sixty-ninth Report on Appropriation 
Accounts (Defence Services), 1966-67 and Audit Report (Defence Ser-
vices), 1968. 
10. Report of Committee on Public Undertakings 

8hri M. B. Rana presented the Sixtieth Report of the ComD)ittee on 
Public Undertakings on action taken by Government on the recommenda-
tions contained in their Eighth Report on Hindustan Aeronautics Limited. 
11. Motio.s 

(1) Shri D. Basumatari moved the following motion:-
"That the members of this House do proceed to elect in the manner 

rC!Cluired by sub-rule (3) of Rule 254 of the Rules of Proce-
dure and Conduct of Business in Lok Sabha, one member 
from among themselves to serve as 'a member of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes for the unexpired portion of the term. of the Committee 
vice Shri Jaipal Singh died." 

The motion was adopted. 
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(11) Shri n. Basumatari moved the following motion:-
UThat this House do recommend to Rajya Sabha that Rajya Sabha 

do elect two members of Rajya Sabha in accordance with the 
system of proportional representation by means of the single 
transferable vote' to the Committee on the Welfare of SchedUl-
ed Castes and Scheduled Tribes in the vacancies caused by the 
retirement of Sarvashri Dayalda.c; Kurre and E. M. SanPla 
from Rajya Sabha and do communicate to this House the 
names of the members' so elected by Rajya Sabha to the Com-
mittee." 

The motion was adopted. 
12. The Budget (General) 1910-71-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 64 to 66. 125 and 126 
for which the Ministry of Irrigation and Power is responsible and the 
c:ut motions thereto moved on the 8th April, 1970, continued and was 
concluded. 

(Lok Saooo adjourned at 1 P.M. and re-as.em'bled at 2.05 ~.M.) 
On cut motion No. 30 moved by Shri Shiva Chandra Jha on tho 8th 

April, 1970, the House divided, Ayes 8; Noes 106. The cut motion was 
accordingly negatived. 

All other cut motions moved on the 8th April, 1970, were also nega-
tived. 

All the Demands for Grants for which the Ministry of IrrigaUon and 
Power is responsible, as shown under column 4 of the printed Li&t of 
Demands for Grants-Budget (General) 1970-71. were voted ill full. 

(ii) DiSCUSSion on the Demands for Grants Nos. 34 to 36 and 111 for 
which the Ministry of Foreign Trade is responsible commenced. 

Fifty-seven cut motions [Nos. 3 to 9, 11, 12, 14, and 21 to 61] were 
moved. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 -A.M. on Friday. the 10th April. 1910). 
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LOK SABRA 

'BULLETIN--PART ·1 
[Brief Record of Proceedingi] 

,Friday, April 10, 19'10lChaltn, 20, 1892 (Saka) 

No. 385 
1. Starred Qaesttou 

Staned Questions NOI. 931-933 were orally 8IlB\Y'ered. 'Replies to 
remalDing Questions were liid on the Table. 

2. Unstarred Queeti_ 
Replies to UnstBrred 'QueBtions .Nos. '-18~, _7~, :.0882-

5911, 891a..-S949, '5951--:8023 1IJld '8Q25-;.6()2tFwere laid 'on the 'I'.le. 

3. Short Notice Question 
Short Notice Question No. 17addrnsed to 'the, Mim.tler of Health and 

Family Planning and Works, Howdng and Urban D8ftloiJlI1eDt regard-
ing accord on BirIa House was or.ally answered. Supplementaries there-
on were postponed ,to a subsequent:,date. 

4. CaDlnc Attention 
Shri Surendranath Dwivedy called the attention of the Minister of 

Health and Family Planning and Works, Housing and Urban'Develop-
ment to the reported break out of J aundiee epidemic in Delhi 'and the 
steps taken to meet the situation. 

The MiDister of Health and Family 'Planning and Works. HousiJlg and 
Urban Development made a statement inregatdthereto. 

S. PepersLakl-on the ,Table 
'nle "following papers were laid on the Table;-

(1) A copy of the University Grants, Commission (Retums and 
Information) (Amendment) 'RUles,"l970 (Hindi 'all4 , .. ~ 
,v_siems) pubUahed in NotiftaatioD No. S.O. 760 in Gazette of 
India ;elated the 28th February, U)70, under sub-section (3) of 
section 25 of the University Grants Commil8ion 'Act, 1958. 

(2) A copy of the RegiStration of Newspapers (Celltral) ;All'Nnd-
ment Rules, 19'10 (Hindi and English versions) ,published in 
Notification No. G.S.R. 203 in Gazette of India dated the 7th 
'February, 1970, under sul>section (2) of sedton20A- of the 
Prt&1Sand Registration' of Books Act, 1867. 

[P.T.O. 
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(3) A c012Y each of the following Notifications (Hindi and English 
versions) und'er sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indi'an Administrative Service (Regulation of Seniority) 
Amendment Rules, 1970, published in Notification No. G.S.R. 
424 in Gazette of India dated the 10th March, 1970. 

(it) The Indian Police Service (Regulation of Seniority) Amen~
ment Rules, 1970, published in Notificatio~ No. G.S.R. 425 10 
Gazette of India dated the 10th March, 1970. 

(iii) The Indi~ Forest Service (Regulation of Seniority) Amend-
ment Rules, 1970, published in Notification No. O.S.R. 426 
in Gazette of India dated the 10th March, 1970. 

(tv) The Second Amendment of 1970 to the Indian Police Service 
(Pay) Rules. 1954, published in Notification No. G.S.R .. 453 .. 

, in Gaze~ ~f India dated the 21st ~arch, 1970. 
(v) The Indian Police Service (Fixation of Cadre Strength) First 

Amendment Regulations, 1970, 'Dublished in Notification No. 
G.S.R. 454 in Gazette of India dated the 21st March, 1970 . 

. (vi) G.S.R. 455 published in 'Gazette of India dated the 21st 
'March, 1970 containin~ corrigendum to Notification No. 
G.S.R. 2714 dated the 6th December, 1969. 

(vii) G.S.R. 456 published in Gazette of India dated' the· 21st 
'March, 19'10 containing corrigendum to Notification No. 
G.S.R. 2736 dated the 13th December, 1969. 

(viii) The Indian Administrative Service (Fixation of Cadre 
strenJ!th First AmendmentRe~lations, 1969, nublislted in 
Notification No. G.S.R. 494 in Gazette of India dated the 28th 
March, 1970. . 

(ix) The Second Amendment of 1970 to the Indi-an Administra-
tive Service (Pay) Rules, 1954, published in Notification No. 
G.S.R. 495 in Gazette of India dated the 28th March, 1970. 

(x) The Third Amendment of 1970 to the Indian Police Service 
(pay) Rules, 1954, published in Notification No., G.S.R. 496 
in Gazette of India dated the 28th March, 1970. 

(4) A copy of the Annual Accounts of the Commissioners for the 
Port of Calcutta tor the year 1967-68 and the Audit Report 
thereon. 

&. Paper BeJatiBgto Estimates Committee 
Sbrt Arangil Sreedharan laid on the Table a statement showing the 

reply to a recommendation included In Chapter V of the Hundred and 
Fifth Report of the Estimates Committee which was not furnished by 
Government in time for inclusion in the Report. 
7. ~ of Public Aeeounts Committee 

Shri Ata] Bihari Vajpayee presented the Hundredth Report of the 
Public Accounts Committee on action taken by Government on the 
recommelldations contained in their Seventy-third Report relating to 
Direct Taxes. 
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8. Report of Committee 'OIl A_Dee of Memhers 
Shrimati Sharda Mukerjeepresented the Thirteenth Report of the 

Committee on Absence of Members from the Sittings of, the House. 

, 9. The Bud,et (General) 1870-71-Demands for Grants 
Discussion on the Demands for Grants Nos 34 to 36 and 117 for 

which the Ministry of Foreign Trade is responsible and the cut mt~tiC?ns 
thereto moved on the 9th April, 1970, continued. ' '_. 

(Lok Sabhwl' adjourned at 1 P.M. and re-aBsembled at 2-05 P.M.) 

The discussion was not concluded. 1: 
, 10. Private Members' BiU ..... lntrodueed 

(1) The Representation of the People (Amendment) Bill, 1970 
(Insertion of new sections 77A and 168A) by Shri Madhu Limaye. I (2) The Constitution (Amendment) Bill, 1970 (Amendment of article 
l74) by Shri C. K. Bhattacharyya. 

~ (3) The Capital Punishment Abolition Bill, 1970 by Shri Om Prakash 
Tyagi. 

(4) The Constitution (Amendment) Bill, 1970 (Amend111Amt C1f article 
J 23) by Shri S. S. Kothari. 
11. Private Member's Bill-Under Considuation 
The Constitution (Amendment) Bill, 1967 (Omission of article 314) by 

Shri, Madhu Limaye 
D~ussion on the motion for consideration of the Bill moved by Shrf 

Madhu Limaye on the 13th March. 1970, continued. 
·The following members took part in the debate:-

(1) Shrl R. D. Bhandare 
(2) Shri J. M. Lobo Prabhu 
(3) Chaudhuri Randhir Singh 
(4) Shri Om Prakash Tyagi 
(5) Shri Rajendranath Barua 
(6) Dr. Ram Subhag Singh 
(7) Shri Tulshidas Jadhav 

r~ (8) Shri G. Viswanathan 
(9) Shri C. K. Bhattacharyya 

(10) Shri S. M. Krishna 
(11) Shri Inder J. Malhotra 
(12) Shri Ram Sewak Yadlav 
(13) Shri Tenneti Viswanatham 
(14) Shri N. K. Sanghi 
(15) Shri Sheo Narain 
(16) Shri Raghuvir Singh, Shastri (Speech unfin.ished). 

The discussion was not concluded. 
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Shri Jyotiriuoy Bosu railed a halfoen·hour disc:usaon on points.flriS· 
Lng out· (jf'the 'Mswer'p'feft on the 28rd·Februa:t'y. 19'10 to ·Ynstarred. 
Question No. 15 regarding visit by West German delegation of business-
men and financierS' to'IJ'ldla. 

Shri R.· K .. 'Khadilkar -replied to the discussion. 
(Lok sabha adjourned till 11 A.M. on ,Monday, the 13th April, 1970) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 13, 1970lChaitra 23, 1892 (Saka) 

No. 386 
1. Starred QuestiOllS 

Starred Questions Nos. 961-966 were orally answered. RepUes to 
remaining Questions were laid on the Table. 
2. Unatarred Questions 

Replies to Unstarred Questions Nos. 6029-6086 and 6088--6228 were 
laid on the Table. 
3. Short Notiee QuestioD 

Short Notice Question No. 18 addressed to the Minister of Petroleum 
and Chemicals and Mines and Metals regarding Oil deposits in Anklesh-
war Oilfields was orally answered and supplement aries were also 
answered thereon. 
4. Callin8 Attention 

Shri P. Venkat.asubbaiah called the atte.ntion of the Minister of 
Food and Agriculture to "a bogus· payment of Rs. 3.77 crores" from the 
Central revenues for the transportation of fertilisers as disclosed in the 
Third Report dated 16th March, 1970 of the Public Accounts Committee 
of the Andhra Pradesh Legislature. 

The Minister of State for Food, Agriculture, Community Develop-
ment and Cooperation made a statement in regard thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Corrigendum to the Annual Accounts of the All 

India Institute of Medical Sciences, New Delhi, for the year 
1967-68 and the Audit Report thereon, laid on the Table on the 
11th August, 1969. 

(2) A statement regarding the action taken on the recommenda-
tions contained in the Report of the Commission of Inquiry 
afpointed by Government of India to enquire into the causes 
o pollution of waters of River Ganges near Monehyr (Bihar) 
during February-March, 1968. 
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6. MiDutes of Sittings of Committee on Public Undertakings-Laid on the 
Table 

The following Minutes of the sittings of the Committee on public 
Undertakings, were laid on the Table:-

(1) Minutes of the sittings relating to the Sixty-second Report on 
the Central Road Transport Corporation Limited. 

(2) Minutes of the sittings relating to the Sixty-third Report on 
the National Industrial Development Corporation Limited. 

7. Reports of Committee on Public Undertakinls 

Shri M. B. Rana pt'esented the following Reports' of the Committee 
on Public Undertakings:-

(1) Sixty-second Report on the Central Road Transport Corpora-
tion Limited. 

(2) Sixty-third Report on the National Industrial ri'e~ei;)pment 
Corporation Limited. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

8. The Budget (Gener;al) 1970-71-Demands tor Grants 
(i) Discussion on the Demands for Grants Nos. 34 teI.31i and, it7 for 

which the Ministry of Foreign Trade is responsible and the ,cut motions 
thereto moved on the 9th April, 1970, continued and Was concluded. 

The cut motionf) moved on the 9th April, 1970, were negatived .. 
All the Demands. for Grants for which the Ministry of Foreign Trllde 

is responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1970-71, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 74 to 76 and 128. for 
which the Ministry of Petroleum and Chemical,,' and Mines and Me~als 
is responsible commenced. 

Fifty-five cut motions [Nos. 4 to 36 and 47 to 68] were moved. 
The discussion was not concluded. 

I. Half-An-Hour Discussion on Matters arising out of Answer to Queatlon 
Dr. Ram Subhag Singh raised a half-an-hour, discussion on.p6tnts 

arising out of the answer given on the 26th March, 1970 to Starred Ques-
t.ion No. 631 regardin~ International Conference held 'at London to study 
production and marketing of edible oils and fats. 

Shri Annasahib, P. Shinde replied to the discussion . 
. (Lok Sabba adjourned till 11 A.M. on Tuesday, the 14th April, 1970) 
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LOX SABRA 

BULLETIN-PART I ' 
[Brief Record of Proceedings] 

Tuesday, April 14, 1970jChaitra 24. 1892 (Saka) 

No. 387 
1. Starred Questions 

Starred Questions -Nos. 991-993, 998, 999, 1004 and 1005 were orally 
answered. Replies to :r.emaining Questions were laid, on the Table. 
2. Unstarred Questions 

Replies to .unstarred Questions Nos. 622~6251. 6253-8288, 6290-
6304, 6306-6314. and 631&-6367 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 19 addrer.'Sed to' the Minister of Petroleum 
and Chemicals and Mines and Metals regarding utilisation of additional 
capacity created for Barauni Refinery was orally answered and IlIpple-
mentaries were 'also answered thereon. 
t. Calling Attention 

Shri Om Prakash Tyagi called the attention of the Ministq of Food 
and Agriculture to the report~ protest by the Federation of All India 
Fooclgrains Dealers AssociationS', against the move to nationaUIJe whole-
sale trade in foodgrains. 

The Minister of State for Food, Agriculture, COlXlDlwUty Develop-
ment and Cooperation made a statement in regard thereto. 
5. Papers Laid on the Table 

The following papers were laid on'the Table:-
(1) A copy of the Audit Report on 'the Accounts of the Indian 

Standards Institution for the year: 186&-87. 
(2) A copy each of the following papers under sub-Rotion (1) of 

section 619A of the Companies Act 1956:-
(1) (a) Review by the Government on the working of the 

Hindustan Machine Tools Limited, Bangalore, for the year 
t968-69. 

(b)' Annual Report of the Hindustan Machine Tools LImited, 
~alore, for the year 1968-f,8 along with the AucUted ·Ac-
counts and the comments of the Comptroller aDdAuditor 
GeDeral thereon. 
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(ii) (a) Review by the Government on the working of the 
Machine Tool Corporation of India Limited Ajmer, f01" the 
year 1967-68. 

(b) Annual Report of the Machine Tool Corporation of India 
Limited Ajmer for the year 1967·68 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) (a) Review by the Government on the working of the 
Machine Tool Corporation of India Limited, Ajmer, for the 
year 1968-69. 

(b) Annual Report of the Machine Tool Corporation of India 
Limited, Ajmer for the year 1968·69 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(3) A statement showing reasons for delay in laying the papers 
mentioned at 2(ii) above. . 

(4) A copy each of the following papers under sub·section (1) of 
section 619A of the Companies Act, 1956:-

(1) Review by the Government on the working of the Heavy 
Engineering Corporation Limited, Ranchi, for the year 1968· 
69. 

(ii) Annual Report of the Heavy Engineering Corporation 
Limited, Ranchi, for the year 1968-69 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Audit Report (Civil) 1970, under article 151 (1) 
of the Constitution. 

(6) A copy of the Appropriation Accounts (Civil), 1968-69. 
(7) A statement (Hindi and English versions) indicating the 

result of market loan floated by· the Government of India in 
April, 1970. 

(8) A copy of the Registration of Electors (Amendment) Rules, 
1970 (Hindi and English versions) published in Notific~tion 
No. S.O. 1033 in Gazette of India dated the 12th March, 1970, 
under sub·section (3) of section 28 of the Representation of 
the People Act, 1950. 

6. Leave of Abseaee 
The following Members were granted leave of absence from the 

Bittings of the House for the periods mentioned against each:-
(1) Maharani! Vijayamala Raj a- .. 20th February to 17th March, 

ram Chhatrapati Bhonaale 1970 (Tenth Session) 
(2) Shri Paahabhai Patel " 20th February to 9th March, 

(3) Shri N. Dandeker 

(4) Maharani Gayatri Devi of 
Jupur 

(I) H. B. Raja Yeahwantrao M. 
Mulme 
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I • 

1. Report of Committee on Private Members' BilJs; aDd Resolutions 
Shri G. G. Swell presented the Sixty-first Report of the Committee 

on Private Members' Bills and Resolutions. 
8. Report of Estimates Committee 

Shri M. Thirumala Rao presented the Hundred and Ei'ghth Report of 
Estimates Committee on action taken by Government on the recommen-
dations contained in their Seventy-Sixth Report on the Ministry of Food, 
Agriculture, Community Development and Cooperation (Department of 
Agriculture)-Forestry. 

9. Presentation of Petition 
Shri Kanwar Lal Gupta presented a petition signed by Dr. Bh,ai 

Mahavir, New Delhi, and about 96183 others regarding budget proposals 
of the Central Government for 1970-71. 

j': ~ (L071: Sabha adjourned at 1-10 P.M. and re-assembled at 2·20 P.M.) 

• " 10. The Budget (General) 1970-71-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 74 to 76 and 128 for 

'C which the Ministry of Petroleum and Chemic,als and Mines and Metals 
is responsible and the cut motions thereto moved on the 13th April, 1970, 
continued and was concluded. 

On cut motion No. 58 moved by Shri Shiva Chandra Jha on the 13th 
April, 1970, the House divided, Ayes 19; Noes 103. The cut motion was 
accordingly negatived. 

On cut motion No. 63 moved by Shri Ram Charan on the 13th A?ril, 
1970, the House divided, Ayes; 32; Noes 106. The cut motion was accord-
ingly negatived. 

All other cut motions moved on the 13th April, 1970, were also 
negatived. 

I All the Dem.ands for Grants for which the Ministry of Petroleum and 
I Chemicals and Mines and Metals is responsible, as shown under column 
, .4 of the printed List of Demands for Grants-Budget (General) 1970-71, i were voted in full. 
, (U) DiScUIlsion on the Demands for Grants Nos. 57 to 60 and 123 for 
,', which the Ministry of Industrial Development, Internal Trade and Com-

".,' fI pany Affairs is responsible commenced. 
:'~ , Thirty-seven cut motions [Nos. 12 to 20 and 43 to 70] were moved. 
·I~'" 

)',~ The discussion was not concluded. 
, ·11. Report of BusiDees Advisory Committee 

Shri K. Ragburamaiah pre&ented the Forty-eighth Report of the 
Business Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the .16th April, 1970) 

-. 
·Presented at 5-45 P.M. 
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;~~ SABRA 

BULLETIN-PAftT I 
(~r1e! Retord of PrOc!eeIiinp.) 

Thursday, April 16, 1970lChaitra 26, 1892" ~an) 

t. ·01tttutIrJ 1Ieter.ee 
. '.1'_ ~~;. S1v_tJ. !DdiraGaildhi;' Dr. l\am Slibhag Singll, Sa""8'-
Shri J. M. Lobo Pralim, Shi.vaChaBdika.'Prasad S. M. Banerjee, a.bi 
Ray. S~Jldra Kundu, Ira Sezhiyan andRa~uvir Singh .-1:1818i 
maderefetenees to Ifhepalirillg Play ,of Dr. U. ,Mi&r~t 'who w.aa a Member 
()f the Third Lo.k SabA&. 

Thereafter, Member.s stood in silence for a shortwhile as a mark of 
.reapeet. 
2. ,Stafte4Qaeitiou 

Starred Questions Nos. 1021, 1025 and 1026 were orally answered. 
fteplfes to ,remaHling IQuUllioNl were iaid on the T1lb~. 
3. Unstarrecl Questions 
. BePlies to·. UAStMred Questions .Nos. &.368--6370, 6372--:-6433, 6435-
6440, 6442-6488, and 6492 were 'laid on the 'T~le. . . 

A Statement by the Minister ofln£ermBtion. and Broadcasting ,and 
Communicati~n correcting the reply gIven on the 12th 'Mstch, 1910, to 
UDft81'red QDeltion Bo. 28. ieprdim.g CdMl'laint agaib.t WelIar.e. Offi-
cer of P. & T. Department of Bihar Circle, was also laid on tl1e Table . 
•. C ... · Att.ltiDn 

'Shri Jyotirmoy Bosu called the attention of the Minister of Home 
Affairs to the reported resignation of one of the advisers to the Governor 
of West Bengal. 

The Minister of Home Affairs made a statement in regarrl thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
A copy each of the following Notifications (Hindi and English ver-

sions) under sub-section (7) of section 59 of the Mines Act, 
1952:-

(i) The Coal Mines (Amendment) Regulations, 1970, published 
in Notification No. G.S.R. 526 in Gazette of India dated the 
4th April, 1970. 
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(U) The Metalliferous Mines (Amendment) Regulations, 1970,. 
published in Notiftcation No. G.S.R. 527 in Gazette of India 
dated the 4th April, 1970. 

6. Motion Be: Forly-Eirhth Report of B1IIiness Advisory CoDlmlttee 
Shri K. Raghuramaiah moved the following motion:-

uThat this House do agree with the Forty-eighth Report (If the 
Busin~ Adviso7 Committee presented to the House on the-
14th April, 1970.' 

The motion was adopted. 
7. The Budget (General) 1970-71-Demands for Grants 

(i), Discussion on the Demands for Grants Nos. 57 to 60 and 123 for 
which the Mini6try of Industrial Development, Internal Trade and 
Company Affairs is responsible and the cut motions thereto moved on 
the 14th April, 1970, continued and was concluded. 

(LoJc Sabha ad;oumed at 1 P.M. and re-4Bsembled at 2-05 P.M.) 

The cut motions moved on the 14th April, 1970, were negatived. 
All the Demands for Grants for which the Ministry of Industrial 

Development, Internal and Company Affairs is responsfble, ss "hown 
under column 4 of the printed List of Demands for Grants-Budget 
(General) 197~71. were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 82, 83 and 132 for 
which the Ministry of Steel and Heavy Engineering is responsible com-
menced. 

Forty-seven cut motions (Nos. 1 to 3, 15, 22 to 29 and 31 to 65) were-
moved. 

The diSCUSSion was not concluded. 
(Lot ~abha adjourned till 11 A.M. on Friday. the 17th April, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Aprll 17, 1970jChaitra 27, 1892 (Saka) 

No .. B 
1. Starred Q .... tioas 

Starred Questions Nos. 1051-1054 were orally answered. Bepiies to 
resainiDK .Questicms were laid on the Table. 
2. U ... tarred Questions 

Replies to Unstarred Questions Nos. 64t3-8510,' 6612-6515, e517, 
6519-6572, 6574-«ii6, 6598-6627 and 6630-6650 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 20 addressed to the Mlni&ter of Foreign 

Trade regarding Contract with Japan for Ore Export was orally lIJIWIer-
ed and supplementaries were :also ·8IIIwered thereon. 

C. Cain. AUention 
Shri Indrajit Gupta called the attention of the Mjnister of .HDme 

AJIair.a to.the re~rted raD,UCking of G3ndhl Centre at Jadavpur'Unj-
v~ty .by alleged Naxal~tes on 10th April, 1970. 

The Mlntlterof Home Affairs made a statement in· regard thereto. 

·6. 'Pa.,... Laid. en' the Taltle 
The following papers' were laid on the Table:-

(1) A copy of the Annual Report (Hindi and En,gllsh versions) of 
the National Research Develo1nnent Corporation of India, New 
Delhi, for the year 1968-69 afongwith . the Audited :Accounts 
and the comments of the Co~ptl'Ol1er and Auditor General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(2) A statement (Hindi and English versions) Ihow~ reasons 
for delay in laying on the Table the Audit Report on the 
accounts of the National Council of Educational Research and 
Training for the year 1967-68, in pursuance of ob;ettion raised 
in the House on the 13th March, 1970, 

(3) A copy of the High Court Judges (:Amelidmeat) . .Rules •. 1970, 
published in Notification No. G.S.R. 497 in Gazette of India 

1'71'7 
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dated the 28th March, 1970, under sub-section (3) of section ~ 
of the High Court Judges (Conditions of Services) Act, 1954, 

(4) A copy of the Delhi Motor Vehicles (Fourth Amendment) 
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. F.3(49) I 69-Tpt , in Delhi Gazette dated the 16th 
March, 1970, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939, 

(Lok Sabha adjourned at 1-25 P.M. and ore-assembled at 2-35 P.M.) 

6. The Bud,. (General) 1,970-71-Demands for Grants 
Discussion on the Demands for Grants Nos. 82. 83 '{lnd 132 for which 

the Ministry of Steel and Heavy Engineering is responsible and the cut 
motions thereto moved on the 16~, April, 1970, continued. (Prime Minis-
ter made a statement regarding development of three new steel plants 
during the current Plan period). . ... ; . " •. , 

'The discussion was not concluded. 
7. Motion Re: Sixty.first Report of Committee on 'Private Members' Bills 

and Resolutions 
Shri M. G. Uikey moved the following motion:-

IIThat this House do agree with the Sixty-first Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the Hous'e on the 14th April, 1970.'" .., 

'l:'he motion was adopted. ........ . 
8. Private Member'., BesOlution-Negatived ,. 

Discussion on the following Resolution moved by Dr ... RaUl Subhag 
Singh and the amendments thereto moved on the 3rd April, 1970. conti-
':nued·:--. "-

""This 'House' expresses its grave 'concern at the 'f!lst det~ioratini 
employment situation 'in the country both amongst the 'educat-
ed ~d uneduC$ted sections of the, society and calls upon the 
Government to make suitable provision in the Fourth Five 
Year Plan to relieve the grave unemployment probl~ in, the 
country." 

The followini .. :tnembers took part in the debate:-
. (1) ShrLShiva Chandra Jh'a 
(2) Shl'LR. D. Bbandare 
(3)Shrimati Tarkeshwari Sinha 

- : l • (4) Shri Rajendranath 'Barua 

c: 

(5) Shri Kanwar Lal Gupta 
"(6) Shri Samar Guha 

(7), Shri Rajdeo Singh 
(8) . Shri Bhagwat Jha AZad 

Dr. RaJJi Subhag Singh replied to the debate. 
All the "amendments were negatived. 
The ReS(llution was also negatived. 
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9. Private Member's Resolution-Under CoDiideration 
Shri P. Ramamurti moved the following Resolution:-

"This House is of opinion that the right to private property in the 
means of production is inconsistent with the evolution of a 
real democratic societ) and having regard to the fact that the 
existence of the Right to Property among the justiciable 
Fundamental Rights in our Constitution has become a serious 
obstacle to the country's social, economic and political 
advance, recommends that t~e Government should take stepa 
to amend the Constitution accordingly." 

Two amendments were moved by Sarvashri Shiva Chandr·a Jha and 
Deorao S. Patil. 

Shri Madhu Limaye took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 

10. Half-An-Bour Diseussioa _ Matters arising out of Answer to 
Question 

Shri Bhogendra Jha raised a half-9n-hour discussion on points arising 
out of the answer given on the 23rd February, 1970 to Unstarred Ques-
tion No. 176 regarding help to the Food Corporation of India by nationa-
lised banks to purchase foodgrains. 

Shri Prakashchand B. Sethi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 20th April, 1970) 
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LOE SABRA 

BULLETIN-PART. I 
[Brief Record of Proceedings] 

M6Ilday, April 20, 1970lChaitra 30, 1892 (Salta) 

No •• 
1. Statement by Prime Minister 

The Ptlme Minister made a statement regarding the safe return of 
-U.S. astronauts of tAe space ship Apollo 13. 

2. Starred QaesHoill 
Starred Quet;tions Nos. 1081-1086 were orally ansW$red. Replies to 

remaining Questions were laid on the Table. 

S. tJ .. tarre4 QuestiOll8 
Replies to Unstarred Questions. Nos. 6651-6702 6704-6721, 6723-

6743, 6745-6712, 6154-8773, 6775-6808 and 6810-6850 were raid on the 
Table. 

•. Short Notiee Queatie. 
Short Notice Question No. 21 addressed to the Minister of Petroleum 

and Chemicals and Mines and Metals regarding High Prices of Drugs was 
orally ~wered and supplementaries were also answered thereon. 

5. Call1nc Attention 
Shri R. Umanath called the attention of the Minister of Home Mail'S 

to Bihar, Government's reported request to the Centr~l Government for 
Rl1dtng a battalion of Central Reserve Police to meet the situation 
arising out of recent riots in Chaibasa. 

The Minister of Home Affairs made a statement in relard thereto. 

6. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and EngJiBh 
versions) under section 169 of the Customs Act, 1962:-

(1) G.S.R. 580 published in Gazette of India dated the Slst 
March, 1970 together with an explanatory memOl'flDdum. 

(U) G.S.R. 582 published in Ga2,!ette of India dMted the 1st April, 
'. 1970 together with an exp18natory memorandum. 

[P.T.O. 
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(2) A copy each of the followinR Notifications (Hindi and Engliah 
versions) under section 159 of the customs Act, 1962 and 
section 38 of the Central Excises and Salt Act, 1944:-

(1) The Customs and Central Excise Dutief> Export Drawback 
(General) Fourteenth Amendment Rules, 1970, published in 
Notification No. G.S.R. 576 in Gazette of India dated the 
4th April, 1970. 

(U) The Customs and Central Excise Duties Export Drawback 
(General) Fifteenth Amendment Rules, 1970, published in 
Notification No. G.S.R. 577 in Gazette of India dated the 
4th April. 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Fifteenth Amendment Rules, 1970, published in 
Notification No. G.S.R. 578 in Gazette of India dated the 
4th April, 19'10. 

(3) A copy each of the follOWing Notifications (Hindi and English 
versiom.) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 515 published in Gazette of India dated the 25th 
March, 1970 together with an explanatory memorandum. 

(it) G.S.R. 516 published in Gazette of India dated the 26th 
March, 1970 together with an explanatory memorandum. 

(iii) G.S.R. 517 published in Gazette of India dated the 26th 
March, 1970 together with an e~lanatory memorandum. 

(Iv) G.S.R. 572 published in Gazette of India dated the 4th April, 
1970 tORether with an explanatory memorandum. 

(v) G.S.R. 574 published in G'lzette of India dated the 4th April. 
1970 together with an explanatory memoranduM. 

(vi) G.S.R. 575 published in Gazette of India dated the 4th April, 
1970 tORether with an explanatory memorandum. 

(vii) G.S.R. 583-84 published in Gazette of India dated the 1st 
April, 1970 together with an explanatory memorandum. 

'1. Report of Estimates Committee 
Shrt M. Thirumala Rao presented the Hundred and sixteenth Report 

of the Estimates Committee on the Ministry of Labour, Employment and 
Rehabilitation (Department of Labour and Employment) Employees' 
Provident Fund Orp,anisation. 
8. Matter Under Bule 377 

Shri Rabi Ray and others raised matter regarding a letter to the 
E~tor written by one Mr. P. R. Tumple-Jones and published in the 
CHtndustan Times' dated 19th April, 1970 allegedly making certain intem-
perate and defamatory attack against Shri Madhu Limaye and other 
¥embers of Lok Sabha. 

The Minister of Law made a statement on the subject. 
The matter was held over. 
(Lok Sabha ad;ourned at 1-20 P.M. and re-GBHmbled at 2-35 P.M.) 
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9. The Budget (GeDeral) 19'100-71-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 82, 83 and 132 for 

which the Ministry of Steel and Heavy Engineering is responsible and 
the cut motions thereto moved on the 16th April, 1970, continued and 
was concluded. 

On cut motion No. 15 moved by Shri Shiva Chandra Jha on the 16th 
April, 1970, the House divided, Ayes 29; Noes 105. The cut motion was 
accordingly negatived. 

All other cut motions moved on the 16th April, 1970, were also nega-
tived. 

All the Demands for Grants for which the Ministry of Steel and 
Heavy Engineering is responsible, as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1970-71, were 
voted in full. 

(ii) Discussion on the Demands for Grants Nos. 6 to 11 and ] 06 for 
which the Ministry of Education and Youth Services is responsible 
commenced. 

One hundred and twenty-six cut motions [Nos. 12. 13, 32 to 36, 39 to 
43, 50 to 91, 100 to 113, and 116 to 173) were moved. 

The discussion was not concluded. 

10. Half-An-Hour Di5CUs!;ion on Matters arising out of Answer to Question 
Shri Samar Guha raised a half-an-hour discussion on points arising 

"ut of the answer given on the 25th February, 19'70 to' Unstarred Question 
No. 596 regarding use of Ruclear engineering technology for peaceful 
purposes. 

Shrimati Indira Gandhi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st April, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 21, 1970lVaisakha I, 1892 (Saka) 

No. 391 
1. Starred Questions 

Starred Questions Nos. 1111-1113, 1118, 1121 and 1122 were orally 
3~s~e~ed. Replies to remaining Questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6851-6867, 6869-0.6900, 6902-
6974, 6976, 6978, 6979 and 6981-7005 were laid on the Table. 
3. Calling Attention 

Shri N. P. C. Naidu called the attention of the Minister of Defence 
to the reported statement made by the Minister of Defence ul'&ing the 
States to help in resettlement of ex-servicemen in the States. 

The Minister of Defence made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were .laid on the Table: 
(1) A copy of Notification No. S.O. 1089 (Hindi and English 

versions) published in Gazette of India dated thl! 16th March, 
1970, issued under section 17 of the Forward Contracts (Regu-
lation) Act, 1952. 

(2) A copy of Notification No. 5.0. 1090 (Hindi and English 
versions) published in Gazette of India dated the 16th March, 
1970, issued under section 18 of the Forward Contracts (Regu-
lation) Act, 1952. 

(3) A copy of the Hindi version of the Main Conclu&ions and 
Recommendations of the National Commission on Labour, 
1969. 

(4) A copy each of the following papers under SUb-section (1) of 
section 619A of the Companies Act 1956:-

(a) (i) Review by the Govern~ent on the workinl of the Tunga-
bhadra Steel Products Limited for the year 1968-69. 

(ii) Annu91 Report of the Tungabhadra Steel Products Limited 
for the year 1968-69 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 
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(b) (i) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatl1am, for the 
year 196Pr69. 

(ii) Annual Report of the Bharat Heavy Plate and Vessels Limit-
ed, Visakhapatnam, for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy of the Report on the Midterm General Elections in 
India, 196B-69-Volume I (General). 

(6) A copy of the Annual Report of the Development Council for 
Leather and Leather Goods Industries for the year 1968-69, 
under sub-section (4) of section 7 of the Industries (Develop-
ment and Regulation) Act, 1951. 

5. Minutes of Estimates Committ~Laid on the Table 
Minutes of the Seventh, Sixteenth, Seventeenth and 'fhirty-fifth sit-

tings of the Estimates Committee relating to the Ministry of Labour, Em-
ployment and Rehabilitation (Department of Labour and Employment) 
-Employees' Provident Fund Org.anisation, were laid on the Table. ' 
6. Matter Under Rule 377 

Shri Jyotirmoy Bosu raised a matter regarding the constitutionality 
of the appointment of Advisers and delegation of some of his powers to 
them by the Governor of West Bengal. 

The Minister of State for Home Affairs made a statement cn the 
subject. 

7. The Budget (General) 1970-71-Demands for Grants 
Discussion on the Demands for Grants Nos. 6 to 11 and '06 for which 

the Ministry of Education and Youth Services is responsible and the cut 
motions' thereto moved on the 20th April, 1970, continued 

(Lok Sabha adjourned at 1 P.M. and re-tlB.embled at 2-05 P.M.) 
The discussion was not concluded. The House was adjourned for 

want of quorum. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd April, 1970). 

CORRIGENDA 
In Bulletin-Part I, dated ftpril 20, 197a-L 

S. L. SHAKDHER, 
Secretary. 

-(1) Page 1721, in line 2 of paragraDh 6 (2)(iil), 
for "Fifteenth" read "Sixteenth;'. 

(2) Page 1721, in line 3 of paragraph 8, 
for "19th read "18th". 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, April 22, 1970lVaisakha 2, 1892 (Saka) 

No.3n 
1. Starred Questions 

Starred Questions Nos. 1141-1143 and 1145 were orally answered. Rep-
lies to remaining questions were laid on the Table. .. 
2. Un.tarred Questions 

Replies to Unstarred Questions Nos. 7006-7042, 7044-7052, 7054-7183 and 
7185-7205 were laid on the Table. 
3. Caning Attention 

Shrimati Tarkeshwari Sinha called the attention of the Minister of 
External Affairs to the outcome of the recent meeting of the non-aUgnea 
countries at Dar-es-Salam. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 
4. Report of Estimates Committee 

Shri M. Thirumala Rao presented the Hundred and twenty-third Re-
port of the Estimates' Committee on the Ministry of Labour, Employment 
and Rehabilitation (Department of Labour and Employment)-Emplo-
yees' State Insurance Corporation. 
S •. Matter under Rule 377 

Shri P. Venkatasubbaiah and others raised matter regarding the re-
ported remarks of the Chief Justice of India about notices of lodgement 
of the petition of Appeal served on some Members of Lok Sabha. 

The Minister of Law made a statement on the subject. 
(Lok Sabha ad;ou.rned at 2-05 P.M. and re-u.embled Gt; 3-05 P.M.) 

6. The Buda'et (General) 1910-71-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 6 to 11 and 106 for 

which the Ministry of Education and Youth Services is responsible and 
the cut motions thereto moved on the "lOth April, 1970, continued and 
was concluded. ~ 

[P.T.D. 
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On cut motion No. 126 moved by Shri Shiv a Chandra Jba on the 20th 
April, 1970, the House divided, Ayes 14; Noes 126. The cut motion was 
accordingly negatived. 

On cut motion No. 173 moved by Shri Molahu Prasad on the 20th 
April, 1970, the House divided, Ayes 11; Noes 128. The cut motion was 
accordingly negatived. 

All other cut motions moved on the 20th April, 1970 were also nega-
tived. 

AU the Demands for Grants for which the Ministry of Education and 
Youth Services is responsible, as showrt under column 4 of the printed 
List of Demands for Grlnts-Budget (General) 1970-71, were voted in 
full. 

(ii) Dis'cussion on the Demands for Grants Nos. 67 to 71 and 127 for 
which the Ministry of Labour, Employment and Rehabilitation is respon-
sible commenced. 

Ninety-nine cut motions [Nos. 12, 13, 33 to 36, 38, 39, 42 to 81, 85 to 
108, and 112 to 138] were moved. ( 

The discussion was not concluded. 
7. Half-an-hour Discussion on matters arising out of answer to question 

Shri Biswanarayan Shastri raised a discussion on peints !lrising out 
of the answer given on the 23rd February, 1970 to Unstarred Question 
No. 115 regarding acquisition of land for drilling in Assam by the OU and 
Natural Gas Commission. 

Dr. Triguna Sen replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd April, 1970). 

1726 
GMGIPND-LS 1-488 (D) LS-22-4-070-810. 

S. L. SHAKDHEB, 
Secretary. 



• LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 23, 1970lVaisakha 3, 1892 (Saka) 

No. 393 

: 
1. Starred Questions 

Starred Questions Nos. 1172, 1173, 1180, 1181, 1186 and 1187 were 
orally answered. Replies to remaining questions were ~ on the Table. 

.. 2. Vatarred QuestioDS 
Replies to Unstarred Questions Nos. 7206-7266, 7268-7292, 7294-

7309 and 7311-7364 were laid on the Table. 

3. Short Notice Question 
Sl)ort Notice Question No. 22 addressed to the Minister of Food and 

Agriculture regar~ S\Ji>ply of Sub-Sta.Rdard foodgrains for Defence 
C,ODS\llJlptian was, Ql'8.11y aD$wered and supple~eatarie. were also ans-
wered thereon. ' 

~ f. CaW ... Att.DtieD 
50ri Dhireswar Kalita called the attention of the Minister of Rail-

ways to the reported announcement maae by the Minister of Railways 
on the 11th April, 1970 in Calcutta contradicting his eadier statements 

-t regarding construction of circular railway in Calcutta. 
The Minister of Railways made a statement in regard thereto. 

5. Papers I..id on the Table , 
• 

The following papers were laid on the Table:-
(1) A copy each of the following Reports under sub-section (1) of 

section 619A of the Companies Act, 1956:-
(i) Annual Rapod of the Punjab Agro-IndUitriei Corporation 

Limited, Chandigarh, for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller a~d 
Auditor General thereon. 

(ii) Annual Report of the West Bengal Agro-Industries Cor.po-
ration Limited, Calcutta, for the period ended the 31st 
March, 1969 along with the Audited Accounts and the com-
ments of the Compt~oUer and Auditor General thpreon. 
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(2) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) The Gur (Regulation of Use) Amendment Order 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 
579 in Gazette of Jndia dated the 30th March, 1970. 

(ii) G.S.R. 586 published in Gazette of India dated the 4th April, 
1970 rescinding the Inter-Zonal Wheat and Wheat Products 
(Movement Control) Order, 1969, published in Notification 
No. G.S.R. 997 dated the 16th April, 1969. 

(iii) The Rajasthan Food·grains (Restrictions on Border Move-
ment) Amendment Order, 1970, published in Notification 
No. G.s.a 587 in Gazette of India dated the 4th April, 1970. 

(3) A copy of the Rice,.JVIilling Industry (Regulation and Licens-
ing) Amendment Rules, 1970, published in Notification No. 
G.S.R. 553 in Gazette of India dated the 4th April, 1970. under 
sub-section (4) of section 22- of the Rice-Milling Indu&try 
(Regulation) Act, 1958. 

(4) A copy of Notification No. G.S.R. 554 published in Gazette 
of India dated the 4th April, 1970, issued under sub-section 
(2) of section 1 of the Rice-Milling Industry (Regulation) 
Amendment Act, 1968. 

(5) A copy of the Annual Report (Hindi version) of the National 
Cooperative Development Corporation for the year 1968-:-69, 
under sub-section (3) of section 14 of the National Coopera-
tive Development Corporation Act, 1962. 

• (6) A copy of Government ResolutiOn [Ministry of Finance 
No. F. 7 (25)-E. TIl, (A) 169 dated the 23rd April, 1970] regarding 
setting up of a pay Commission. 

6. Minutes of Committee on Public Undertakings-Laid OB ·tite- Table 
Minutes of the sittings of the Committee on Public Undertakings relat-

ing to the Sixty-fifth Report on Mining and Allied Machinery Corpora-
tion Limited, were laid on the Table. . 
7. Report of Committee on Public Undertakings 

Shri M. B. Rans presented the Sixty-fifth Report of Committee on 
Public Undertakings on Mining and Allied Machinery Corporation 
Limited. 

(Lok Sabha. adjourned at 1.35 P.M. and re-a8sembled at 2-50 P.M.) 

8. The Budget (General) 1910-71-Demands for Grants 
Discussion on the Demands for Grants Nos. 67 to 71 and 127 for which 

the Ministry of Labour, Elnployment and Rehabilitation is responsible 
and the cut motions thereto moved on the 22nd April, 1970, continued. 

The discussion was not concluded. 
9. Matter under Rule 317 

Shri George Fernandes raised a matter regarding the circumstances 
in which he was beaten up by the police on the 6th April, 1970 find delay 
in appointment of the Commission ot Inquiry. 

·Laid at 8-20 P.M. 
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The Minister of State for Home Affairs made a statement regarding 
the appointment of the Commission of Inquiry into the incidents arising 
out of the procession taken out by S.S.P. on the 6th April, 1970. 
10. Government Bill-Passed 
The West Bengal State Legisla tUTe (Delegation of Pow,,",) BiU, 1970, 

as paI,ed by Ra;ya SalihG 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri Vidya Charan Shukla. 
The following members took part in the deb!lte:-

(1) Shrimati Sharda Mukerjee 
(2) Shri A. K. Sen 
(3) Shri N. G. Ranga 
(4) Shri C. K. Bhattacharyya 
(5) Shri Bal Raj Madhok 
(6) Shrimati Sushila Rohatgi 
(7) Shri S. Kandappan 
(8) Shri H. N. Mukerjee 
(9) Shri Jyotirmoy Bosu 

(10) Shri Deven Sen 
(11) Shri Samar Guha 
(12) Shri Tridib Chaudhuri 
(13) Dr. (Mrs.) Maitreyee Bose 
(14) Shri Benoy Krishna Daschowdhury 
(15) Shri Shiva Chandra Jha. 

Shri Vidya Charan Shukla replied tD the debate. 
The motion for consideration was adopted and c1aus'e-by-clause consi-

deration was taken up. 
Clause 2 was adopted. . 
On amendment No. 5 to Clause 3 moved by Shri Shiva Chandra Jha, 

the House divided, Ayes 7; Noes 93. The amendment was accordingly 
negatived. 

Clause 3 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 24th April, 1970) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 24, 1970lVaisakha 4, 1892 (Saka) 

No. 3M 
1. Starred QuestiOlls 

Starred Questions Nos. 1201-1205 and 1209 were orally answered. 
Replies to remaining questions were laid on the Table. 
Z. UDatarred Questiens 

Replies to Unstarred Questions Nos. 7365-7388, 7391-7394, 7396-7404, 
7406-7473, 7475 and 7478-7517 were laid on the Table. 
3. Short Netle.e Qqestion 
. &hort Notice Question No. 23 addressed to the Minister of Education 

and Youth Services regarding attack on Principals and Teachers by 
Students during Annual Examinations in varioull States wu orally ans· 
wered and supplementaries were also answered thereon. 
4. Callinl( Attention 11. 

, Shri Gunanand Thakur called the attention of the Minister of Law and 
Social· Welfare to the justification of holding elections to the Bihar Legis-
lative Council in view of the resolution passed by Bihar Legislative 
Assembly to abolish, the COWlcil. 

The Minister of Law and Social Welfare made a statement In reprcl 
thereto. 

(Lok Sabha adjourned at 1-15 P.M. lind re-aasembled at 2.15 P.M.). 
5. Question of Privilege 

Shd Bho.gendra Jha raised a question of privilege in respect of an 
Editorlill article publish~d in the "Aryavarata" dated the 19th April, 197'0, 
allegedly casting reflections on Members of Parliament. 

The Deputy Speaker informed the House that the E(ijtqr of the ~~Y.1I· 
paper had been addressed to state what he had to say in theuiatlE'r. 
Hi. reply was awaited. 
6. Papers Laid. on the Table 

The following papers were laid on the Table:-
(1) (i) A copy each of the Audit Reports on the accoUQU of the 

Counell of Scientiftc and Industrial Research fQr the years 
1966-67 and 1967-68. 
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(li) A statement showing reasons for delay in layinR the above 
Audit Reports. 

(2) A copy of the Annual Report of the School of Planning and 
Architecture, New Delhi, for the year 1968-69. 

(3) A copy of' the University Grants Coll1lnission (Terms and 
Conditions of Service of employees) Amendment Rules, 1970 I 

(Hindi and English versions) published in Notification No.' 
G.S.R. 508 in Gazette of India dated the 28th March, 1970, 
under sub-section (3) of section 25 of' the University Grants 

. Commission Act, 1956. 
(4) A copy each of the following Notifications under sub-section 

(2) of section 3 of the All India Services Act, 1951:-
(i) The Indian Forest Service (Fixation of Cadre Strength) 

Second Amendment Regulations, 1970, published in Noti-
fication No. G.S.R. 458 in Gazette of India dated the 21st f 
March, 1970. ~ 

(ii) The Indian Forest Service (Fixation of Cadre Strength) 
Third Amendment Regulati<tns, 1970 (Hindi and English 
versions), published in Notification No. G.S.R. 545 in 
Gazette of India dated the 4th April, 1970. 

(5) (i) A copy of the Central Industrial Security Force Rules, 1969 
(Hindi and English versions) published in Notlfleatlon No. 
S.O. 4632 in Gazette of India dated the 14th November 1969, 
under sub-Beetion (3) of section 22 of the Central Industrial 
Security Force Act, 1968. 

(ii), A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(6) A copy of the Annual Report (Hindi anet English versions) of 
the Executive Committee of the Trustees of the Victoria 
Memorial, Calcutta for the year 1968-69. 

''I. Minutes of Committee on PuhUc Uudertakings-Laid on the Tahle 
Minutes of the sittings of the Committee on Public Undertakings 

relating to the Sixty-seventh Report on Production Management in Pub-
lic Undertakings, were laid on the Table. 

8. Report of Committee on Public Undertakina's 
Shri M. B. Rana presented the Sixty-seventh Report of the Committee ~ 

on Public Undertakings on Production Management in Public Under- C 
takings. 
t. Report of Estim,atel Committee 

Shri Bedabrata Barua presented the Hundred and nineteenth Report 
of the Estimates Committee on the Ministry: of Railwaya:--Diesel Loco-
motive Works, Varanasi. ' , ' 
10. Matter under Rule 371 

Shri S. M. Banerjee and others raised matter regarding the Pay Com-
mission set up on the 23rd April, 1970. 

The Minister of State for Finance made a statement on the subject. 
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11. The Bu.dcet (Geaeral) 197G-71-Demand. for Graati 
Discussion on the Demands for Grants Nos. 67 to 71 and 127 for which 

the Ministry of Labour, Employment and Rehabilitation is responsible 
and the cut motions thereto moved on the 22nd April, 1970, continued. 

The discussion was not concluded. 

12. Private Members Bills-Introduced 
(1) The Constituti<1n (Amendment) Bill, 1970 (Amendment Of arti-

cles 16, 19, etc.) by Shri Madhu Limaye. 
(2) The Companies (Amendment) Bill, 1970 (Insertion of new sec-

tions 22.A, 224B and 224C) by Shri Chintamani Panigrahi. 

(3) The Prevention of Food Adulteration (Amendment) Bill, 1970 
(Amendment CYf sections 2, 3, etc.) by Shri TennetiViswanatham. 

13. Private Members Bill-Debate Adjourned 
The ConstitUtion (Amendment) Bm, 1967 (Omission of article 314) by 

Shri Madhu Limaye 
Discussi<1n on the motion for consideration of the Bill moved by 

Shri Mndhu Limaye on the 13th March, 1970, continued. 

The following members took part in the debate:-
(1) Shri Raghuvir Singh Shastri 
(2) Shri Shiva Chandra Jha 
(3) Shri Bakar Ali Mirza 

The following motions moved by Shri Surendranath Dwivedy wer. 
adopted:-

(i) "That the debate on the Constituti<1n (Amendment) Bill 
(Omission of article 314) by Shri Madhu Limaye be adjourned 
to Tuesday, the 28th April, 1970 at 6 P.M." 

(ii) "That rule 30 (1) of the Rules of Procedure and Conduct of 
Business in Lok Sabha in its application to the debate on the 
Constitution (Amendment) Bill by Shri Madhu Limaye which 
has been adjaurned today to Tuesday, the 28th April, 1970, be 
suspended." 

14. Private Members Bill-Under Consideration 
The Constitution (Amendment), Bm, 1967 (Amendment of article 164) 

by Shri P. K. Deo 

The motion for consideration of the Bill was moved by Shri P. K. 
Deo. 

An amendment for circulation of the Bill far the purpose of elicit-
ing opinion thereon was moved by Shri J. M. Imam. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri K. P. Singh Deo. 

[p.T.O. 
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The following r~'l'. tqolt, Jl&l1 i1) th" debate;~ l t· .. , • : ; 

(1) Chaud,huri Randhir Singh 
(2) Slui Rabi Ray 
(3~ Shri R. D. Bhandare 
(4) Shri Mrityunjay Prasad 
(5) Shri N. K. P. Salve 
(6) Shri Sharda Nand 
(7) Shri S. Kandappan 
(8) Shri K. Narayana RIKt 
(9) Shri J. M. Imam (Speech un;finilhed). 

The discussion was not concluded. 

15. 8a1f ..... 801ll' DileuuiOll on Matten ArisiD. out of AnIWer to Ques-
tion 

Shri N. K. P. Salve raised a half-an-hour discussion on points arising 
out of tae. answer given on the 18th March, 1970 to Starred Question 
No. 521 regarding U.S.A.'s National Anns Policy towards Pakistan. 

Shri Surendra Pal Singh replied to the diicussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 27th April, 1970)". 
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BULLETIN-PART I 
[Brief Record of ProceedtnJtsJ 

Monday, April 27, 19701Vaisa)ma 7, 18D2 (Silka) 

NO. _ 

1. Starred Questions 
starred' Qi.u~~I't~ ~c?8. 1232~ 1.233, 1~;, 123?~12~ ai\d: 1242 were 

orally answered. 1te~hes to remalttlnt cruestiong were 181d' on the Table. 

Z. Uldtured QueItions 
- lleplies to- Unst-=E!d~\JeStion.s NOS'. 7518;-7546, 7M8-75~~ 7&55, 

"''1~,,*9, 185t~7872, ·"18'18 lind; ~7'717 ",ire lJifd on the 
Table!. 
3. Canin, Attention 

Shri Surendranath Dwivedv called the attention of the Minister at 
KOIne Aflf1rs-Ui the' ~. t!lilb' bet\fteft· 1M' Statt! Amied' Polri 'nd 
~he Security Staff of DurRapur Steel Plant. 

The Deputv Minister at" Home Affairs made' a statenrc!nt in regard 
tbeteto.· . 

4. Papen Laid on the Table 
The· tOU'owing paperS were laid on the Table:-

(1) A ~opy eaetl of' the' (olloWing papers, under sUb-Section (1) of 
aeetiOl'l 61'9'~ of the CompaniE!S' Act, 1958:-

(i)' ~view, b~ t~e Govern~eat .()r1 the workin~ dt the Orissa 
ROOd Trabw>ort Compa:'ny LImited, Berhampur (Ganjam), for 
the year 1967-68. 

(U) Annual ~eport of t~ Or,i$sa Road Transpl)~: ~nCompany 
Limited, Berhsrn,ur (Ganj'llm), for the year 196'1-00. 

(ftt)' ~n' ~ and' atataEDlmt of aCcounts tar the year 
t'98'~68f of the Oi'iisa Ro*cf Transport Compal1v Limited, 
Berhampur (~njapl)an.4, ~lle comments of the Comptroller 
and Auditor General thereon. 

(2) A statement showing reason for delay' in laying the' papers at 
(1) above, 
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(3) A copy each of the followinp; papers under sub-section (1) of 
section 819A of the Companies Act, 1958:-

(i) Review by the Government on the workin~ of the Hindustan 
Latex Limited, New Delhi. for the year 1968-69. 

(ii) Annual Report of the Hindustan Latex Limited, New Delhi, 
for the year 1968-69 ~jong with the Audited Accounts and the 
comments of thP ;:::O.ptroller and Auditor General thereon 

",... 
(4) A copy each of the following papers under sub-section (1) ot 

section 619A of the Companies Act. 1956:-
(a) (i) Review by the Government on the workin.'! of the Hin-

dustan Antibiotics Limited, Pimpri, for the year 1968-69. 

(U) Annual Report of the Hindustan Antibiotics Limited, Pimpri, 
for the year 1968-69 alo~ with the Audited Accounts and 
the col1llftents of the Comptroller and Auditor Genera) 
thereon. , 

(b) (i) Review by the GOYBfllJ1lent on the working of the Hin- ,.. 
dustan Insecticides Limited, New Delhi. for the year 1188- , 
89. 

(ii) Annual Report of the Htndustan Insecticides Limited, New 
Delhi, for the year 1968-89 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. .. 

(5) A copy of the Hindi version of the ·Income-tax (Sixth Amend-
ment) Rules, 1989 publi9hedin Ndtlftcat1"(jnNo.S.O~ ·5056 in 
Gazette of India dated the 29th December. 1969. under section 
296 of the Income-tax Act. 1961. 

5. ~ of Public Accouats Committee 
SJari Atal B4hari Vajpeyee preJented the followinJl Reports of the 

Public Accounts Committee:-
(1) Ninety-eighth Report (Hindi and English versions) on ·action 

taken by Government on the recommendations contained in 
their Fifty ... ildh Report relatin~ to Over-invoicin~ of value of 
imported Hides and Skins. . 

(2) Hundred and second Report (Hindi . and English versions) re-
garding Paragraph 112 of Audit Report (Civil). 1969 relatin~ 
to Central Government Employees Consumer Cooperative So-
ciety Limited, New Delhi (Ministry of Home Affairs). 

(3) Hundred and fourth Report regarding Appropriation Accounts 
(Civil) I 1967-68 and Audit Report (Civil), 1969 relatin~ to the 
Department of Industrial Development and the Department of 
Labour and Employment. 

(4) Hundred and fifth Report l'egardinJl A4dit Report (Civil), 
. 1989 relating to the Ministrv of Supply. -

(&) HUl'ldred and sixteenth . Report . regarding J\p~priat.ion Ac-
counts (Railways), 1967.68 and Audit Report (Railways). 1969. 

6. Report of Joint Committee on Oftlees of Proftt 
Shri Ramavatar Shastri presented the Fifth Report of the Joint Com-

mittee on Offtces of Profit. 
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7. MotiOil Reprdilll Report of Select Committee 
Shri Chintamani PaniJ{rahi moved the followin~ motion:-

uThat this House do further extend the 'time appointed for the 
presentation of the Report of th~ Select Committee on the 
Bill further to amend the Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, upto the first day of the second week 
of the next session." 

The motion was adopted. 
8. 'Itle JJucIiet (0-.1) l ...... 71-Jlem.-. for GrPDta 

(1) Discussion on the Demands for Grams Nos. 67 to 71 ami 127 far 
which the MJni8t:ry of Labour, Employment and BebabUltation •• r .. 
ponsible and the cut motiaM thereto moved on the 22nd April, 1970. 
continued and was concluded. . 

Cut motion Nos. 34 to 36, 38 and 39 moved on the 22nd April, 1970, 
were withdrawn bv leave of the House. 

All other cut motions moved on the 22nd April, 1970, were neRatived. 
All the Demands'for Grants for which the Minim of Labour, em-

ployment and Rehabilitation is responsible, as lho. under column 4 of 
the printed List of Demands for Grants-Budget (General) 1970-'1, were 
voted in full. 

(U) Discussion on the Demands for Grants Nos. 1 to 5 and 105 for 
whtch the Ministry of Defence is responwible commenced. 

Eighty-one cut motions [Nos. 25 to 29, 40, 66 to 84, and 101 to 1581 were 
moved. 

The discussion was not concluded. 
9. Half-an-Hour Discussion on Matters Arisinl' out of Answer to Que&tion 

Shri Shri Chand Goyal raised a half-an-hour discussion on points 
arisin~ out of the answer ~ven on the 2nd March, 1970 to Starred Ques-
tion No. 152 regarding foreign banks in India. 

Shri Prakashchand B. Sethi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th April, 1970) 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of ProceedinRS 1 

Tuesday, April 28, 1970lVaisakha 8, 1892 (Saka) 

No. 396 
~ 1. Starred Questions 

Starred Questions Nos. 1261-1265, 1267 and 1268 were orally answered. 
Replies to remainin~ questions were laid on the Table. 
2. UnstaJnd Question. 

Replies to Unstarred Questions Nos. 7718--7787, 7789-7822 and 7824-
7846 were laid on the Table. 
3. Short: Notice Queition 

Short Notice Question No. 24 addressed to the Minister of Law ana 
Social Welfare regarding Conference on Legal Aid held in New Delhi, 
was orally answered and supplementaries were also answered thereon. 
4. Calli ... Attention 

Shri George Fernandes called the attention of the Minister of Defence 
to the reported launching of her first earth satellite by China and its im-
plications in respect of India's security. 

The Minister of Defence made a statement in regard thereto. 
5. Question of Privilege 

Shri Jyotirmoy Bosu raised a question of privilege in respect of a 
news report pu·blished. in the Northern Indi4 Patrika, Allahabad, dated 
the 1st April, 1970. 

The Speaker informed the House that the Editor of the newspaper 
~bad been addressed to state what he had to say in the matter. On 
rreceipt of his reply, the matter would be considered. 
6. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers under sub-section (1) of 

section 619A of the Companies Act, 1956:-
<a) (i) Review (Hindi and English versions) by the Government 

on the working of the Bharat Heavy Electricals Limited. 
New Delhi, for the year 1968-69. 
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(ii) Annual Report of the Bharat Heavy Electricals Limited, 
New Delhi, for the year 1968-69 alonQ; with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review (Hindi and English versions) by the Govern- '0 
ment on the workinQ; of the :FIeavv Electricals (India) Limit-
ed, Bhopal, for the year 1968-69. 

(ii) Annual Report of the Heavy Electricals (India) Limited, 
Bhopal, for the year 1968-69 alon~ with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General therron. 

(2) A copy each of the followinQ; papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government on the workinQ; of the Triveni t, 
Structurals Limited, for the year 1968--69.' ~ I 

(ii) Annual Report of the Triveni Structurals Limited, far the 
year 1968-69 alon~ with the Audited Accounts and the com-
ments of the Coro.ptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) regarding drou~ht 
conditions prevailinQ; in parts of the Countrv (July. 1969 to' 
March 1970. 

7. Reports of Public Accounts Committee 
Shri H. N. Mukerjee presented the following Reports of the Public 

Accounts Committee:-
(1) Hundred and sixth Report (Hindi and English versions) re .. 

,garding Paragraph 124 of Audit Report (Civil), 1969 and Audit , 
Reports on the accounts of National Co-operative Develop-
ment Corporation for the years 1966-67 and 1967-68 (Depart- ) 
ment of Cooperation). 

(Z) Hundred and seventh Report regarding Audit Report (Civil) 
1969 relating to the Ministries of Home Affairs, External 
Affairs and Department of Parliamentary Affairs. 

(3) Hundred and tenth Report regarding ChapteI: II of Audit 
Report (Civil) on RevenUe Receipts, 1969 r~lating t.o Customs:,I, " : 8. Statement by Minister 

The Ministett' of Petroleum and Chemicals and Mines and Metal& 
Jaid on the Table a statement correctin~ the answer given on the 1st 
April, 1970 to 8upplementarie-; on Short Notice Question No. 11 regard-
ing Enquiry Committee on Haldia-Barauni Oil Pipel;ne. 

9. Mat~r under Rule 371 
Dr. Ram Subhag Singh raised a . matter regardjng the reported 

decision taken at the Internal Affairs Committee of tht> Cabinet about 
mid .. t\M"ID poll in Gujarat. 

The Minister of Home Affairs made a statement on the subject. 
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10. The Bud,et (General) 1970-71-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 5 and 105 for which 

the Minis1:lQy of Defence is responsible and the cut motions. thereto 
moved on the 27th April, 1970, continued and was concluded. 

The cut motions moved on the 27th April, 1970, were negatived. 
All the Demands for Grants for which the Ministry of Defence is 

responsible, as shown under column 4 of the printed List of Demands 
tor Grants-Budget (General) 1970-71, were voted in full. 

11. Private Members' BiJ)Ii-Negatived 
The Constitution (Amendment) Bill, 1967 (Omission uf arhcZe 314) by 

Sh·ri Madhu Lirnaye 
Discussion on the motion for consideration of the Bill moved by 

Shri Madhu Limaye on the 13th March, 1970, continued. 
The following members took part in the debate:-

(1) Shri K. Hanumanthaiya 
(2) Shri Y. B. Chavan 

Shri Madhu Limaye replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

213; Noes 21. 
The motion was declared as not carried in accordance with Rule 157 

of the Ru.les of Procedure and in accordance with the Constitution. 
(Lok Sabha adjourned till 11 A. M. on Wednesday, the 29th April, 1970). 
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LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 29, 1970lValsakha 9, 1M2 (Saka) 

No.39T 
1. Starred Questions 

Starred Questions Nos. 1291, 1293, 1295 and 1296 were orally answered. 
~p1ies to remaining Questions were laid on the Table. 

2. Unstam-ed Questions 
Replies to Unstarred Questions Nos . 7847-7881, 7885-7924, 7926-

7933, 7936-7985, and 7987-8032 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 25 addressed to the MiDiater of Foreign 

Trade regardin~ Strike in Tea Warehouses \\'as orally answered and 
supplementarles were also answered thereon. 

4. Callinc Attention 
Shri R. Umanath called the attention of the Minister of Education and 

Youth Services to the reported resignation of Shri A. K. Sar_ from thE 
Chainnanship of the inquiry committee on the Council of Scientific an(' 
Industrial Research. 

The Minister of Education and Youth Services made a statement in 
regard thereto. 
\. Personal Explanation under Rule 351 

Sarvashri Samar Guha, Indrajit Gupta, Chandrajeet Yadava .md 
*Madhu Llmaye made personal explanations regan:iinJl certain remarks 
made in the House about Sarkar Committee on the Council of Scientific 
and Indli$trial Research. 
6. Papers Laid OIl the Table 

The following papers were laid on the Table-
(1) A statement (Hindi and Eqli8h versions) showin,( advance 

drawn from the Co~t1ngeDCY Fund of India durlnJl the 'Vote-
on-account' period for expeDd1ture on 'New Service' tor which 
neces,.s&fy provision had been made in the Budget Eltimate!f 
for 1970-71. -----.---

-Made at 3.05 P.M. 
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(2) A copy each of the following Nottfteatioftl (Hindi and EagUm 
versions) under section 185 of the Navy Act, 1957:-

(i) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Second Amendment) Regulations, 1969, publish-
ed in Notification No. S.R.O. 309 in Gazette of India dated 
the 1st November, llHi9.-

(ii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Third AmendmeJ1t) Regulations, 1970, published 
in Notification No. S.R.O .. IE .In GQette of India dated the 
21st February, 1979. 

(iii), 'f]le N .. vy (D.i~plinf! ~ ~iscelleneO\lS. .P.rovisions) First 
Amendment Begwatlon!CJ, 1970, published in Notification 
No. S.R.O. 126 in Gazette of India dated the 28th February, 
1970.' . 

(3) A statement (Hindi and English verstons) sh'owinlot reasons t 
fo~ delay in IJyinJl the NotiftcatioD mentioned at (2) (i) .bove. . ,.-, . ., . . 

(4) A copy of the Audit Report on the Accounts of the Tea Boald 
for the year 1967-68. 

7. I~timatl~ .-: A,rreft -..41 Conviction oJ Mewabers 

'nle Speaker 1Df'ormed the 'House of two telegrams, dated the 28th 
April, 1970, from the Deputy CommiSSioner, Secunderabfld and Shrt ,... 
Venkatrao, respectively, intimating that- . 

,":1, 

(1) Sarvuhri J. Rameshwar Rao and R. Surender Reddy. Menl-
, bets of Lok Sabha; were. arrested for tiefyinr ,prohibitory 

orders on the 28th -April, 1970 at 10 A.M. near Purana Pull. 
Hyderabad; and 

~ ~ .for~Q.,,~mberl were ,coAvicted for defy.iD~ the pro-
, ~tpry: orders and were sentenced to fourdays'sbnple Im-

. prisonment Oft that day. . 

8. Minute. of Parliamentary Committe~ 
.' ... . . .' 

(i) Minutes of the sittings of the Estimates Committee relatiag to tlle 
following Reports, were laid on ~e 'rable:- ; 

(1) HQIldred and nineteenth Report on the Ministry of ~:ways
D(eselLoco~otive Works, Varanasi. . 

(I) Hulldr~ and twenty~fi1'8tReport on the . WnJ,stry of $l.lpplY~ ~ 
Directorate General of Supplies and Dtsposals (Supplies 
Wing). 

(3) Hundred and t."pty-sixt4 Bttport on the Mm.iatry·of Petrd~um 
and Chemicals and Mines ~nd Me~s (Depart1'Qent of Mmes 

, anet lIet~s)..:.GeolGfl.eal Survey .~. India.· . ' 
. 5·.. j.!' ..,' •.•. ",. ',. • • 

,'tii) Minutes ,of, the .ittiJags .of·the CGnunliUee 'on l'ublte:Undertakings 
relattll. to the followi~· Reports, ·.,tre'lliid' on the' '1'ab!e: .. ·' 

,', I. 

(1) Sixty-eighth Report on Bokaro Steel Limit,ed. 
, I •••• •• ~'fI':"" 

(2) Sixty-ninth Report on Air India. 
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{} 

~. P.pen aelad .. to ~i*_· QD Public: Vad.rtaJd .... 
Shri M. B; . Rana laid on the Table a Statement showjn~ replies to 

recommendations included in Chapter V of the Forty-eighth Report nl 
the Committee on Public Unde~kings which were not furnished by 
Government in time for inclusion in the Re.port. . 

10: Report of Committee on Private MemberI' Billa and Reselutionl'l 
Shri G. G. Swell presented the Sixty-second Report of the Committee 

un Private Members' Bills and Resolutions. 

11. Reports of Estimates Committee 
Shrt M. Thirumala Rao presented the followin~. Reports of the. Esti-

mates' Committee:-
(1) Hundred and twenty-first Report on the Ministry of Supply-

Directorate. Generet of Supplies and Disposals (Su"nlies 
Wing). 

(2) Hundred and twenty-second Report on the Ministry of PRr-
liamentary Affairs, Shipping and Transport-Border Roads. 

(3) Hundred and twenty-sixth Report (Hindi and English versions) 
on the Ministry of Petroleum and Cheinricals and Mines and 
Metals (Department of Mines and Metals)-GeologiC'al Survr.y 
of IruUa. 

(4) }fundred and twenty-seventh Report on the Ministry of Peil'o. 
leum and Chemicals and Mines and Metals (Departmetlt of 
~in~s and Metals)-:-Indian Bureau--of Mines. 

12. Reports of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the followinJt Reports of t."te 

Public Accounts Committee:-
(1) Hundred and eighth Report regarding Audit Report (Civil), 

1969 relatin!! to Department of Works, Housing and Urblln 
Development. 

(2) Hundr~d and ninth Report regardin~ Appropriation· Accounts 
(Civil), 1967-68 . and Audit Report (Civil}, 1969 relatin~ to 
Department of Food and Department of Agriculture. 

(3) Hundred and thirteenth Report regarding Appropriation Ac-
counts (Ctvtl). 1~ and Audit Report (Civil), 1969 relating 
to the Ministrv of Shipping and Transport and Audit Reworts 
on the accounts of Calcutta. Bombay Port Trusts for UJ8S-84 
to 1"'-88, andCoehfn Port Trust for 1964-66 to 1967-68 . 

. :. 'i) .H~red and fourteenth Report regarding Appropriation Ae-... ,.> ::. eounts(Cfvil), 1967-68 and Audit Report (Civil), 1969 reInting 
'. . .. to the Ministry of Education and Youth Services and Audit 

Reports on the Accounts of the University Grants Commission 
for 1966-67 Rnd 1967-68. 

(5) Hundred. and seventeenth Report regarding Chapters IV and 
V of Audit Report (Civil) on Revenue Receipts. 1969 rdating 
to Direct Taxef;. 
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(6) Hundred and nineteenth Report "gardinj( Appropriation Ac-
counts (Defence Services), 1967-68 and Audit Report (Defence 
Services), 1969. 

13. Reports of Committee on Pub& UndcrtakiulllI 
Shri M. B. Rana presented the following Reports of the Conanittee 

on Public Undertakings:- . 
(1) Sixty-eighth Report on Bokaro Steel Limited. 
(2) Sixty-ninth Report on Air India. 

14. Report of Committee on Subordinate LetPslation 
Shri N. K. Sanghi presented the Fifth Report of the Committee on 

Subordinate Legislation. 

15. Report of Committee on Government Assuranees ( 
Shri K. Anbazhagan presented the Eighth Report of the Committee on , 

Government Assurances. 

16. Evidence before Committ~ on Government Assu1'8nees--l.aid on the 
Table . 

Shri K. Anbazhagan laid on the Table a copy of the Evidence Riven 
before the Committee on Government Assurances on the 3rd April. 1970 
by the representatives of the Ministry of Health .and Familv Planning 
and Works, Housin~ and Urban Development (Department of Works. 
Housing and Urban Development) and the Delhi Administration in con-
nection with the allotment of land to various Cooperative Hous!' Building 
Societies in Shahdarn Zone. 

17. Statement by Minister 
The Minister of State fur Finance made a statement correctinJl the 

answer given on the 20th April, 1970 to supplementaries on Starred 
Question No. 1085 regarding writing off of tax arrears against Shri Hari-
das Mundhra. 

18. The Budget (Gelleral) lt70·71-Domands ~or Grants 
Discussion on the Demands for Grants Nos. 99 and 100 for which the 

Department of Sodal Welfare is responsible commenced. 
Forty-one cut motions [Nos. l~. to 531 ~re moved .. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the .3Oth April, 1970). 
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LOK SABHA 

BULLETIN-PART I 
rBrief Record .of Proceedings] 

Thursday, April 30, 1970lVaisakha 10, 1882 (Saka) 

No. _ 

1. StaJ'red QaestiCJl15 
Starred. Questions Nos. 1321-1326 were orally answerm. Replies 

to remaining Questions were laid on the Table. 
I. UDItured QueltioDs 

Replies to Unstarred Questions Nos. 8033-8051, 8053-8063, ~ 
8068, 8070-8106 and 8108--8161 were laid on the Table. 

3. SIlo. Notice Queltion 
Short Notice Question No. 26 addressed to the Minister of Irrigatlon 

and Power regardinR Power Generation in Bhakra was orally answered 
and supplementaries were also answered thereon. 

4; CaJUnI( Attention 
Shri Indrajit Gupta called the attention of the Minister of External 

Affairs to the reported. decision of Bhutan to apply for membtprship of 
the United Nations Organisation. 

The Minister of External Affairs made a statement in retard thereto. 

5. Papers Laid 011 the Table 
The following papers were laid on the Table:-

(1) A statement (Hindi and English verSions) showiDR decisions 
taken on twenty-one recommendations of the Committee on 
BroadcastinR and Information Media on Radio and Television 
which have a bearing on the conversion of All India RacHo 
and Television into two autonomous corporations. 

(2) A copy each of the followinJl papers under sub-section (2) 
of section 16 of the Tariff Commission Act, 1951:-

(a) (i) Report (1968) of the Tarlft Commission on the Fair 
SellinR Prices of Drugs and Pharmaceuticals (Volumes 1 
and II), 

(ii) Government Resolution No. 3(52)I68-CH. III dated the 30th 
April, 1970 notifyinll Government's decisions on the above 
Report. 

[P.T.O . 
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(b) A statement showing reasons why the documents mention-
ed at (a) above could not be laid on the Table within the 
period prescribed in sub-section (2) of section 16 of the said 
Act. 

(3) A copy each of the .fGllowing Notifications llnder sub-section 
(6) of section 3 of the Essential Com!modities Act, 1955:-

(i) The Madhya Pradesh Rice Procurement (Levy) Amendment 
Order, 1970 (Hindi version) published in Notification No. 
G.S.R. 157 in Gazette of India dated the 18th April, 1970. 

(ii) G.S.R. 218 (Hindi version) published in Gazette of IntUa 
dated the 11th April, 1970 rescinding the Andhra Pradesh 
Rice and Paddy (Restriction on Movement) Order, 1965. 

(iii) The Foodgrains Movement Restrictions (Exemption of 
Seeds) Order, 1970, (Hindi version), published in Notification 
No. G.S.R. 233 in Gazette of India dated the 11th April, 1970. 

(iv) G.S.R. 266 (Hindi version) published in Gazette of India ~. 
dated the 11th April, 1970. .. 

(v) The Sugarcane (Control) Amendment . Order, 1970 (Hindi 
.and English versions) published in Notification No. G.S.R 
620 in Gazette of India dated the 8th April, 1970. 

(vi) The Sugar (Control) Amendment Order, 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 621 
in Gazette of IntUa dated the 8th April, 1970. 

(4) A copy of Notifif7ation No. G.S.R. 618 published in Gazette of 
India dated the 11 th April, 1970, making' certain amendment 
to Notification No. G.S.R. 1842 dated the 24th December. 
1964, under section 12A of the Essential Commodities Act, 
1955. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 7 A of the Coal Mines Provident Fund 
and .BQIlus Schemes Act, 1948:--

/ 
(i) Th~ Andhra Pradesh Coal Mines Provident Fund (Amend- • 

ment) Scheme, 197(}, published in Notification . No.· G.S.R. 
528 in Gazette of India dated the 4th April, 1970. 

(ii) The Rajasthan Coal Mines Provident Fund (Amendment) 
Scheme, 1970, published in Notification No. GS.R. 529 in 
Gazette of India dated. the 4th April, 1970. 

(iii) The Neyveli Coal Mines Provident Fund (Amendment) 
Scheme, 1970, published in Notification No. G.S.R. 530 in. 
Gazette of India dated the 4th April, 1970. "t) 

(iv) The Coal Mines Provident Fund (Amendment) Scheme, 
1970, published in Notification No. G.S.R. 531 in Gazette of 
India dated the 4th April, 1970. . 

e. MiDutes of Parliamentary Committee~Laid on the Table 
(1)~ Minutes of the sittings of th~ Estimates Committee relating to the 

foUowtng were laid on the Tab1e:":'-· .. '. 
(1) Hundred and twenty-fourth Report on the Ministry of Irri-

gation and power-Farakka Barrage Project. 
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(2.) HWldred and twenty-seventh Report on the Ministry of Petro-
le~ and Chemicals and Mines and Metals (Department of 
Mmes and Metals)-lndian Bureau of Mines. 

(3) General MatterR. 

(ii) Minutes of the sittings of the Committee on Public Undertakings 
relatmg to the follow41g were laid on the Table:-

(1) ~ixty-si;X~h. Report on Indian Oil Corporation Limited (Pipe-
hnes Dlvlfl1on). 

(2) Seventieth Report on India Tourism Development Corporation 
Limited. 

(3) Procedural and Miscellaneous Matters. 
(4) Consideration and adoption of Action Taken Reports (1969-70), 

(iii) Minutes of the sitting of the Committee on Petitions held on the 
17th April, 1970, were laid on the Table. 
7. Reports of F.stimates Committef! 

Shri M. Thirumala Rao presented the following Reports of the Esti-
mates Committee:- . . 

(1) Hundred and twenty-fourth Report on the Ministry of Irri-
gation and Power-FarRkka Barrage Project. 

(2) Hundred and twentieth Report regarding action taken by 
Government on the recommendations' contained in their 
Seventy-third Report on the Ministry of Shipping and Trans-
port-Coastal Shipping. . 

(3) Hundred and twenty-fifth Report regarding action taken by 
Government on the recommendations contained in their Eighty-
eighth Report on the Publications of sel,?cted Ministries of the 
Government of India. 

S. Reports of Public Accounts Committee 
Shri Atal Bihari Vajpayee preRented the following .Reports of the 

Publi~ Accounts Commlttlee:-
(1) Hundred and eleventh Report regarding Chapter III of A~dit 

Report (Civil) on RP.ve!1ue Receipts, 1969 relating to Umon 
Excise. 

(2) Hundred and twelfth Report regarding Appropriation Accounts 
(P & T), 1967-68 and Audit Report (P & T), 1969. 

(3) Hundred and fifteenth Report reg~rding Audit Reports on the 
Accounts of Tea ~rd for 1964-65, 1965-66 and 1967-68. 

(4) Hundred and eighteenth Report regarding Appropriation Ac-
counts (Civil), 196'7-68 and Audit Report (Civil), 1969 relating 
to Department of Rehahilitation. 

(5) Hundred and twentieth Report regarding ~udit Repo.r~ (Com-
mercial) 1968-Section XVII relating to Film& D1VlSlon and 
Paragraph 33 of Audit Report (Civil), 1969 relating to Minis-
try of Infn,.,.,., .. t;fl1'\ and Broadcasting. 
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(I) Hundred and twenty-first Heport regarding Charitable and 
ReligIous Trusts. 

(7) H~n?red and twenty-second Report regarding Audit Report 
(C1Vl~), 1.969 and Audit ~epol't un the Accounts of the Council 
of SCIentific and Industrial Research for 1966.67 and 1967-68. 

9. Reports of Comm IH,,!, ,," Public Undertakings. 

S~ri M. B. RB;Da presented the following Reports of the Committee on 
PublIc Undertakmgs:-- (]) Fifty-ninth Report on action taken by Government on the re-

"'"lmmendations contaim:~d in their Forty-fourth Report on the 
Fertilizers and Chemicals Travancore Limited. 

(2) Sixty-first Report on action taken by Government on the re-
com:mendations containoad in their Tenth Report on the 
Nabonal Coal Development Corporation Limited [Paras in 
Section HI of Audit Report (Commercial), 1970]. C 

(3) Sixty-fourth Report on action taken by Government on the 
r'~commendations contained in their Forty-seventh Report on ( 
Public Relations and PubliCity in Public Undertakings. 

(4) Sixty-sixth Report, on Indian Oil Corporation Limited (Pipe-
lines Division). 

(5) Seventieth Report on India Tourism Development Corilora-
tion t~imited. 

~O. Report of Committee on Petitions 
Shri S. Supakar presented the Seventh Report of the Committee on 

Petitions. 

11. Motion for FJeetioD to Committee 
Shri Annasahib P. Shinde moved the follOWing motion:- .-

"That in 'Pursuance of Rule 3(13) of the Rules of the Indian Coun-
cil of Agricultural Research, the members' of' this House do 
proceed to elect in such manner as the Speaker may direct, four 
members from among themselves to serve as members of the 
Indian Council of Agricultural Research for . the next term 
commencing from -the 13th June, 1970." 

,. 

The motion was adopted. 
12. The Budget (General) 1970-71-DemaDds for Gruts 

(i) Discussion on the Demands for Grants Nos. 99 and 100 for which 
the Department of Social Welfare is responsible and the cut motions 
thereto moved on the 29th April, 1970, continued and was concluded. 

On cut motion No. 13 moved by Shri Molahu Prasad on the 29th 
April, 1970, the House divided, Ayes 38; Noes. 117. The cut motion was 
accordingly negatived. 

( 
On cut motion No. 41 moved by Shri Shiva Cluindra Jba on the 29th 

April" 1970, the House divided, Ayes 36; Noes. 120.' The cut motion wu 
accordingly negatived. 

-1747 



All other cut motions moved on the 29th AprU, 1970, were ah,o 
negatived. 

All the Demands for Grants for which the Department of Social 
Welfare is responsible, as shown under column 4 of the printed List of 

"'\ Demands for Grants-Budget (General)' 1970-71, were voted in full. 
,j (ii) Discussion on the Demands for Grants Nos. 29 to 33, 115 and 116 

for which the Ministry of Food, Agriculture, Community Developm.-.nt 
and Co-operation is responsible commenced and was concluded. 

One hundred and ten cut motions (Nos. 1 to 4, 6 to 14, 25 to 36,49 to 
53, 55, 57 to 86 and sn to 145) were moved and negatived. 

All the Demands for Grants for which the Ministry of Food, Agri-
culture, Community Development and Co-operation is responsible, as 
shown under column 4 of the printed List of Demands for Grant&-

• Budget (General) 1970-71, were voted in full. 

(iii) At 7 P.M. the following Demands for Grants as shown under o column 4 of the printed List of Demands for Grants-Budget (General) 
:'. 1970-71, were submitted to the vote of the House and voted in full:- . 

~ (1) Demands Nos. 14 to 28 and 107 to 114 for which th~ Ministry 
of Finance is responsible; 

(2) Demands Nos. 37 to 41 and 118 to 120 for which the Ministry 
of Health and Family Planning and Works, Housing and 
Urban Development is :responsible; 

(3) Demands Nos. 61 to 63 and 124 for which the Ministry of 
Information and Broadcasting is responsible; 

(4) Demands Nos. 72 and 73 for which the Ministry of Law is 
responsible; 

(5) Demands Nos. 77 to 81 and 129 to 131 for which the Ministry 
of Shipping and Transport is responsible; 

(6) Demands Nos. 84 to 86 for which the Ministry of Supply is 
responsible; 

(7) Demands Nos. 87 to 90, 133 a.nd 134 for which the Ministry of 
Tourism and Civil Aviation is responsible; 

(8) Demands Nos. 91, 92 and 135 for which the Department of 
Atomic Energy is responsible; 

(9) Demands Nos. 93 to 97, 136 and 137 for which the Department 
of Communications is responsible; 

(10) Demand No. 98 for which the Department of Parliamentary 
Affairs is responsible; 

(11) Demand No. 101 for which the Planning Commission is res-
ponsible; 

" (12) Demand No. 102 for which Lok Sabha is responsible; 

(13) Demand No. 103 for which Rajya Sabha is responsible; and 
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(14) : Demand No. "104 for which the Secretariat of the Vice-Pi'eai~ 
dent is responsible. 

13.' Government Bill-Introduced 
The Appropriation (No.2) Bill. 1970. 
14. Government Bill-Passed 
The Appropriation (No.2) Bill, 1970 
The motion for consideration of the Bill was moved by 8hri Prakash-

ehand B. Sethi. 
8hri Shiva Chandra Jha took part in the debat.e. 
The motion for consideration. was adopted and clause-by-clause Consi-

deration was taken up. 

f») 

Clauses 2 and 3 and the Schedule were adopted. • 
Clause 1, the Enacting Formula and the Long Title were also adopt-

.d. ( 
The motion that the Bill be passed was moved by Shri Prakashchand . , 

B. Sethi. . . 

The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 1st May, 1(70). 

S. L. SHAKDHER. 
Secretary. 

0) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, May 1, 1970lVaisakha 11, 1892 (Saka) 

No. _ 

~ 1. Oath or Aftlrmation 
Shri Yadav Shivram Mahajan made and subscribed the oath in 

Marathi and took his seat in the House. 

Z. Starred Questions 
Starred Questions Nos. 1351-1354 were orally answerecl. ReDlin to 

remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies toVnstarred Questions Nos. 8162-817..°1 817~174, 817S-

8207, 8209-8222, 822;4--8268, 8270-8296, 8298-.83~ ~d 8306 were la1d 
on the Table. 
4. Calling Attention 

Shri Hem Raj called the attention of the Minister of Home Affairs 
to the situation arising out of the strike bv the non-gazetted staff of 
Himachal Pradesh and the steps taken to meet their demands. 

The Minist~r of 50tate for Home Affairs made a statement in regard 
thereto. . . 
5. Reference by Speak"r 

The Speaker made a reference regardinJ;( May day. 

G. Papers Laid on the Table 
~ The foUowing papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English. \'8rsions)·.of 
the National Council of Educational Research and Training tOf 
the year 1968-69. 

(2) A copy each of the following papers under sub-section (1) Of 
section 619A of the Companies Act, 1956:-

(1) Review by the Government on the workinJ;( of the India 
Tourism Development Corporation, New Delhi, for the year 
1968-69. 

(ii) Annual Report of the India Tourism Development Corpora-
tion, New Delhi, for the year 1968-69 along with the Audited 
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Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(3) A copy each of the following papers under su~section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review (Hindi and English versions) by the Government on 
the workin~ of the Shipping Corporation of India Limited. 
Bombay, for the year 1968-69. . 

(ii) Annual Report of the Shipping Corporation of India Limited, 
Bombay, for the year 1968-69 alonJl with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(4) Following statements showing the action taken by the Govern-
ment on various assurances, promises and undertakir.~ Jdven 
by the Ministers during the various sessions of 1:i"ou'1:h Lok , 
Sabha:-
(i) Statement No. I 
(ii) Supplementary State-

ment Nos. II and III 
(iii) Supplementary State-

ment No. VI 
(iv) Supplementary State-

ment No. XVI 
(v) Supplementaty State-

ment No. Xl 
(vi) Supplementary State-

ment No. XVIII 
(vii) Supplemen.tarv State-

ment No. XXIV 
(viii) Supplementary State-

ment No. XVIII 
(ix) Supplementary State-

ment No. XXVI 

Tenth Session, 1970. 
Ninth Session, 1969. 

Enghth Session, 1969. 

Seventh Session, 1969. 

Sixth Session, 1968. 

Fifth Session, 1968. 

Fourth Session, 1968. 

Third Session, 1967. 

Second Session, 1967. 

(5) A copy of the Finance Accounts (Hindi version) of the Cen-
tral Government for the year 1~. 

7. AlIHIlt to BUl 
Secretary laid on the Table the West Bengal Stat.e Legi&'lature (Dele- (. \ 

gation of Powers) Bill, 1970 passed by the Houses of Parliament during ,}) 
the current session and assented to. . 
8. Statement Re. Government BusiDess 
. The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week comlmencing the 4th May, 1970. 
(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M.) 

9. Matter Under Rule 377 
Sarvasbri N. DandekeI:, Srinibas Mishra and others raised certain 

matters about Finance Bill, 1970. 
The Minister of Law made a statement on the subject. 
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W. Govenunent Bill-Under Consideration 
The Finance Bill. 1970 ' 

The motion for consideration of the Bill was moved by Shrimatl 
Indira Gandhi. 

Shri Shantilal Shah took part in the debate. His speech was not con~ 
eluded. 

The discussion was not concluded. 
" 11. Motion re: Sixty-second Report of Committee on Private Members' 

Bills and Resolutions 
Shri Tridib Chaudhuri moved the following motion:-

"That this House do agree with the Sixty-second Report of the 
Committee on Private Manbers' Bills and Re&olutions present-
ed to the House on the ~9th Apri1,1970." 

The motion was adopted. 
12. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by 8hri P. Ramamurti 
and the amendments thereto moved on the 17th April, 1970, continued:-

"Thiis House is of opinion that the right to private property in tbe 
means of production is inconsistent with the evolution of a 
real democratic society and having regard to the fact that the 
existenC'e of the Right to Property among the justiciable 
Fundamental Rights in our Constitution has beoom.e a seriO\ll 
obstacle to the country's social, economic and political 
advance, recommends that the Government should take steps 
to amend the Constitution accordingly." 

The following members took part in the debate:-
1. Chaudhuri Randhir 8in,:(h 
2. 8hri N. G. Ranga 
3. Shri R. D. Bhand'Bre 
4. Shri Kanwar Lal Gupta 
5. Shri Abdul Ghani Dar 
6. Pandit D. N. Tiwary 
7. Shri Surendranath Dwivedy 
8· Shri P. K. Vasudevan Nair 
9. Shri Bedabrata Barua 

10. Syed Badrudduja 
11. SOO Shiva Chandra Jha 
12. Shri Raghuvir Singh Shastri 
13. Shri P. Govinda Menon 

SOO P. Ramamurti replied to the debate. 
The amendments were negatived. 
The Resolution was also negatived. 
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13. Private Member's Resolution~Under Considenttioa 
'shri Indrajit Gupta moved the following Resolution:-

"This House is of opinion that, in the ac:lminjstration of W-est 
Bengal under Plresident's rule, Government should give top 
priority to solution of ur~nt economic and social problems 
such as land reform, unemployment, refugee rehabilitation, 
development of Calcutta, etc." 

His speech was not concluded. 
The discussion was not concluded. 

14. HaH-An-Hour DiSCUsSion on Matters Arising out of Answer to Ques-
tion 

Shri N. K. Somani raised a half-an-hour discuSSion on points arising 
out of the answer given on the 25th February, 197() to Starred Question 
No. 61, regarding reported libellous attack on India in a North Vietnam 
publication. 

Shri Surendra Pal Singh replied to the diSCWlSioo. 
(!.ok Sabha adjourned till 11 A.M. on Monday, the 4th. May. 1970). 
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LOK SABHA 

BULLETIN-PART I 
rBrief Record of Proceedingsl 

Monday, May 4, 1970lV,aisakha 14, 1892 (Sakal 

No. 400 
1. Starred QUestiODS 

Starred Questions Nos. 1381-1386, 1388 and 1389 ~re orally answer. 
ed. Replies to remaining questions were laid on the Table 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 8308-8344, 8346--8399, 8401-
8415, 8417-8424, 8426-8431, 8433-8470 and 8472-8506 were laid on the 
Table. 

Statement by the Minister of State in the Ministry of Finance cor-
recting the reply given on the 6th April, 1970 to Unstarred Question No. 
5246 regarding visits. by Ministers abroad was laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 27 addressed to the Minister of Petroleum 
and Chemicals and Mines and Metals regarding Set-Back to off-shore 
Drilling in Gulf of Cambay was orally answered and supplementaries 
were also answered thereon. 
4. Calling Attention 

Shri S. M. Banerjee called the attention of the Minister of External 
Affairs to the reported crossinll of South Vietnamese a·rmy units into 
Cambodia with the support of United Shtes' combatants and the reaction 
of the Government thereto. 

The Minister of External Affairs made a statement in regard thereto. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copv of the Annual Report of the Development Council for 

OrganiC Chemical Industries for the year 1968-69. under S"ub-
section (4) of section 7 of the Industries (Development and 
Regulation) Act, 1951. 

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companle. 
Act, 1956:-

(1) Review by the Gowrnment on the working of the Neyveli 
Lignite Corporation Limited, for the year 1968-69. 

(ii) Annual Report of the Neyveli Lignite Corporation LimitE.d 
for the year 1968-69 along with the Audited Accounts alld 
the comments of the Comptroller and Auditor-General 
thereon. 

(3) A' copy of the Report of the tndian Dele~tion to the Twenty-
second World Health Assembly held at Boston, Mauachusetts, 
U.S.A., from 8th to 25th July, 1969, 
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(4) A copy of Notification No. S.O. 4641 published in Gazette of 
India dated the 22nd November, 1969 containing scheme for 
the amalgamation of the Bank of Behar Limited, P.atna, with 
the State Bank of India, ~nder sub-section (11) of section 45 
of the Banking Regulation Act, 1949. 

6. Direction issued by the Speaker under the Rules ef· Procedure 

Secretary laid on the Table a copy of Direction 124A issued hy the 
Speaker under the Rules of Procedure and Conduct of Busilless in .Lok 
Sabha. 
7. Personal Explanation Under Rule 357 

The Minister of Health and Family Planning and Works, Mousing and 
Urban Development made a personal explanation regarding certain 
remarks about him made by Shri George Fernandes in the House on the 
23rd April, 1970. 

,(Lok SabM adjourned at 1-25 p.m. and re-assembled at 2-30 p.m.) 
8. Government Bill-Under Consideration 

The Finance Bill, 1970 
Discussion on the motion for consideration of the Bill moved on the 

1st MaY,UnO, continued. 
"The following members took part in the debate:-

(1) Shri Shantilal Shah 
(2) Pandit D. N. Tiwary 
(3) Shri K. Rajaram 
(., Shrimati Sushi!. Rohatgi 
(5) Shl'i N. Dandeker 
(6) Shri C. D. Gautarn 
(7) Shri S. S. Kothari 
(8) Shri Naval Kishore Sharma 
(9) Shri Yogendra Sharma 

(10) Shri Liladhar' Kotoki 
(11) 6hri K. M. Abraham 
(12) 8hri S. R. Damani 
(13) Shri Shiva Chandra Jha (Speech unfinished). 

The discussion was not concluded. 

t. ·BaIf·An-Bour Diseussion on Matters .rm.ng out of Answer to 
Question 

,Sh~ Ben~ IUishna Daschowdhury raised a half-an-h,oul' discussion 
on pomts ansmg out of the answer given on the 6th March 1970 to 
Unstarred Question No. 1812 regarding statue of Netaji Subha~ Chandra 
Bose. near Red Fort. 

ShriK. K. Shah replied to the discussion. 
(Lok SCllbka adjourned tilt 11 A.M. on Tuesday, the 5th May, 1970) ... 
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LOI[ SABRA 

BULLETIN..-PART I 
[Brief Record of Proceedings) 

Tuesday, May 3, 1970lVaisakha 15, 1892 (Saka) 

No. 401 
t. Starred Questions 

Starred Questions Nos. 1411-1413, 1416, 1417, 1420, 1422 and 1423 
were mally answered. Replies to remaining questions were laid on., the 
Table. 
2. UDstarred QuestiOllS 

Replies to Unstarred Questions Nos. 8507-8586, 8588-8617 and 8619-
8645 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 28 addressed to the Minister of Defence 
~garding Clash between Indian Security Force and rebel Nagas at Okh~ 
and Kohima was orally answered and supplementaries were also answer-
ed thereon. 
t. Callina' Attention 

Shri Surendra Kumar Tapuriah called the attention of the Ministll!r 
of Home Mairs to the reported clash between jotedars and a mob led 
by Communists over forcible occupation of land in Midnapore district of 
West Bengal rresulting in the death of several jotedars. 

The Minister of Home Affairs made a statement in regard thereto. 
5. Papen .. Id on the Table 

The following papers were laid on the Table:-
A copy each of the following papers under sub-section (1) of sec-

tion 619A of the Companies Act, 1956:-
(1) Review: (Hindi and English versions,) by the Government on 

working of the Hindustan Cables Limited, for the year 1968-
69. 

(ii) Annual Report of the Hindustan Cables Limited, for the year 
1968-69 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

8. Statement by MiDister 
The Minister of Education and Youth Services made a statement ~ 

garding India's participation in the Commonwealth Games, 19'70. 
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T. Govel'DDU!lllt Bill-Uncler Consideration 
The Finance Bill, 1970 

. Discussion on the motion for consideration of the Bill moved on the 
lit May, 1970, eontinued. 

The following members took part in the debate:-
(1) Shri Shiva Chandra Jha 
(2) Shri Vikram Chand Mahajan 
(3) Shri Era Sezbiyan 
(4) Shri Rajdeo Singh 
(5) Shri Tridib Chaudhuri 
(6) Shri Maddi Sudarsanam 
(7) Shri Surendranath Dwivedy 
(8) Shri Venkatarao Tarodekar 
(9) Shri N. P. C. Naidu 

(10) Shri Mrityunjay Prasad 
(11) Shri Rajendranath Barua 
(12) Shri D. N. Patodia 
(13) Shri K. Hanumanthaiya 
(14) Sbri Satya Narain Singh 
(15) Shri Tenneti Viswanatham. 
(11) Shri N. K. Sangbi 
(17) Dr. Sushila N:ayar 

Shrimati Indira Gandhi replied to the debate. 
The motion for consideration was adopted and clauae-by~l.WIe con-

sideration of the Bill was taken up. 
Clause 2 was adopted. 
Consideration of Clause 3 was taken up but not concluded. 
The diacussion on the Bill Wi8S not CODCluded. 

.8. Report of Business Advisory Committee 

Shri K. Raghuramaiah. j)resentect the l'artyo4liDth' Bepori of the Busi-
ness Advisory Committee. 

•••. Statement by MiDistel' 

The Minister of Law made a stl,tement regarding bye-election in 
Cheran Mahadevi Anembly constitueney of Ta~l Nadu. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 6th May, 1970) 

·Presented at 6-05 PM. 
·*Made' at 6-Oi P.M. 
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LOK SABRA 

, BULLBTIN-PAKT' I 
[Brief Record of Proeeedings] 

Wednesday. May 6. 1 970lVaisakha 16, 1892 ($aka) 

No. 402 
1. Starred QtIeItieDs 

Starred Questions Nos. 1441. 1443. 1444, 1446, 1447 and 1450 "were 
orally answered. Replies to remaining questions were laid on the Table. 

2. Unstaned Questions 
Replies to Unstarred Questions Nos. 8647-8674, 8677-8703" 8705-

8717, 8719-8735, 8737-8749. 8751-8785. 8787--8800 and 8802-8806 were 
laid on the Table. 

3. Short Notic:e Question 
Short Notice Question No. 29 addressed to the Minister of Irrig~tion 

and Power regarding Balia Bariya Bandh was orally answered aDd sup-
plementaries were also answered thereon. 

4. CalUng Attention 
Shri K. Anlrudhan called the attention of the Minister of petroleum 

and Chemicals and Mines and Metals to the reported firing on striking 
workers of the Neyveli Lignite Corporation Limited at Neyveli. 

The Minister of State for Petroleum and Chemicals and Mines and 
Metals made a statement in regard thereto. 

5. Papel'l laid on tlae Table \ " . . 
The following papers were laid 011. the Table:-

(1) A copy each of the following papers under sub-section (1') of 
section 619A of the Companies Act, 1956:-

(i) Review (Hindi and English versions) by the Government on 
the working of the state Trading Corporation of India 
Limited, for the year 1968-69; 

(11) Annual Report of the State Trading Corporation -of 1nd1a 
Limited, for the year 1968-69 along. with the Audited Ac-

, COWlts' and the comments of the . Comptroller and Auditor 
General thel'eon. 
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(2) A copy of the Audit Report on the Accounts of the Rubber 
Board for the year 1968-69. 

(3) A copy of the Art Silk (Production and Distribution) Contr91 
(Amendment) Order, 1970, published in Notification No. S.O.(~ 
1219 in Gazette of India dated the 4th April, 1970, under sub-
section (6) of section 3 of the Essential Commodities Act, 1955. 

6. Motion re: Forty-ninth Report of Business Advisory Committee 
Shri P. Parathasarathy moved the following motion:-

"That this House do agree with the Forty-ninth Report of the Busi-
ness Advisory Committee presented to the House on the 5th 
May, 1970."· C: 

The motion was adopted. 
7. Government Bill-Passed 
"'he Finance Bill, 1970 

Clause·by-clause consideration of the Bill continued. 
Clauses 3 and 4 were adopted. 
Clauses 5 to 7 were adopted, as amended. 
Clauses 8 to 10 were adopted. 
Clause 11 was adopted. as amended. 
Clause 12 was adopted. 
C":lauses 13 to 16 were adopted, as amended. 
Clauses. 17 to 20 were adopted. 
C!lause 21 was adopted, as amended. 
Clause 22 was adopted. 

.' 

f 

Clause 23 was adopted, as amended. 
Clause 24 and 25 were adopted. 
Clause 26 was adopted, as amended. 

., 

Clauses 27 to 31 were adopted. 
On amendment No. 1.;0 to Clause 32 moved by Shri Kanwar Lal GU. pta, • 

the Bouse divided, Ayes 97; Noes 173. The amendment was acco~Dlly ., 
negatived. 

Clause 32 was adopted. 
The r~maining Clauses, the Schedules, the Enacting Formula and the 

~~on1lC Title were disposed of under guillotine as follows:-
Clauses 33 to 39 and the First and Second Schedules· were adopted. 

C~use I, the Enacting Formula and the L?ng Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shrimati Indira Gandhi. 
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The following members took part in the debate:-
(1) Shri Bal Raj Madhok 
(2) Shri N. K. P. Salve 
(3) Shri J. M. Imam 
(4) Shri Prabhu Dayal Himatsingk& 
(5) Shri Syed Ahmed Aga 
(6) Shri Tenneti Viswanatham 
(7) Seth Achal Singh 
(8) Dr. Govind Das 
'(9) Shri S. Kandappan 

(10) Shri Sheo N arain 
(11) Shri Shiva Chandra Jha 
(12) Shri P. K. Vasudevan Nair 
(13) Shrimati Indira Gandhi 

The motion was adopted and the Bill, as amended, was passed. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the '7th May, 1970). 
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LOX SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings I 

Thursday, May 7, 19701Vaisakha 17, 1892 (Saka) 

No. 403 

1. Starred Questions 
Starred Questions Nos. 1471, 1472, 1474, 1475 and 1476 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 8807-8828 and 8830-8947 were 

laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 30 addresged to the Minister of Irrigation 
and Power regarding Water Supply to Gangnahar and Bhakra Canal was 
orally an&wered and supplementaries were also answered thereon. 

4. Calling Attention 
Shri Samar Guha called the attention of the Minister of External 

Affairs to the reported recent influx of about 50,000 minorities from East 
Pakistan to India. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 
5. Paper laid on the Table 

A copy of Notification No. G.S.R 644 (Hindi and English versions) 
published in Gazette of India dated the 13th April, 1970 making certain 
amendments to Notiflcation No. G.S.R 1000 dated the 19th April, 1969, 
was laid on the Table under sUb-section (6) of section 3 of the Essential 
Commodities, Act, 1955. 
6. Motion 

Shri Vidya Charan Shukla moved the following motion:-
"That this House do concur in the recommendation of Rajya Sabha 

that the Joint Committee of the Houses on the Bill to amend 
the Commissions of Inquiry Act, 1952 be instructed to report 
in the first week of the Monsoon Session, 1970." 

The motion was adopted. 

[P.T.O. 
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7. Govemment Bills-Passed 
(i) The Pet,,.oZeum (Amendment) Bill, 1969 

Discussion on the motion for consideration of the Bill moved on the 
,4th December, 1969, continued. 

The fG'llowing memb .. rs took part in the debate:-
(1) Shri Yogendra Sharma 
(2) Shri Ganesh Ghosh 
(3) Shri Shiva Chandra Jha 

Shri D. R. Chavan replied to the debate. 
The motion for consideration of the Bill was adopted and clause-bv-

clause consideration was taken up. 
Clauses 2 to 4 were adopted. 

(Lok Sauha,adjou.rned at 1·15 P.M. and re-GBSembZed at 2-20 P.M,) 
Clause 5 was adopted, as amended. 
Clauses 6 to' 16 were adopted. 
Clause' 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill. as amended. be passed was moved hy ShrJ 

11. R. Chavan. , 
'the following members took part in tht! debate:-

(1) Shri Dhireswar Kalita 
(2) Shri J. M. Lobo Prabhu 
(3) Shri, Madhu Limaye 
(4) Shri Brij Bhushan Lal 
(5) Shrimati Tarkeshwari Sinha 
(6) Pandit D. N.Tiwary 
(7) Shri D. R. Chavan 

The motion was adopted and the Bill, as amended, was passed. 

(ii) TM Contingency Fund of India (A,nendment) Bill, 1969 

The motion for consideration of the Bill was moved by Shri Prakash .. 
chand D. Sethi. 4 

The following members took part in the debate·--
(I) Shrimati Tarkeshwari Sinha 
(2.) Shri J. M. Lobo Prabhu 

'(3.) Shri Beni Shanker Sharma 
(4) Shri S. Kandappan 
(6) Shri Ramavatar Shastrl 
(6) Shri Shiva Chandra Jha 

S'lui Prakashchand B. Sethi replied to the debate. 
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The motion for consideration of the Bill· was adopted and clause-by· 
el&use consideration was taken up. 

Clause 2 was adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Prakashchand B. Sethi. 
The motion was adopted and the Bill. as amended. was passed. 

*8. Opinion on Bill 
Shri Madhu Limaye laid on the Table a Paper containing opinions 

un the Bill to constitute Students' Unions and to provide for their re-
presentation in Central Universities bodies, which was circulated for 
the purpose of eliCiting opinion thereon by the direetion of the House 
on the 3rd April, 1969. 
9. Motion 

Shri Manubhai Patel moved the following motion:--
"That the Report of the Study Team In Prohibition, laid on the 

Table of the House on the 2nd June, 1964, be taken into consi-
deration." 

The following members took part in the debate:....;. 
(1) Shri Piloo Mody 
(2) Shri A. S. Saigal 
(3) Shri S. Kandappan 
(4) Shri Shri Chand Goyal 
(5) Chaudhuri Randhir Singh 
(6) Shri S. M. Banerjee 
(7) Shri R. D. Bhandare 
(8) Shri K. Ramani 
(9) Shri Ram Sewak Yadav 

The discussion was not concluded. 

.. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 8th May, 1970). 

""Laid at 2-20 P.M. 
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. :, .. :. ,'.e LOK SABRA· 

BULLETIN-PART I 
(Brief Record of ~eedinJrl). 

" 

.. ~. 

Fridav, Mav 8, 1970lVaisakha 18. 1892 (Saka) 

:' .. 
No. 404 

1. Starred Questions. 

.. ':' 

I'"~ 

'. Starred Questions Nos. 1502, 1504. 1506 and 1508 were orally ·answered. 
Replies to remaining questions were laid on the Table. 
Z. ~.esttOias· .' 

Replies to Unstarred Questions Nos. 8948--8978.and. 8980-9090 were 
laid on the Table. . . 
3 Calling Attention 

Shri Madhu Limaye called the attentIon of the' Ministe~ of Home 
Affairs to the Notification applying the Orissa Preventive DetentMin 'Act 
to Manipur under an old enabling Act of Parliament when the Orissa Act 
was non-existent, thereby bypassing the authority of' Parliament In' the 
matter of law-making. 

The Minister of State for Home Affairs made a atatementmft\l8J'd thereto. . .. 

4. PapeiPl-bYioa ; the Table 
The followinR papers were laid on the 'tib1e:"::"" 

.,' :"(1J ·A copy oftbe RepOrt (!llridl version) of Conunittee [(,1 ~q~.y~ 
(.Council of Scientific and Industrial Research)'-=-Pait I. 

~), A, copy of the!' Aiinual A-ccounts of the 'University Grants 'Com. 
mission for the year 1968-69 together with the Audit I~~t:
thereon, under sub-section (4) of section 19 of the Umversity 

. . " ..qr.ants Commiasion. ,A<:·t, 1958. ' ,'=-•. l;., ,,"' • 

5. Messace from Rajya Sabha 
!l.~t~ reported, a messa ... from Raj'ya'Sabha that 'Rajya Babha had 

nq ;.~~_IftiOIIS·· te make UI Lok '8abha in re~ard' ~o t~e 'Appropria-
tion (No.2) Bill, 1970, passed by Lok Sabba on tbe 30th :April. 1970 . 

•. Statement Be. Gov~t "SUsIneBs 
The Minister of Parliamenta~ Affairs' made a' 'Statement regarding 

Government business for the week commencing .the 11th May i 1910. 
[p.T.O. 
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1. Govel'lUDeDt BilI-P ..... 
The Merchant Shipping (Amendment) Bill 1969, 01 passed by Ra;ya 

Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabba, 

was moved by Sarclar Iqbal Singh. 
The following members took part in the debate:-

(1) Shri R. K. Amin 
(2) Shri Shiva Chandra Jha 
(3) Shri Dinkar Desai 

(4) Shri S. M. Banerjee 
(Lok Sabha ad;ourned at 1 P.M. and re-assembled at 2-05 P.M.) 

(5) Shri Om Prakash Tyagi 
(6) Shri Prabhu Dayal Himatsingka 

'Sardar Iqbal Singh replied to the debate. 
The motion for consideration of the Bill was adopted and .clauH)'-

clause consideration was taken up . 
. , Clauses 2 to 8 were adopted. 
Clause 9 was adopted, as amended. 
Clauses 10 to 15 were adopted. 
Cla"-8e 16 was adopted, as amended. 

. Clauses 17 and 18 were adopted. 
Clause 19 was adopted, as amended. 
Clause 20 was adopted 
Clause 1 and the Enacting Formula were .Pt.ed,. as, "aQleAdeci. ;.' \ 
The Long Title was adoJ>ted. 
The motion that the Bill, as amen~, be pauecl was mOTed by 

Sa:rdar Iqbal Singh. ' 
The motion was adopted and the Bill, u amended, was paaeci. 

I.-Motion 
Discussion on the followin~ motion moved bv Shr! Manubhai Patel 

on the, 7th May, 1970, continued:- ~. '" .,! 

"That the Report of the Study Team on Prohibition, laid on the 
Table of the House on the 2nd June, 1964, be taken tmo eons!· 
deration." 

The following members took part. ~ the d~: ~ i 

(1) Shri Surendranath Dwivedy 
(2) 8hri M. G. Uikey 
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(3) Shri Raghuvir Smgh Shastri 
. (4) Shri Tulsiram Dashrath Kamble (Speech unjlniahea). 

The discussion was not concluded. 

t. Statement by Minister 
The Minister of State for Finance made a statement regarding 

Income-tax of Members of Parliament. 

18. Private Memben' Bills.--Introclueed 
(1) The Constitutkrn (AmeDdment) Bill, 1970 (lnBe1"tion of .new 

atticles 24A mnd24B) by S~ George Fernandes. 
(2) The Price Control Bill, 1970 by Shri George Fernandes. 
(3) The Civil Liberties CommilSions, Bill, 1970 by Shri Madhu 

Limaye. 
(4) The Leader of the Opposition Bill, 1970 by Shri Mantibhai Patel. 
(5) The Constitution (Amendment) Bill, 1970 (Amendment 01 mni. 

de 222) by Shri Om Prakash Tyagi. 
• (6) The Industrial Disputes (Amendment) Bill, 1970 (Ametuiment 

of section 2, omiBBion of section 9B, etc.) by Shri R. Umanath. 

11. Matter UDder Rule 377 
Shri Madhu Limaye raised matter regarding vires of rules 157 and 

158 of the Rules of Procedure and Conduct of Business in Lok Sabha. 
The Minister of Law made a statement on the subject 

12. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1967 (Am.endment of mrticle 164) 
by Shri P. K. Deo 

Discussion on the motion for consideration of the Bill and the 
'.I( amendments thereto moved on the 24th AprU, 1970, continued. 

: .. 
I 

The following members took part in the debate:-
(1) Shri J. M. Imam 
(2) Shri K. Hanumanthaiya 
(3) Shri J. B. Kripalani 
(4) Shri V. Krishnamoorthi 
(5) Shri Bedabrata Barua 
(6) Dr. Karani Singh 
(7) Shri Om Prakash Tyagi 
(8) Shri D. K. Kunte ----,---- --------- ----

.Introduced at 5-35 P.M. 
[P.T.O. 

1788. 



rOn the motion moved by Shri 'Madhu Ltmaye '"Tbat the debate on 
the Cons~tlJtioD (Amendment) Qill (.A.~ment of CMtide 1,,) by 
Shri P. R:"Deo,- be adjOurned"to the fttst day allotted for Private'Mem-
bers' Bills in the next Session", the House divided, Ayes 26, Noes"'57 
The motion was accordingly negativedl 

(9) Shri Manubhai Patel (Speech un;finfSMc1). 
~)l~iUscUssioii' 'was lIot ·~oncl.uded:~ 

13. Half-an·Hour Discussion on Matters Arising o\1t of Aniwer. to 
Question 

~ .. ~Shrf·Chatiddk. Prasad raised a half-lUi~hour' diacWllion on poJati 
arising out of the ansWer I'1ven on the 30th March, 1970 to Unsfarred 
Question. N"' .•. ~: ~ding'.it of, Vahra Committee to U.P. 
t;ll~ ~shchand.a. &tthi replied to the disoUlBion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 11th May, 1970). 
, . " '> .. :. '.l· 

.. :. \'. 

t,}.... '\ l; 1 
.~j~ .. ~",~' 

(HL ;.1 .. 

'. 

. !..~~ ..... ;:~:.: ... ~ ... -
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LOK SABBA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, May 11, 1970lVaisakha 21, 1892 (Saka) 

No. 405 
1. Starred Questions 

Q Starred Questions Nos. 1531-1534, 1536, 1539, 1545 and 1546 were 
orally answered. Replies to remaining were laid on the Table. o Z. Uutarred Q...tions 

Replies to Un~tarred Questions Nos. 9091-9158, 9160-9170, 9172-
9179, 9181-9244 and 9246-9290 were laid on the Table. 

Statement by the Minister of State in the Ministry of Petroleum and 
Chemicals and Mines and Metals correctin~ the reply given on the 20th 
April, 1970 to Un starred Question No. 6826 regarding Extension to Com-
mission of Inquiry in Haldia-Barauni Pipeline case was laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 31 addres!'ed to the Minister of Health 

and Family Planning and Works. Housing and Urban Development regard-
ing AUotment of more than one HouselFlat to Members of Parliament was 
orally answered and supplemi<.!ntaries were al~o answered thereon. 

4. Calling Attention 
8hri S. M. Banerjee called the attention of the Minister of External 

Affairs to India's reported protest to the U.S.A. against the U.S. Vice-
President's remarks that India was not taking any steps as Chairman of C the International Control Commission on Cambodia due to Soviet opposi-
tion. 

'nle Minister of External Affairs made a statement in regard thereto. 

tt 5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Cochin 
Refineries Limited, for the year ended the 31st August, 
1969. 

(U) Annual Report of the Cochin Refineries Limited, for the 
year ended the 31st August, 1969 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

[P.T.O. 
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(2) (i) Report of the Oil Prices Committee-October, 1969. 
(ii) Government Resolution No. 1178169-PPD dated the 11th 

May, 1970 containing Government's decision on the above 
report. 

(3) A copy each of the following papers under sub-section (3) of 
section 619A of the Companies Act, 1956 read with clause 
(c) (iii) of the Proclamation dated the 19th March, 1970 
issued by the President in relation to the State of West 
Bengal:-

(i) Review (Hindi and English versions) by the Government on 
the working of the Durganur Projects Limited, Calcutta, for 
the year ended the 31st March, 1969. 

(ii) Annual Report (Hindi version) of the Durgapur Projects 
Limited, Calcutta, for the year ended the 31st Marcil, 1969 
along with the Audited Accounts and the comments of the 
COmlptroller and Auditor General thereon. 

(4) (i) A copy each of the following papers (Hindi an~ EngUsh 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) Review by the Government on the working of the Hindustan 
Zinc Limited, Udaipur, for the year 1967-68. 

(b) Annual Report of the Hindustan Zinc Limited, Udaipur, for 
the year 1967-68 along with the Audited Accounts and the 
comments of the Comiptroller and Auditor General thereon. 

(ii) A statement showing reasons for delay in laying the above 
papers. 

(5) A copy of the Annual Report (Hindi and Englic;h versions) on 
the working of the .Industrial and Commercial Undertakings 
of the Central Government for the year 1968-69. 

8. Messages from Rajya Sabha 
Secretary reported the following m.~ssages from Rajya Sabha:-

(i) That at its sitting held on the 7th May, 1970. Rajya Sabba 
passed the Central S~lk Board (Amendment) Bill, 1969, passed 
by Lok Sabha on the 4th Decemher, 1969, with amend-
ments and returned the Bill with the request that the con-
currence of Lok Sabha to the amendments be communicated 
to Rajya Sabha. 

(ii) That at its sitting held on the 7th May, 1970, Rajya Sabha 
passed the Tea (Amendment) BiB. 1969, passed by Lok Sabha 
on the 2nd December. 1969, with the amendments and return-
ed the Bill with the request that the ooncurrence of Lok 
Sabhn to the amendments be communicated to Rajya Sabha. 

7. Bill as Returned by Raj,. Sabha-Laid '00 the Table 
Secretary laid nn the Table the following Bills which had been re-

turned by Rajya Sabha with amendments:-
(1) The Central Silk Board (Amendment) Bill, 1969. 
(2) The Tea (Amendment) Bill, 1969. 
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8. Statement by Minister 
The Minister of Home Affairs made a statement regarding the recent 

communal disturbances in Maharashtra. 
(Lok Sabha adjourned at 1-30 p.m. and re-assembled at 2-35 P.M.) 

9. Govemment Bill-Introduced 
The Coal Mines (Conservation and Safety) Amendment Bill, 1970 
The motion for leave to introduce the Bill moved by Shri Jaganath 

Rao was opposed. The motion was adopted and the Bill was introduced. 

10. Government BiU-Passecl 
The Norrth-Eastem Council Bill, 1969 

The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

The following members took part in the debate:-
(1) Shri Asoka Mehta 
(2) Shri Bedabrata Barua 
(3) Shri N. K. Somani 
(4) Shri Krishna Kumar Chatterji 
(5) Shri Hem Barua 
(6) Shri Liladhar Kotoki 
(7) Shri Hal'dayaJ Devgun 
(8) Shri Ra.iendranath Barua 
(9) Shri Jyotirmoy Boau 

(10) Shri V. Mayavan 
(11) Shri R. D. Bhandare 
(12) Shri Dhlre"'war Kalita 
(13) Shri S. M. Josht 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
On amendment No.6 to Clause 4 lMved by Shri Y. B. Chavan. the 

House divided. Ayes 107; Noes 5. The amendment' was accordingly 
adopted. 

On amendment No. 20 to C1ause 4 moved by Shri Shiva Chandra 
Jha, the House divided. Ayes 12; Noes 93. The amendment was accord-
ingly negatived. 

Clause 4 was adopted. as amended. 
Clauses 5 and 6 were adopted. 
Clause 7 was adopted, as amended. 
Clause 8 was adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 

[P.T.C. 
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The Lon~ Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Y. B. Chavan. 
" .. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Shiva Chandra Jha 
(3) Shri Ramavatar Shastri 
(4) Shri Shri Chand Goyal 

The motion" was adopted and the Bill, as amended, was passed. 

11. Report of BusineSs Advisory CommIittee 
Shri K. Raghuramaiah presented the Fiftieth Report of the Business 

Advisory Committee. 

*12. Government Bill-under Conside'8tion 
The University Grants Commission (Amendment) Bill, 1968, as passed 

"by Ra;ya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Dr. V.K.R.V. Rao. His speech was not concluded. 
The discussion was not concluded. 

*13. Motion 
Dr. V. K. R. V. Rao moved the following motion:-

"That the Annual Reports of the University Grants Commission 
for the years 1965-66. 1966-67 and 1967-68. laid on the Table 
of the House on the 29th March, 1967, 3rd May, 1968 and the 
14th March, 1969 respectively, be taken into consideration." 

His speech was not concluded. 
The discussion was not concluded. 

14. BaH-an-Bour Discussion on Matters arising out of AnsWer to Question 
Shri Shri Chand Goyal ra'sed a half-an-hour discus3ion on points 

arising out of the answer given on the 9th March, 1970 to Starred Ques-
tion No. 315 regardin~ upward trend in prices. 

Shri R. K. Khadilkar replied to the di-cussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th May, 1970). 

S. L. SHAKDHER, 
Secretary. 

------- .. --.------.-- .. -_ .... _---- .. ,-.•. ---- _._._._-_.---_. 
-Taken up together. 
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LOK SABHA 

BULLETIN-PART 1 
(Brief Record of ProceediAg8) 

Tuesday, May 12, 1970lVaisakha a, '1881 f8ak:a, 

No." 
1. tMarred. Quelti ... 

Starred Questions Nos. 1562 arid 1584-1&87 Wft. orally' aniwwe4, 
Replies to remaining questions were laid on the Table. 

2. V_tarred Questions 
Replies to Unstar~d Questions Nos. 92$1-8324. 93 __ 9363, NIO-9398 

,and 9400-9438 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 32 addressed to the Minister Of Towism 

and Civil Aviation regarding Places developed as Tourilt ~ntres in the 
'country was orally answered and supplementaries were also answered 
thereon. ' . 

4. Matter Under Rule 377 
Shri Atal Bihari Vajpayee raised a matter regardina Punjab Govern-

ment not participating in the National Food Congrell befng 'held in 
~. ' 

The Minister of Food and Agriculture made a Itatement on the .ub-
ject. 
5. Papen laid on the Table 

The following papers were Jaid on the Table:-
(1) A copy each of the following Notific,ations (Hindi ,and ENlish 

versions) iss.ued under section 6 of the Forward Contiuts 
(Regulation) Act, 1952:-

(i) S.O. 1192 pubUshed in Gazette of India dated the 26th March, 
1970. . 

(ii) S.O. 1193 published in Gazette of India dated the 26th March, 
1970. ' , 

(2) A copy of the Forward Contracts (&,gulation) ~endment 
Rules, 1970 (Hindi and English verlioni) publlaheci in Notifica-
tion No. S.O. 1231 in Gazette of India dated. the 4th ~l, 1970, 
issued under Slection 28 of the Forward Contracts (Regulation) 
Act, 1952. ' . 

(3) A copy of Notification No. S.D. 1355 (Hindi and Engllah ver-
sions) 'Published in Gazette of India' dated the 11th April, 1970, 
making certain amendment to Notification No. S.O. 2601 dated 
the 25th November, 1959, issued under section 5 of the Trade 
and Merchandise Marks Act, 1958. 

[P.T.O. 
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e. Motion re: Plftieth Report of Business Advisory Committee ' 
Shri K. Raghuramalah moved the following motlon:-

"That this House do ag~ with the Fiftieth Report of the Business 
Advisory Committee presented to the House on the 11 th May, 
19'10." 

The motion was adopted. 
(Lok Sab1ta adjourned at 1-30 P.M. ~nd re-assembl.ed at 2·35 P.M.) 

..,. Govemmeat BID-Under Coalideration 
The University Grants Com.mission (Amendment) Bill, 1968, as passed 

by Ra;1/a Sabha 
Dr. V. K. R. V. Rao concluded his speech on t.he motion for considera-

ti9Jl Qf.j)le ~i1l.as pa,ssed by Rajya Sabha, moved on the llthMay, J970. 
*8. MotIoa . , 

Dr. V. K. R. V. Rao concluded his speech on the following motion ... 
moved on the 11th May, 1970:- I : 

-ntaf the Annual Reports of the University Grants Commf~ion 
for the years 1965-66, 1986-67 and 1967-68, laid on the Table 'of ; 
the House on the 29th March, ~967, 3rd May. 1968 and the 14th 
March, 1969 respectively, be taken into consideration." 

The ,followin~ members took p.art in the ,combined debate on the 
JDo~on for conslderati<:»n of the Bill (vide para 7 above) and the motton:~ 

(1) Shri P. G. Sen 
(2) Shri C. K. Bbattacharyya 
(3) Shrimati Suseela Gopalan 
(4) Cbaudhuri Randhir Singh 
(5) Shri Bal Raj Madhok 
'(6)' Shri ·Onkar La! Bohra . 
(7) Dr. M. Santosham (Speech unfinished). 

The discussion was not concluded. 
t. Dlsc:assi01l Vader Rule tl3 

Sbrlmatt Sharda Mukerjee raised a discusr.ion on the atr crash of the 
Chief Test Pilot of the Hlndustan Aeronautics Limited while testing a 
de,'eloped version of HF-24 on the 10th January, 19'10. ' . 

... ~ ". 

'The'folloWing ;meinbers too]t part in th\~ debate:-
(1) M;ajor Ranjeet Singh 
(2)" siui K. P. Sin~ Deo 
(3) Shrt Shiya ChJndra Jha 
(.) Shn Bama.r ; GUha. . ' . -

. :{5) SkriBrijr*j Singh-Kotah 
. ;'., $ardu Swir~ Singh replied to the ·discussi~n. .•. .. 
(~k ~bha adjourned till V A.M .. on Wednesday, the. 13th May, 1970). 

S. L. SH~DHER, 
<- ", . . • ,_ _! .... Secretary. --- ---'---. -,. -'------.- --- -~-:--.. -"-'-_._._-------

*Disculled together. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, May 13, 1970lVaisakha 23, 1892 (Saka) 

Nn. 407 
1. Starred Questions 

Starred Questions Nos. 1591, 1592 and 1593 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 9439-9476, 9478-9500, 95#)2-
9552 Bnd 9554-9606 were laid on the Table. 
3. Short Notice Question _ 

Short Notice Question No. 33 addressed to the Minister of Irrigation 
", and Power regarding Height of Kadana Dam was orally answered and 

supplementaries were also answered thereon. 

I 

" 

4. Question of Privilege 
The Speaker informed the House that in regard to the question of 

privilege raised by Shri Jyotirmoy Bosu on the 28th April, 1970 in res-
pect of a news report published in the Northern India PatTika, Allaha-
bad, dated the 1st April, 1970, allegedly misreporting the proceedings of 
the House, the Resident Editor of the said newspaper in his reply dated 
the 29th April, 1970, had explained the circumstances leading to an 
error and had expressed sincere regret for the same. In view of this, 
the House agreed to treat the matter as closed. 
I. Papers Laid on the Table 

The following papers were laid on the Table:-
A copy each of the following papers under sub-section (1) of sec-

tion 619A of the Companies Act, 1956:-
(i) Review (Hindi and English versions) by the Government 

on the working of the National Projects Construction Cor-
poration Limited, New Delhi, for the year 1968-69. 

(ii) Annual Report of the National Projects Construction Cor-
poration Limited, New Delhi, for the year 1968-69 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

6. MeItI8ge from Rajya Sabha 
Secretary reported a message from Rajya. Sabha that Rajya Babha 

had no recommendations to make to Lok Sabha in regard to the Finance 
Bill, 1970, passed by Lok Sabha on the 6th May, 1970. 
T. Report of Committee on Private Members' Bills and Resolutions 

Shri G. G. Swell presented the Sixty-third Report of the Committee 
on Private Members' Bills and Resolutions. 
8. Statement by Minister 

The Minister of Law and Social Welfare made a statement correct-
inf,t the answer given on the 5th May, 1970 to supplementaries by Shri 
Kanwar Lal Gupta on Starred Question No. 1413 regarding refonn in 
Muslim Personal law. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at Z.05 P.M.) 
[p.T.O. 
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*D. Government Bill-Under Consideration 
The Universit yGram.ts Commission (Amendment) Bill, 1968, as passed 

by Ra;ya Sabha 
Discussion on the motion for consideration of the Bill, as passed by 

Rajya Sabha, moved on the 11th May, 1970, continued. 
The motion for consideration of the Bill was adopted after discussion 

as indicated under para 10 below. 
The discussion on the Bill was not concluded. 

'10. Motion 
Discussion on the following motion moved on the 11th May, 1870. 

ontinued:-
"That the Annual Reports of the University Grants Commi5sion 

for the years 1965-66, 1966-67 and 1967-68. laid on the Table of 
the House on the 29th March, 1967, 3rd May, 1968 and the 14th 
March, 1969 respectively, be taken into consideration." 

The following members took part in the combined de~te OQ the 
motion for consideration of the BUl (vide: para 9 above) and the 
lDotion:-

(1) Dr. M. Santosham 
(2) Shri Rajdeo Singh 
(3) S.hri S. Kandappan 
(4) Shri R. D. Bhandare 
(5) Shri Ramavatar Shastri 
(6) Shri Yamuna Prasad MandaI 
(7) Shri J. H. Patel 
(8) Shri Hem Barua 
(9) Shri Liladhar Kotoki 

(10) Shri Raghuvir Singh Shastri 
(11) Shri N. Sreekantan Nair 
(12) Shrimati Ilapal Chaudhuri 
(13) Shri Janardan Jagannath Shinkre 
(14) Shri C. M. Ked.aria 
(15) Shri S. Slupakar 
(16) Shri Abdul Ghani Dar 

Dr. V. K. R. V. Rao replied to the debate. 
The discussion on the motion was concluded. 

11. BaH.an-Hour DUcauiOD on Matters arismg out of Answer to Question 
Shri Bhogendra Jha raised a half-an-hour discussion on points arisiag 

out of the answer given on the 9th March, 1970 to Unstarred Question 
No. 2121 rega~ding opening of branches of nationalised banks in BIhar. 

Shri Prakashchand B. Sethi replied to the d.iscussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th May, 1970). 

-Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, May 14, 1970lVaisakha 24, 1892 (Saka) 

No. 408 
1. Starred Questions 

Starred Questions Nos. 1621-1624 were orally answered. Rei)lies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 9607-9643, 9645-9690, 9692-9744, 

9746-9775 and 9775A to 97750 were laid on the Table. 
Two statements by the Minister of Infonnation and Broadcasting 

correctin·g the replies given to the following questions were laid on the 
Table:-

(i) Unstarred Question No. 4315 on the 21st August, 1969, regard-
ing allPointment of Production Assistants in AlR.; 

(ii) Un,tarred Question No. 7206 on the 23rd April, 1970, regarding 
Government Advertisements in A.I.C.C. Souvenir of Con-
gress (R). 

3. Short Notice Question 
Short Notice Question No. 34 addressed to the Minister of FOod and 

Agriculture regarding supply of Dal, B.arley and Gram to the Army was 
orally ansWlered and supplementaries were also answered thereon. 

4. CalHng Attention 
Shri Hem. Barua called the attention of the Minister of Defence to the 

reported missing of an IAF plane which took off from Bangalore for Goa 
on the 12th May, 1970. . 

The Deputy Minister of Defence made a statement in regard thereto. 
5. Question of Privilege 

The Speaker informed the House that in regard to the question of 
privilege raised by Shri Bhogendra Jha on the 24th April, 1970 in respect 
of an editorial article published in the Aryavarta, Patna, dated the 19th 
April, 1970, allegedly casting reflections on certain Members of Parlia-
ment, the Editor of the said ne.wspaper in his reply dated the 30th April, 
1970, had explained the position. In view of this, the House agreed to 
treat the matter as closed. 

[p.T.O. 
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6. "-pen laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of Notification No. G.S.R. 13 published in Gazette 
of India dated the 3rd January, 1970 (English version) and 
the 21st March, 1970 (Hindi version) extending the Emplo-
yee~ Provident Funds Act, 1952 to cerhin establishments 
engaged in general insurance business, issued under section (1) 
of the said Act. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(2) (a) A copy each of the following Notifications (Hindi and 
Eng1i&h versions) under sub-section (2) of section 7 of the 
Employees' Providoent Funds' Act, 1952:-

(i) The Employees' Provident Funds (Seventh Amendment) 
Scheme, 1969, published in Notification No. G.S.R. 14 in 
Gazette of India elated th~ 3rd J&nuary, 1970 (English 
version) and the 21st March, 1970 (Hindi version). 

(ii) The Employees' Provident Funds (Amendment) Scheme, 
1970, published in Notification No. G.S.R. 396 in Gll2letbe 
of India dated the 7th March, 1970. 

(b) A statement (Hindi and English versions) showing reasons' for 
delay in laying the NQtification mentioned at item (i) above. 

(3) A copy of the Registration of Newspapers (Central) Amend-
ment Rules, 1969 published in Notification No. 419168-Coordl 
GSR in Gazette of India dated the 3rd January, 1'970 (Hindi 
version) and the 28th March, 197D (English version) under 
sub-section (2) of section 20A of the Pre&s and Registration of 
Books Act, 1867. 

(4) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review (Hindi and English versions) by the Government 
on the workinJ{ of the National Seeds Corporation Limited, 
New Delhi, for the year 1968-69. ' 

(ii) Annual Report (Hindi and English versions) of the National 
Seeds Corporation Limited, New Delhi, for the year 1968-69 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor GeJll2l'al thereon. 

(b) (i) Annual Report of the Assam Agro-Industries Develop-
ment Corporation Limited. for the year 1967-88 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(ii) A statement showing reasons for delay in laying the above 
Report. 

(5) A copy of the Annual Report ,(Hindi and English versions) of 
the Lndian Telephone Industries Limited, Bangalore, for the 
year 1968-69, along with the Audited Accounts and the c()m-
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956. 
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(6) (i) A copy of the Indian Telegraph (Fifteenth Amendment) 
Rules, 1969 (Hindi and English wrsions) published in Noti· 
fication No. G.S.R. 6 in Gazette of India dated the 3rd January, 
1970, under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(7) A copy of the Report of the Indian Government Delegation to 
the 53rd Session of the International Labour Conference held 
at Geneva in June, 1969. 

7. Messlll'e from Rajya Sabha 
Secretary reported a message from Rajya Sabh9. that at its sitting , 

held on the 7th May, 1970, Rajya Sabha passed the Architects Bill, 1970. ,.I 
• /1' 

8. Bill passed by RaJya Sabba-Laid on tile Table \,./ 
Secretary laid on the Table a copy of the Architects Bill, 1970, a6 

passed by Rajya Sabha. 

9. Motion for Election to Committee 
Sardar Swaran Singh moved the following motion:-

"That in pursuance of sub-section (1) of Section 12 of the National 
Cadet Corps Act, 1948. as amended by the National Cadet Corps 
(Amendment) Act, 1952, the members of Lok Sabha do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from amongst themselves to serve as members of the 
Central Advisory Committee for the National Cadet Corps for 
a term of one year commencing from tb~ 17th June, 1970, 
subject to the other provisions of the gaid Act and the Rules 
made thereunder." 

The motion was adopted. 

10. Matter Under Rule 377 
Shri Manubhai Patel raised a matter regarding facilities to the Leader 

of the Opposition. 
(Lok Sabha ad;oorned at 1-4.0 P.M. and r,e-ossembled at 2-45 P.M.) 

11. DiseulI8ion Under Rule 193 
Shri Atal Bihari Vajpayee raised a discussion on the situation arising 

out of the recent communal disturbances in the country. 
The following members took part in the debate:-

(1) Shri Tulsidas Jadhav 
(2) Shri S. K. PatH 
.(3) Shri Sitaram Kesri 
(4) Shri J. M. Imam 
(5) Shri N. K. P. Salve 
(6) Shri S. A. Dange 
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(7) Shri K. Subravelu 
(8) Shrimati Indira Gandhi 
(9) Syed Badrudduja 

(10) Sbri Jyotirmoy Bosu 
(11) 8hri Mushir Ahmad Khan 
(12) 8hri Nath Pai 
(13) Shri M. Muhammad Ismail 
(14) Chaudhuri Randhir Sihgh 
(15) 8hri George Fernandes (Speech unfinished). 

The discussion was not concluded. The House was adjourned for 
want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 15th May. 1970). , 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 15, 1970/Vaisakha 25, 1892 (Saka) 

1. Starred Questions 
No. 409 

Starred Questions Nos. 1651-1656 were orally answered. Replies to 
remaining questions were laid on the Table. 
2. UDStarred Questions 

Replies to Unstarred Questions Nos'. 9776-9781, 9783-9786, 9788-
9878, 9880-9902, 9904-9913, 9915-9924, 9927-9936, 9938-9944, 
9944A, 9944B and 9944C were laid on the Table. 
3. Calling Attention 

Shri Amiya Nath Bose called the attention of the Minister of Home 
Affairs to the reported erosion and threat of immediate destruction by 
river Ganga of the Samadhi of Gurudev Rabindranath Tagore at Nimtola 
Burning Ghat, Calcutta. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Papers laid on the Table 

The following papers' were laid on the Table:-
(1) A copy of the Annual Report of the University Grants Com-

mission for the year 1968-69, under section 18 of the Univer-
sity Grants Commission Act, 1956. 

(2) A copy of the Annual Report of the Indian School of Mines, 
Dhanbad for the year 1968-69. 

(3) (i) A copy of the Certified Accounts of the Indian Institute of 
Technology, Bombay, for the year 1967-68 along with the 
Audit Report thereon, under sub-section (4) of section 23 of 
the Institutes of Technology Act, 1961. 
(ii) A statement showing reasons for delay in laying the above 
document. 

(4) A copy of the Report on the activities of the Central Institute 
of English, Hyderabad, for the year 1968-69 along with the 
Audited Accounts. 

(5) A copy of the Union Public Service CommiSSion (Exemption 
from Consultation) Amendment Regulations, 11'10 (Hindi 
and English versions), published in Notification No. G.S.B. 833 

[P.T.a. 
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in Gazette of India dated the 18th April, 1970 under clause 
(5) of article 320 of the Constitution, together with an expla-
natory note. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of sf'\!tion 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Pay) First Amendment Rules. 
1970, published in Notification No. G.S.R. 603 in Gazette of 
India dated the 11th April, 1970. 

(ii) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1970, published in Noti-
fication No. G.S.R. 635 in Ga~tte of India dated the 18th 
April, 1970: . 

(iii) The Fourth Amendment of 1970 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No. G.S.R. 
636 in Gazette of India dated the 18th April, 1970. 

(iv) The Third Amendment of 1970 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification No. 
G.S.R. 637 in Gazette of India dated the 18th April, 1970. 

(v) The Indian Administrative Service (Appointment by promo-
tion) Amendment Regulations, 1970, published in Notifica-
tion No. G.S.R. 652 in Gazette of India dated 1he 25th 
April, 1970. 

(vi) The Indiar, Police Service (Appointment by Promotion) 
Amendment Regulations, 1970, published in Notification 
No. G.S.R. 653 in Gazette of India dated the 25th April, 
1970 .• 

(vii) The Fifth Amendment of 1970 to the Indian Police Service 
(Pay) Rules, 1954, published in Notification No. G.S.R. 654 
in Gazette of India dated the 25th April, 1970. 

(viii) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1970, published in Notifica-
tion No. G.S.R. 655 in Gazette of India dated the 25th 
April, 1970. 

(7) A copy of the Annual Accounts of the Paradip Port Trust for 
. the period from 1st November, 1967 to 31st March. 1968 and 

the Audit Report thereon, under sub-section (2) of section 103 
of the Major Port Trusts Act, 1963. 

S. Minutes of Committee on Private Members' Bills and Resolutions-
WeI Oil the. 'Table 

The Minutes of the sittings (58th to 64th) of the Committee on Private 
Members' Bills and Resolutions held during the current session, were laid 
on the Table. 
6. Messages from Bajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its 8'.ltting held on t~e 6th May, 1970, Rajya ~abha con-

curred in the recommendation ofLok Sabha to nominate seven 
members from Rajya Sabha to associate with the Committee on 
Public Accounts of Lok Sabha for the term beginning on the 
1st May, 1970 and ending on the 30th April, 1971 and also com-
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municated the following nam.-es of Members of Rajya Babha 
who had been elected to the said Committee:-

(1) Shri S. B. Bobdey 
(2) Shri Banka Behary Das 
(3) Shri P. C. Mitra 
(4) Shri Niranjan Varma 
(5) Shrimati Vidyawati Chaturvedi 
(6) 8hri Thillai Villalan 
(7) Shri Sheel Bhadra Yajee 

(ii) That at its sitting held on the 6th May, 1970, Rajya Sabha con. 
curred in the recommendation of Lok Sabha to nominate five 
members from Rajya Sabha to associate with the Committee 
on Public Undertakings of Lok Sabha for the term beginning 
on the 1st May, 1970 and ending on the 30th April, 1971, and 
also communicated the following names of Members of Rajya 
Sabha who had been elected to the said Committee:-

(1) Shri Syed Ahmad 
(2) Shri Balachandra Menon 
(3) Shri Dahyabhai V. Patel 
(4) Shri B. C. Pattanayak 
(5) Shri Kota Punnaiah 

'I. Assent to Bill 
Secretary laid on the Table a copy of the Appropriation (No.2) Bill, 

1970, passed by the Houses of Parliament during the current session and 
assented to. 

8. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 18th M~y, 1970. 

9. Government Bill-Passed 
The Univef'rity Grants CommiBSion (Amenc:lmen.t) Bin, 1968, as passed 

~ by Rajya Sabka • toJ ~J ~ U 

Clause-by-clause consideration of the Bill, as passed by Rajya Sabha, 
was taken up. e Clause 2 was adopted, as amended. 

r)(Lok Sabha ad;ouroed at 1 PM. and re-assembled a.'t 2·05 P.M.) 
Clause 3 was adopted. 
Clause 4 was adopted, as amended. 
Clauses 5 and 6 were adopted. 
Clause 1 and the Enactin2 Formula were adopted, as amended. 

.... The Lon2 Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Dr. 

V. K. B. V. Rao. 
[P.T.O. 
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The following members took part in the debate:-.. 
(1) Shri Shea Narain 
(2) Shri K. P. Singh Deo 
(3) Shri S. Kandappan 
(4) Shri R. D. Bhandare 
(5) Maulana Ishaq Sambhali 
(6) Shri Madhu Limaye 
(7) Dr. V. K. R. V. Rao 

The motion was adopted and the Bill, as amended, was paaaed. 

10. Motion Re. Sixty-Third Report of Committee on Private Members' 
BUis and Resolutions 

Chaudhuri Randhir Singh moved the following motion:-
"That this House do agree with the Sixty-third :Report of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the HOUle on the 13th May, 1970." 

The motion was adopted. 

11. Private Members' Resolution-Under Consideration 
Shri Indrajit Gupta concluded his speech on the following Resolution -14 

moved by him on the 1st May, 1970:-
"This House is of opinion that, in the administration of West 

Bengal under President's rule, Government should give top 
priority to solution of urgent economic and social problems 
such as land reform, unemployment, refugee rehabilitation, 
development of Calcutta, etc." . 

Two amendments were moved by Shri Deven Sen and Shrimati 11n 
Palchaudhuri. 

The following members took part in the debate:-
(1) Shri Samar Guha 
(2) Shrimati Ila Palchaudhuri 
(3) Shri S. S. Kothari 
(4) Shri S. R. Damani 
(5) Shri D. N. Patodia 
(6) Shri Krishna Kumar Chatterji 
(7) Shri H. N. Mukerjee 
(8) Shti Sardar Amjad Ali 

The discussion was not concluded. 
12. Balf-an-Bour Discussion on Matters Arising out of Answer to Questior.(IJ 

Shri Surendra Kumar Tapuriah raised a half-an-hour discussion on 
points arising out of the answer given on the. 2nd March, 1970 to Un-
starred Question No. 1200 regarding resumption of forward trading in 
shares. 

Shri R. K. Khadilkar replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the i 18th May, 1970) \. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Monday, May 18, 1970lVaisakha 28, 1892 (Sakal 

No. 410 
1. Starred Questions 

Starred Questions Nos. 1681-1683, 1685, 1686 and 1688 were answered. 
Replies to remaining questions were laid on the Table. 

Z. U_erred Questions 
Replies to Unstarred Questions Nos. 9945, 9947-9960, 9962-9990, 9992-

10042, 10042-10079, 10081-10116 and 10118-10144 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 35 addressed to the Minister of Food and 

Agriculture regarding Increase in Price of Indigenous wheat in Delhi was 
orally answered and supplementaries were also answered thereon. 

4. Callin. Attention 
Shrimati Tarkeshwari Sinha called the attention of the Minister of 

Foreign Trade to the reported statement made by him to the Press that 
India was willing to resume trade with China. 

The Minister of Foreign Trade made a statement in regard theretn 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the "Fourth Five Year Plan 1969-74". 
(2) A copy of the Certified Accounts of the Post-Graduate Institute 

of Medical Education al)d Research, Chandigarh, fot' the yeat 
1968-69 together with the Audit Report thereon, under sub-
section (4) of section 18 of the Post-Graduate Institute 01 
Medical Education and Research, Chandigarh Act, 1968. 

(3) A copy of the Report of the Indian Delegation to the 'l.'Wenty. 
second session of the W.H.O. Regional Committee for South. 
East Asia, held at Kathmlandu from 29th September to 5tb 
Oetober, 1969. 

(4) A copy each of the following papers' under sub-sedion U) of 
section 619A of the Companies Act, 1956:-

(I) Review by the Government on the worldn~ of the Lubrizol 
India Limited, Bombay, for the year 1968-69. 
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(il) Annual Report of the Lubrizol India Limited, Bombay, for the 
year 1968-69 along with the Audited Accounts and the com· 
ments of the Comptroller and Auditor General thereon. 

(5) A copy each of the following papers (Hindi version) under sub-
section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Si:1garero 
Collieries Com.pany Limlited, for the year 1968-69. 

(ii) -Annual Report of the 8ingareni Colli~ries Company Limited, 
for the year 1968-69 along ·with the Audited Accounts. 

(6) A copy of the Aluminium (Control) Order, 1970 (Hindi and 
English versions) published 'in Notification No. S.O. 1103 in 
Gazette of India dated the 20th March, 1970 under sub-section 
(6) of section 3 of the Essential Commodities Aetj 1956; . 

'CT) A copy' of the Agricultural Refinance Corporation (Issue and.-
Management of 'Bonds) Regulations, 1969, pubUshed in Gazette" 
of India dated the 25th April, 1970, under suirsection; (5) of 
section 46 of the Agricultural Refinance Corooration Act 
1963. 

(8) A copy of the Central ExCise (Eighth Amendl1'l'ent) Rules 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 689 in Gazette of India dated the 2nd May, 1970, 

under section 3B of the. Central Excises and Salt Act, 1944. 
(9) A copy of Notification No. 8.0. 1542 (Hindi and . English 
. versions) published in Gazette of India dated the 2nd May, 

1970, under section 159 of the Customs Act. 1962. together 
with an explanatory memorandum. 

(10) A copy each of the folloWing Notifications under section 159 of 
the Customs Act, 1962 and section 3Bo! the Cp.otral Excises 
and Salt Act, 1.944:-

(i) The Customs and Central Excise Duties Export DrawbaCK 
(General) Nineteenth Amendment Rule., 1970 (Hindi and 
English versio~s) published in Notification No. G.8.R. 640 
in G&zette of India dated the 18th April, 1970. 

(ii) The Customs and Central Excise Duties Export . Drawback 
(General) .' Eighteenth Amendment Rules, 1970· (Hindi and . 
English versions) publisbed in Notification No. G.S.R. 64J ' 
in Gazette of India dated the 18th April, 19'Z0. 

(iit) The Customs and Central Excise Du~ies ·~PQ.r.t Drawback 
. (General) Seventeenth Amendment Rules, 1970' (Hindi and 

English versions) published in Notification No. G.S.R. 642 
~n Gazette of India dated ·the 18th April, 1~.70. 

(I·,) G.S.R. 643 published in Gazette of India' da~ the 18th 
April, 1970 containin~ corrigendum to' Notification No. 
G.S.R. 101 dated the 17th January, 19-70. 

(v) The Customs and Central ExcIse DutieS Export Drawback 
(GelJ,eral) Twentieth Amendment Rules, 1970;·· (Hindi and 
EngUsh versions) pUBlished in Noti~ationNo. a.s.R. 660 
in Gazette of India dated the 25th April, 1970. 
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(vi) The Customs and Central Excise Duties EXpOl·t Drawback 
(General) Twenty-first Amendment Rules, 1970, (Hindi and 
English versions) published in· Notification No. G.S.R. 661 
in Gazette of India dated the 25th April, ·1970. 

(11) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) The Tripura Foodgrains Movement Control (No.2) Amend-
ment Order, 1970 (Hindi version) published in Notification 
No. G.S.R. 42'7 in Gazette of India dated the 25th April, 
1970. 

(ii) The Sugar (Price Determination) Third Amendment Order, 
1970 (Hindi and English versions) published.in Notification 
No. G.S.R. 644 in Gazette of India dated the 23rd April, 
1970. 

6. Assent to Bill 
Secretary laid on the Table a copy of the Finance Bill, 1970 passed 

,by the Houses of Parliament during the current session and assented to. 

7. Statements by Ministers 
(l) The Minister of Railways laid on the Table a statement on the 

strike by Railway Firemen at Madras. 
(ii) The Minister of Labour and Rehabilitation laid on the Table a 

statement on the strike by Dock Workers at Madras Port. 

B. Government Bill-Introduced 
The Constitution (Twenty-fourth Amendment) Bill, 1970 

The motion for leave to introduce the Bill moved by Shri Y. B. 
Chlavan was opposed . 

. (Lok Sabha adjourned at 1-30 P.M. and re-assembled at 2-30 P.M.) 
The motion was adopted and the Bill was introduced. 

9. Resolution-Held over 
Shri Gulzari LaI Nanda moved the following Resolution:-

"That this House do resolve that the membership of the Parlia-
mentary Committee >appOinted in pursuance of a resolution 
adopted by Lok Sabha on 28-11-1968 to review the rate of 
dividend which is at present payable by the Railway Under-
taking to General Revenues as well as other ancillary matters 
in connection with the Railway Finance vis ... ·vis the General 
Finance and make recommendations thereon, be increased by 
4 more members of this House to be nominated by the 
Speaker." 

After some discussion, the Resolution was held over. 

10. Discussion Under Rule 193 .. , t.' ~~. 

Shri Shri Chand GoyaJ. raised a discussion:;,pn th~ Tet~ilgana problem. 
'; ... ,'.' . 

[p.T.O. 
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The following members took part in the debate:-
(1) Shri M. Nar:ayana Reddy 
(2) Shrimati T. Laksbmikanthamma 
(3) Shri flemBarua 
(4) Shri G. S. Reddi 
(5) Shri A. T. Sarma 
(6) Shri Kommareddi Suryanarayana 
(7) Shri S. Kandappan 
(8) Shrimati Sangam Laxmi Bai 
(9) Shri P. K. Vasudevan Nair 

(10) Shri G. Venkatswamy 
(11) Shri Rabi Ray 
(12) Shri K. Ramani 
(13) Shri Bakar Ali Mirza 
(14) Shri K. Narayana Rao 
(15) Shri D. K. Kunte. 

Shri Y. B. Chavan replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th May, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, May 19, 1970lVaisakha 29, 11892 (Saka) 

No. 411 
1. Starred Questions 

Starred Questions Nos. 1711-1714 were orally answered. Replies to 
remaining questions were laid on the Table. . 

2. U_tarred Questions 
Replies to Unstarred Questions Nos. 10145-10308, 1030B.A, 1030B-B 

and 10308-C were laid on the Table. 
Two statements by the Minister of Railways correcting the replies 

given to (i) Unstarred Question No. 355 on the 24th February, 1970 reo 
garding Crimes on the Indian Railways and (ii) Unstsrred Question 
No. 1261 on the 3rd March, 1970 regarding incidents nf Loot, Murders 
and Dacoities on the Western Railway; and one statement by the Min-
ister of Steel and Heavy Engineering correcting the reply given to Un-
starred Question No. 3911 on the 24th March, 1970 regarding distribution 
of billets to Rerollers and exporters, were laid on the Table. 

3. Short Notiee Question 
Short Notice Question No. 36 addressed to the Minister of Education 

and Youth Services regarding Launching of Communication Satellite was 
orally answered and supplementanes were also 8nBWer€:d thereon. 

4. CaUin, Attention 
Shri Era Sezhiyan called the attention of the Mirlister of Finance 

to the reported misappropriation of more than £ 1.2 millio.n at the 
London Branch of the Central Bank of India and the actk>11 taken by 
the Government in this regard. 

The Minister of State for Finance made a statement in regard thereto. 

5. PapeH Laid em the Table 
The follOWing papers were laid on the Table:-

(1) A copy each of the following papers under !lub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review (Hindi and English versions) by the Gov(:rnment on 
ttJe workinR of the Hindustan Photo Fnms ManufacturlnR Com-
pany IJmited, for the year 1968-69. 
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(li) Annual Report of the Hindustan Photo Films Manufacturing 
COm'pany Limited, for the year 1968-69 along with the Audit-
ed Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review (Hindi and English versions) by the Government an 
the working of the National Newsprint and Paper Mills Limit-
ed, Nepanagar, for the year 1968-69. 

(ii) Annual Report (Hindi and English versions) of the National 
Newsprint and Paper Mills Limited, Nepanagar, for the year 
1968-69 along with the Audited Accounts 'lnd the comments 
of the Comptroller and Auditor General ther~on. 

(c) (i) Review (Hindi and English versions) by the Government on 
the workin~ of the Instrumentation Limited, Kttta, for the year 
1968-69. , 

(ii) Annual Report of the Instrumentation Limiter.l, Kota, for the 
year 1968-69 along with the Audited Accounh nnd the com. .) 
ments of the Comptroller and Auditor General thereon. 

(d) (i) Review (Hindi and English versions) by the Government on 
the working of the Hindustan Salts Limited, Jaipur, for the 
period from 1st October, 1967 to 30th September, 1968. 

(ii) Annual Report of the Hindustan Salts Limited, J3ipur, for the 
period from 1st October, 1967 to 30th Septeml:cr, 1968 along 
with the Auditor Accounts and the comments ,r the Com;Jtrol. 
ler and Auditor General thereon. 

(e) (i) Review (Hindi and English versions) by the Government 
on the working of the Sambhar Salts Limited, Jaipur, for the 
period from 1st October, 1967 to 30th Septemher, 1968. 

(ii) Annual Report of the Sambhar Salts Limited, Jaipur for the 
period from 1st October, 1967 to 30th September, 1968 along 
with the Audited Accounts and the commenlo; of the Com· 
ptroller and Auditor General thereon. 

(2) A copy each of the following papers (Hindi and English 'lIoII 
versions) under sub-rule (5) of rule 3 of the Air Corpora· r 
tions Rules, 1954:- J 

(1) Summary of Budget Estimates for Revenue and Expendl. 
ture of Air India for the year 1970-71. ~ 

(li) Summary of Actuals for the year 1968-69, Budget Estimates 
and Revised Estimates for the year 196A-70 and Budget 
Estimates for the year 1970-71 under Capital of Air India. 

(Iii) Summary of Budget Estimates of Revenue and Expendi-
ture of the Indian Airlines for the year 1970-71. 

(Iv) Summary of Actuals for the year 1968-69, Budget Estimate. 
and Revised Estimates for the year 1969-70 and Budget 
Estimates for the year 1970-71 under Capital of Indian Air. 1 
lines. ... 

(3) A copy of the Annual Report (Hindi and English versions) 
on the working of the Employees' Provident Funds Scheme. 
1952, for the year 1968-69. . 
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(4) A copy of the Annual Report of the Press Council. of India 
for the year 1969, under section 18 of the Press Council Act, 
1965. 

(5) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:- . 

(1) Review by the Government on the working of the Pyrites, 
Phosphates and Chemicals Limited, for the year 1968-69. 

(ii) Annual Report of the Pyrites, Phosphates and ChemicalJ 
Limited, for the year 1968-69 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(6, A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(I) Review by the Government on the working of the Mining 
and Allied Machinery Corporation Limited, Durgapur, for 
the year 1968-69. 

(if) Annual Report of the Mining and Allied Machinery Cor-
poration Limited, Durgapur for the year 1968-69 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(7) The following statements showing the action taken by the 
Government on various assurances, promises and undertak-
ings given by the Ministers during the various sessions of 
Fourth Lok Slabha:-

(i) Supplementary Statement .No. I-Tenth SeSSion, 1970. 
(ii) Supplementary Statement No. IV-Ninth Session, 1969. 
(iii) Supplementary Statement No. VII-Eighth Session, ]969. 
(iv) Supplementary Statement No. XVII-Seventh Session, 1969. 
(v) Supplementary Statement No. XII-Sixth Session, 1968. 
(vi) Supplementary Statement No. XIX-Fifth Session, 1968. 
(vii) Supplementary Statement No. XXV-Fourth Session, 1968. 
(viii) Supplementary Statement No. XIX-Third Session, 1967. 
(ix) Supplementary Statement No. XXVII-Second Session, 1967. 

(8) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(1) Review (Hindi and English versions) by the Government on 
the working of the National Instruments Limited, Calcutta, 
for the year 1968-69. 

(li) Annual Report of the National Instruments Limited, CalN 
cutta, for the year 1968-69 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 
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(9) A copy of Notification No. S.O. 1503 (Hindi and English ver-
sions) published in Gazette of India dated the 25th April, 1970 
making certain amendment to the Schedule to Emblems and 
Names (Prevention of Improper Use) Act, 1950, issued under 
section 8 of the said Act. . 

(10) A copy of the Audit Report (Civil) on Revenue Receipts, 
1970, under article 151 (1) of the Constitution. 

(11) A copy each of the followinR Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(I) Hindi version of the Fertiliser (Control) Amendment Order, 
1969, published in Notification No. G.S.R. 2558 in Gazette of 
India dated the 1st November, 1969. 

(11) The Delhi, Meerut and Bulandshahr Milk and Milk Products 
Control Order, 1970 (Hindi and English versions) published 
in Notification No. S.O. 1633 in Gazette of India dated the 
5th May, 1970. 

(12) A statement (Hindi version) showing reasons for delay in 
laying the Notification mentioned at (11) (i) above. 

(13) A copy of the Report on the Mid-term General Elections in 
India, 1968-69-Volume-1I (Statistical). 

I. M ...... from Raj~ Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 11th May, 1970, Rajya Sabha 
concurred in the recommendations of Lok Sabha to elect 
three members to the Committee on the Welfare of Scheduled 
Cutes and Scheduled Tribes in the vacancies caused by the 
resignation of one member and the retirement of two mem-
bers of Rajya Sabha and also communicated the following 
names of members of Rajya Sabha who had been elected to 
the said Committee:-

(1) Shri K. P. Subramania Menon 
(2) Shri E. M. Sangma 
(3) Shri Sukhdev Prasad 

(u) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Contingency Fund of India (Amend-
ment) Bill, 1917D, passed by Lok Sabha on the 7th May, 1970. 

7. Report of COII8Dittee on Absence of Members 
Shri G. C. Naik p!'eSented the Fourteenth Repol't of the Committee 

on AbsenCE: of Members from the Sittings of the House. 

8. I'enouI EspIanadea Under Bule 357 
Shri J .. M. Biswas made a personal explanation regarding certain 

remarks about him made by Shri Hukam Chand Kachwai in the House 
on the 14th May, 1970. 



9. Resolutions-Adopted 

(i) Discussion on the following Resolution moved by Shri Gulzarl 
Lal Nanda on the 18th May, 1970, was resumed:-

"That this House_ do resolve that the membership of the Parlia-
mentary Committee appointed in pursuance of a resolution 
adopted by Lok Sabha on 28th November, 1968 to review the 
rate of dividend which is at present payable by the Railway 
Undertaking to General Revenues as well as other ancillary 
matters in connection with the Railway Finance vis-a-vis the 
General Finance and make recommendations thereon, be in· 
creased by 4 more members of this House to be nominated 
by the Speaker." 

An amendment moved by Shri Gulzari Lal Nanda was adopted. 
The Resolution was adopted in the following amended form:-

"That this House do resolve that the membership of the Parlia-
mentary Committee appointed in pursuance of a resolution 
adopted by Lok Sabha on 28th November, 1968 to review th~ 
rate of dividend which is at present payable by the Railway 
Undertaking to General Revenues as well as other ancillary 
matters in connection with the Railway Finance vis-a-vis the 
General Finance and make recommendations thereon, be in-
creased by 2 more members of this House to be nominated 
by the Speaker." 

(if) Shri Gulzari Lal Nanda moved the following Resolution:-
"That this House do recommend to Rajya Sabha to agree to asso-

ciate one more member from Rajya Sabha with the Parlia-
mentary Committee to review the rate of dividend which Is 
at present payable by the Railway Undertaking to Genera) 
Revenues as well as other ancillary matters in connection with 
the Railway Finance vis-a-vis the General Finance and make 
recommendations thereon, to be nominated by the Chairman 
and to communicate the name of the member so appointed 
to this House." 

The Resolution was adopted. 
(Lok Sabha adjourned at 1-25 P.M. and re-assembled at 2-35 P.M.) 

10. Govemment Bill-Passed 
The Indian Soldiers (Litigation) Amendment Bill, 1969, as passed by 

Rajya Sabha 
The motion for consideration of the Hill, as passed by Rajya Sabha, 

was moved by Sardar Swaran Singh. 
The following members took part in the debate:-

(1) Shrimati Tara Sapre 
(2) Major Ranjeet Singh 
(3) Shri Gajraj Singh Rao 
(4) Shri S. M. Banerjee 
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(5) Shri A. S. Saigal 
(6). Shri Shiva Chandra Jha 
(7) Shri G. Viswanathan 

Sardar Swaran Singh replied. to the debate. 
The motion for consideration of the Bill was adopted. and clause-by· 

clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
An amendment for insertion of New Clause 4 was adopted. 
New Clause 4 was also adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved. by 

Sardar Swaran Singh. 
The motion was adopted and the Bill, as amended, w.as passed.. 

11. Motion 
Dr. V. K. R. V. Rao moved the following motion:-

··That the Report (Part I) of Committee of Enquiry (Council of 
Scientific and Industrial Res~rch), laid on the Table of the 
House on the 10th March, 1970, be taken into consideration." 

The following members took part in the debate:-
(1) Shri Madhu Limaye 
(2) Shri Mushir Ahamad Khan 
(3) Shri Sam~. Guha 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Shashi Bhushan . 
(6) Shri K. M. Koushik 
(7) Shri Mrityunjay Prasad 
(8) Shri Sitaram Kesrl 
(9) Shri H. N. Mukerjee 

(10) Shri G. Viswanathan 
(11) Shrimati Indira Gandhi 
(12) Dr. Sushila Nayar 
(13) Shri K. Ananda Nambiar 
(14) Shri Tenneti Viswanatham 

Dr. V. K. R. V. Rao replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th May, 1970) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings I 

Wednesday, May 20, 1970IVaisalc.ha 30, 1892 (Saka) 

No. 412 
1. Oath or Affirmation 

Sarvashri Digambar Singh Chaudhari and Kedar Nath Singh made 
and subscribed the affirmat!on in Hindi and took their seats iJ"l the 
House. 
2. Starred Questions 

Starred Questions Nos. 1741, 1743, 1745, 1747-48 and 1749 were orally 
answered. Replies to remaining questionl'l were hid on the Table. 
3. Vnstarred Questions 

Replies to Unstarred Questions Nos. 10309-10454 were laid on the 
Table. 
4. Short Notice QUestioD 

Short Notice Question No. 37 addressed to the Minister of Health and 
Family Planning and Works, Housing and Urban Development regarding 
Accord on Birla House was orally answered and Supplementaries w~re 
algo answered thereon. 
5. Calling Attention 

Shri R. Umanath called the attention of the Minister of Industrial 
Development, Internal Trade and Company Affairs to the reported re-
signation of the Government nominated Director on the Board of the 
Bennett Colemen & Co., Shri Mohan Kumaramangalam. 

The Minister of Industrial Development, Internal Trade and Company 
Affairs made a statement in regard thereto. 
e. Papers laid on the Table 

The following papers were la.id on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) 

of the Indian Standards Institution for the year 1967·68. 
(2) A copy of the Annual Report of the Indian Institute of Techno-

logy, Madras, for the year 1968·69. 
(a) A copy each of the following Notifications under sub-section 

(3) of section 31 of the Post-Graduate Institute of Medical 
Education and Research, Chaondigarh, Act, 1966:-
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(i) The Post-Graduate Institute of Medical Education alld 
Res'earch, Cbandigarh (Amendment) Rules, 1969, published 
in Notification No. S.O. 2480 in Gazette of India dated the 
28th June, 1969. 

(ii) The Post-Graduate J.nsiitute of Medical Education arJd 
Research, Chandigarh (Amendment) Rules, 1970, publish~d 
m Notification No. S.O. 1334 in Gazette of India, dated the 
11 th April, 1970. 

14) A copy each of the following p3pcrs (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- ' 

(i) Review by the Government on the working of the Rehabili-
t.ation Industries Corporation Limited, Calcuttat for tltt' 
years 1967-68 and 1968-69. 

(ii) Annual Report of the Rehabilitation ~ndu9tries Corporation 
Limited. Calcutta, for the year 1967-88 t.}ong with the 
Audited Accounts and the comments of the ComDtroller and 
Auditor General thereon. . 1 

(iii) Annual Report of the Rehabilitation Industries Corporation 
Limited, Calcutta, for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the above documents. 

(6) A copy of the Drugs (Prices Control) Order, 1970, published 
in Notification No. S.O. 1752 in Gazette of India dated the 16th 
May, 1970, under sub-section (6)' of section 3 of the Essential 
Commodities Act, 1955. -

(7) A copy each of th~ followjng Notifications (Hindi and English 
versions) under sub-section (3) of section 12 of the Govel'n-
ment Savings Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Amendment) Rule", 
1970, published in Notification No. G,S.R. 318 in Gazette of 
India dated the 28th February, 1970. 

(ii) The National Savings Certificates (IV Issue) Rules, 197(), 
published in Notification No. G.S.R. 319 in Gazette of India 
dated the 28th FebruE..ry, 1970. 

(8) A cOj.ly each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15 of t~e Gov('rn-
ment Savings Banks Act, 1873:-

(i) The Post Office Savings' Banks (Amend~ent) Rules, 197~, 
published in Notific9tion. No, G.S.R. 320 m Gazette qf IndIa 
dated the 28th February, 1970. 

(ii) G.S.B.. 321 published in Gazette Of India dated the 28th 
February, 1970. 

(9) A coPy of the Jayanti Shippin~ Company (Bo8lrd of Control) 
Second Amendment Rules, 1969 (Hindi and English versions) 
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· published in Notification No. G.S.R. 15 in Gazette of India 
dated the 3rd January, 1970. under sub-sect:on (2) of section 
19 of the Jayanti Shipping Company (T!3king Over of Manage-
ment) Act, 1966. 

(10) A cOflY of the Annual Report of the Damodar Vallev Corpora-
tion and Audit Report on the accounts thereof for the vear 
1968-69 under rub-sectoin (5) of section 45 of the Damodar 
Valley Corporation Act, 1948. 

(11) A copy of the Gold Control (Grant of Certificates) Rules, 1970. 
(Hindi and English versions) published in Notification No. 
SO. 1617 in Gazette of India dated the 29th April, 1970, under 
sub-section (3) of section 114 of the Gold (Control) Act, 1968. 

(12) A copy each of the following Notifications' (Hindi SInd Engli$h 
versions) under section 159 of the Customs Aet, '962::..-. . 

(i) G.S.R. 767 published in Gazette of India dated the 9th May, 
1970 together with an explanatory memorandum. 

(ii) G.S.R. 769 published in Gazette of India dated the 9th May, 
1970 together with an explanatory memorandum. 

(13) A copy each of Notification Nos. ·G.S.R 726 to G.S.R. 139 
and G.S.R. 741 to G.S.R. 743 (Hindi and English versions) 
published in Gazette of India dated the 1st May. 1970, issued 
under the Central Excise Rules, ]944, together with an ex· 

.*~ planatory memorandum. 
(14) A co~y of the Arms (Amendment) RuIns, 1970, (Hindi and 

English versions) pub1ish~'d in Notification No. G.S.H. 634 in 
Gazette of India dated the 18th April. 1970, under sub-,..c.+ectiun 
(3) oJ section 44 of the Arms Act, 1959. 

(15) A copy of Notification No. S.D. 1660 (Hindi and English 
verl'lions) published in Gazett~ of India dated the 9th May. 
1970 containing corrigenda to Notification No. S.O. 2933 
(English version) and S.O. 2934 (Hindi version) nat~d the 18th 
.July. 1969, under sub-section (5) of secti·:m 4 of the Inter-Stat(> 
Corporations Act. 1957. 

(16) A coPy of the AuriH Report on the Accounts of the Rubber 
Board for the year 1967-68 along with the statement of 
Accounts. 

(17) A copy of t.hE' Audit Report (Hindi version) on the Accounts 
of thf! Tea Board for the year ]967-68. 

(18) A copy .oi the Delhi Motor Vehicles (Amenrlment) Rules, 1970 
(H'ndi and Enrrlish versions) published in Notification No. F.3 
(12) 170-Tllt. in D(~lhi GAzette dated thp. 23rd Antil. 197~. under 
~ub-Eect;on (3) of section 133 of th~ MO'tor Vehicles Act, 1939. 

7. Minutes of Parliamentary Conunittee-Lliid on the Table 
en Minutes of the sittings of the Rules. Committee held on the 9th 

and 18th March and 18th May, 1970. were laid on the Table. 
(ii) Minutes of the Fiftv-sixth to sixty-third, Sixty-fifth and Sixty-

lIixth sittings or the Committee on Petitions; were laid on the Table. 
[p.T.O. 
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(iii) Minutes of the Thirteenth and Fourteenth sittings of the Com 
mittee on Absence ol Members from the Sitfngs of the House held 
tiuring the current session, were laid on the Table. 
R .. Messages from Hajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held OIl the 18th May, 1970, Rajya Sabhs 

agreed to the amendments made by Lok Sabha in the Mer· 
chant Shipping (Amendment) Bill, 1969. on the 8th May, 1970. 

(ii) That at its sitting held on the 18th May, 1970. Rajya Sabhs 
agreed without any amendment to the Petroleum (Amend. 
ment) Bill, 1970, passed by Lok Sabha on the 7th May, 1970. 

t. Leave of Ahsena 
The following Members were granted leave of absence from the sit-

tings of the House for the periods mentioned against each:-
(1) Shri Prakash Vir Shastri 27th April to 20th May. 1970 

(Tenth Session).S 

(2) Shrimati Sudha V. Reddy .. 

(3) Shri Viren Shah 

(4) Rani Lalita Rajya Laxmi 

It. Reports of Estimates Committee 

15th April to 12th May, 1970 
(Tenth Session). 

29th April to 20th May, 1970 
(Tenth Session). 

28th March to 20th May. 1970 
(Tenth Session). 

Shri S. Supakar presented the following Reports of the Estimates 
Committee:-

(1) Hundred and twenty-eighth Report on the Ministry of Home 
Affairs-Union Territory of Andaman and Nicobar Islands. 

(2) Hundred and fourteenth Report regarding action taken by 
Government on the recommendations contained in their Eighty' 
fifth Report on the Ministry of Industrial Development, Inter-
nal Trade and Company Affairs-Recognition of additiona1 
capacity in the Barrel Industry in spite of its being on the 11 
banned list.' J 

11. Statements by Ministers 
(i) The Minister of Foreign Trade laid ()'ll the Table a statement . 

correcting the answer given on the 10th December, 1969 to Starred ; 
Question No. 532 by Shri Y. Gadilingana Goud regarding forged import ' 
licences. 

(ii) The Minister of State for· Petroleum and Chemicals and Mines 
and Metals laid on the Table a statement correcting the answer glverJ 
on the 23rd February, 1970 to Starred Question No. 11 regarding of) 
barrels and bitumen drums supplied to the Indian Oil Corporation. 

(iii) The Minister of Industrial Development, Internal Trade and , 
Company Affairs la:d on the Table a stAtement on the lItrike by workers r 
in Bharat Heavy Electricals Limited, Hardwar. 
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(iv) The Minister of Food and Agriculture laid on the Table a st'lte-
ment regarding difficulties f&,zed by the ~ugarcane growers in U.P. and 
Bihar. 

(v) The Min:ster ·~f Food and Agriculture l~id on the Table a state-
ment on the famine conditions in certain parts of Bihar and Rajasthan. 

(vi) The Minister of State for Finance laid on the Table a statement 
regarding admissibU"ty of House Rent Allowance to Central Govern-
ment employees. 
12. PeNoDal Explanations under Rule 35'7 

(i) Sohri Shashi Bhushan made a personal explanation regarding 
certain remarks made by him in the House on the 14th May, 1970. 

(ii) Shri M. R. Masani made a personal explanation regarding cer-
tain remarks made in the House on the 19th May. 1970 during proceed-
ings on Calling Attention matter. 

(iii) Shri Jyotirmoy Bosu made a personal explanation regarding 
certain remarks about him made by Shri Surendra Kumar Tapuriah in 
the House on the 14th May, 1970. 

(Lok Sabha adjourned at 1-20 P.M. and re-assembled a't 2-35 P.M.) 
13. Matters undem Rule 3'77 

Several matters were raised bv different Members and the concern-
ed Ministers replied to some of them. 

14. Government Bill-Introduced ./ 
The Central Sales Tax (Amendment) Bill, 1970 V"" 

The motion for leave to introduce the Bill moved by Shri Prakash~ 
chand B. Sethi was opposed. The motion was adopted and the Bill was 

" introduced. 
15. Amendments made by Rajya Sabba in Government Bills-

Amendments Agreed to 
(i) The Central Silk Bo.1rd (Amendment) Bill, 1970 

" The motion that the following amendments made bv Rajva Sbha in 
the Bill be taken into consideration. was moved by Chowdhary Ram 
Sewak. 

'Enacting Formula 
(1) That at page 1. line 1. for the word "Twentieth" the word 

"Twenty-first "be substituted. 
Clau.se 1 

(2) That at page 1, line 4. for the figure "1969" the figure "1970" be 
substituted.' 

The motion for consideration was adopted. 
The amendments were adopted. 
The motion that the amendments made by Rajya Sabha in the Bill 

be agreed to was moved by Chowdhary Ram Sewak. 
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The motion was adopted. 
(ii) The Tea (Amendmen·~) Bill, 1970 

The motion that the following amendments made by Rajya Sabha in 
the Bill be taken into cons deration, was moved by ChowdharyRam 
Sewak. . 

tEnacting Formula 

(1) That at page 1. line 1, for the word "Twentieth" the word 
"TW2:lty-first" be substitut:d. 

Clause. 1 
(2) That at page 1. ~ine 3, for the figure ")9n9" the figure fl187(v' be 

subsl i tuted.' 
The motion for consideration was adopted. 
The amendments were adopted. 
The motion that the amendmenh ~ade by Raj:va Sabha in the Bill 

be agreed to was moved by Chowdhary Ram &wak. 

16. Go mment Bill-Motion for Refercnre tf) Select Committee-~
e m ioh was adopted. 

pted , 

The Customs Tariff Bill, 1969 
The motion for reference of the R 11 to a Select Committtee· was 

moved by Chcwdhary Rami Sewak, 

The motion was adopted as fr)llcws:~ 
'That the Bill to consolidate and ame~d the law relatinq to cus· 

toms duties, be referrt>d to a Select Committee consisting of 
30 members; 'namely:-

(1) Shri K. M. Abraham 
(2) Shri R. K. Amin 
(3) Shri Bali Ram BhagRt B 
(4) 5hri R. K. Birla 
(5) Shri Tridib Chaudhu!'i 
(6) Shri Tulsida;; Dasa.ppa 
(7) Shri Manubhai Patel 
(8) Shri H(';ln Raj 
(9) Shri Prabhu Dayal Himatsingka 

(10) Shri Bhogendra Jha 
(11) Shri Lakhan Lal Kapoor 
(12) Shri 50. S. K;,;thari 
(] 3) Shri Liladhar Kotoki 
(14) 5hri J. M. Lobo Prabhu 
(15) SbrJ Janeshwar Misra 
(16) Shri M. N. Naghnoor 
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(17) Shri Trilokshah Lal Priendra Shah 
(18) Shri T. Ram 
(19) Shri J. Ramapathi Rao 
(20) Dr. Sankta Prasad 
(21) Shri ,Abdul Ghani Dar 
(22) Shri Shambhu Nath 
(23) Shri Naval Kishore Sharma 
(24) Shri Raghuvir Singh Sha.stri 
(25) Shri Pravmsinh Natavarsinh Solanki 
(26) Shri Venkatarao Tarodekar 
(27) Shri P. R. Thakur 
(28) Shri M. G. Uikey 
(29) Shri S. K. Sambandhanj and 
(30) Chowdhary Ram Sewak 

with instructions to report by the last day of the next session. 

17. Government Bills-Passed 

(i) The Special Ma.rriage (Amendment) Bill, 1968, as passed by Rajya 
Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri P. Govinda Menon. 

The following members took part in the debate:-
(1) Shri Om Prakash Tyagi 
(2) Shri Shiva Chandra Jha 
(3) Shri K. N. Tewari 
(4) Shri S. Kandappan 
(5) Shri Kamla Misra 'Madhukar' 
(6) Shri Naval Kishore Shanna 

Shri P. Govinda Menon replied to the debate. 
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clause 1 and the Enacting Fonnula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri P. 

Govinda Menon. 
The motion was adopted and the Bill, as amended, was. passed. 
(ii) The Army, Air Force and Naval Law (Amendment) Bill, 1968 
The motion for consideration of the Bill was moved by Shri M. R. 

Krishna. 
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The following members took part in the debate:-
(1) Shri Shiva Chandra Jha 
(2) Shri P. G. Sen 
(3) Shri G. Viswanathan 

Shri M. R. Krishna replied to the debate. 
The motion for consideration of the Bill was adopted and elause-by-

clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1 and the Enacting Formula were adopted, 8S ameDded. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was motred by Shri 

M. R Krishna. 
The motion was adopted and the Bill, as amended, was passed. 

18. Motions 

* (i) Shri P. Govinda Menon moved the following rnotion:-
"That this House takes note of the Sixteenth, Seventeenth and 

Eighteenth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years, 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on the 24th April, 1968, 15th 
May, 1969 and 30th March, 1970, respectively." 

* (it) Shri Suraj Bhan moved the following motion:-
"That the Report of the Committee on Untouchability, Economic 

and Educat:onal Development of the Scheduled Castes (Part I--
V) along with the connected documents, laid on the Table of 
the House on the 10th April, 1969, be taken into conoideration." 

His speech was not concluded. 
The discussion. was not concluded. 

19. Statement by Minister 
The Minister of State for Finance made a statement reagrding the 

charges made by Shri George Fermndes, Shri Kanwar 1..61 Gupta and 
others .against the Secretary to Prime Minister, Shrj P. N. Haksar, dur:ing 
the proceedings on the Calling Attention matter on March 19, 1970 about 
the reported misappropriation at the London branch of Central Bank of 
India. 

20. Discussion Under Rule 193 
Discussion on the situation arising ou.t of the recent commun91 di<;-

turbances in the country continued. 
The follOWing members took part in the debate:-

(1) Shri George Fer~ndes 
(2) Shri J. B. Kripalani 

--- -.-------_ .. _. -_.-----_._---
·Taken up together. 
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(3) Shri D. K. Kunte 
(4) Shri Abdul Ghani Dar 
(5) Shri Syed Ahmed Aga 
(6) Shri G. M. Bakshi 
(7) Shri Shashi Bhushan 
(8) Shri Bakar Ali Mirza 
(9) Dr. Sushila Nayal1' 

(10) Shri Ahl Bihari Vajpayee also spoke (by way of persona] 
explanation) . 

Shri Y. B. Chav.an replied to the discussion. 
21. Intimations re: arrest and conviction of member 

··$(i) The Chairman informed the House of a communication, dated 
the 20th May, 1970, from the Sub-Divisional Magistrate, New Delhi, to 
the Speaker, intimating that Shri Ram Gopal Shalwale, Member, Lok 
Sabha, had been arrested under Section 188 of the Indian Penal Code. 
in case F.I.R. No. 991, by the Parliament Street police, on the 20th May. 
1970 at 1.25 P.M., outside the Parliament House near the Irwin Statue, 
for defiance of the prohibitory orders under Section 144 of the Code of 
Criminlll Procedure and that he was being produced before the Judicial 
Me.'gistrate, 1st Class and that at that time he was lodged in Police 
Station, Parliament Street. 

(1 .... (ii) The Speaker informed the House of a communication, dated 
the 20th May, 1970, from the Judicial Magistrate, 1st Clars, Parliament 
Street, .New Delhi, intimating that Shri Ram Gopal Shalwa,le, Member, 
Lok Sabha, was produced in the Court to stand his trial for an offence 
puni&hable under Section 188 of the Indian Penal Code. The Member 
was served with a notice according to law and he had pleaded guilty 
to the charge and by Court order dated the 20th May, 1970, he had been 
convicted under Section 188 of the Indian Penal Code and was sentenced 
to imprisonment till the rising of the Court. 

(Lok Sabha adjourned sine die at 8-10 P.M.) 

• * Announcement made at 5-40 P.M . 
•• * Announcement made at 8-4:)9 P.M. 
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